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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
Tuesday, 23rd March, 1948

The Assembly met in the Agsembly Chamber of the Coune’l House at
Quarter to Eleven of the Clock, Mr. Speaker (The Honourable Mr. G. V.
Mavalankar) in the Chair.

STARRED QUESTIONS AND ANSWERS
ORAL ANSWERS
CrviLian PoPULATION OF VaRIoUS CANTONMENTS IN INDLA

890, *Mr, R. K. Sidhva: (a) Will the Honourable Minister of Defence be
pleased to state the total civilian population of various Cantonments in India?

(b} Do Government propose to lay a statement on the table of the House
giving the names of Cantonments in India and showing the strength of ez-officio
nominated members fofficial), nominated non-officials and elected members
of each Board under Section 13 of the Cantonment Act?

(e) Ts there any lady member in any of the Cantonment Boards to look after
the education and medizsl relief of women and children?

(d) Do Government intend to revise the constitution of Cantonment Boards
eliminating nominated officials therefrom? If not, why not?

" The Honourable Shri N. V. Gadgil: (a) and (b). Two statemente are lald
on the table of the House.

{e) Yes, Bir.

(@I would invite the Honourable Member’'s attention to answers to the
Supplementary Questions wh'eh arose out of Starred Question No. 171 asked
on the 9th February 1948.

Statement I -
Berial No. Name of Cantonment Civilian Population
1 Ambala . . 84,307
2 Anmritsar . 1,089
3 Dagshai . . 1,054
F Farozepore . 31,700
5 Jullundur - 1 18,098
8 Jutogh . : 635
1 Kasauli . . . 2,749
8 Khae Yol . . . .| Mot yet claseifind.

= ( 2549 )



2650

-

CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) [23Rrp Mamcn 1948

Berial No. Name of Cantonment Civilian Population

] Nasirabad 15,850
10 Subathu . 1,885
1n Bakloh . 1,887
13 Dalhousis 2,178
13 Agra . . 44,000
14 Allahabad . 8,808
15 Almora . N 113
16 Bareilly . . 7,631
17 Benares . . 3,164
18- Barrackpore . 10,437
19 Cawnpore . 33,601
20 Clement Town . 1,786
21 Dehra Dun 3,401
22 Landour 2,864
23 Delhi . 17,564
24 Dinapore 8,182
25 Fatehgarh 2,764
26 Fyzabad . 2,516
27 Jhansi . 0,480
28 Jalapahar . 906
20 Lebong 445
30 Lansdowne 2,828
3 Lucknow 15,366
32 Meerut 38,088
33 Muttra . 2,005
M Naini Tal 1,503
5 Ramgarh . 10,590
36 Rani Khet . 6,768
37 Roorkee 3,023
P Bhahjahanpore 4,027
30 Shyllong . e e 2,070
&0 Chakrata 734
41 Mn'lled.bad . .

3,043
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8crial No. Name of Cantonment Civilian population
< 42 Ahmednagar . . . . . 13,138
43 Belgaum . 9,640
44 Cannanore . ! 1,938
48 Deolali 10,084 .
46 Jubbulpore 15,441,
47 Kamptee 4,733
48 Kirkee 16,200
49 Pachmarhi 4,639
50 Poona ’ 31,862
51 Saugor 11,278
52 8t. Thomas Mt. cum Pallavaram 9,357
53 Woellington 8,256
Statement 11
Strength | Strength
Berial Name of Cantonments ex-:l;icio gft;ﬁlc‘?ar;; Strgnfgth
No. . nominat«d inated | electrd | Totsl
zlcl)e&::t;:r; members | members
1 | Ambala 8 7 1B
2 Ferozepore 1 1 7 18
3 Jullunduar 8 7 18
4 | Nasirabad 8 7 8
5 | Agra 8 . 7 15
6 | Barrackporl 8 - 7 18
7 | Cawrpore 5 3 7 18
8 | Delhi 8 1 15
9 | Lucknow 6 2 7 18
10 | Meerut . 6 2 7 15
11 | Ramgarh . Election | results . awaited
12 | Ahmednagar . 7 1 7 15
13 | Deolali . 8 1 18
14 | Jubbulpore 8 7 15
18 [Kirkee 1 1 1 15
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- S.rength | Btrength
of non- | Strergth
Berial Name of Cantonments ex-officio | officials of
No. aemi 1 ted) i n ted| 1 : d
T8
(Official)

18 | Poona 7 1 7
17 | Saugor . 8 7
18 | Bareilly . 6 5
19 Dinapore ki [
20 | Balgaum . 7. ]
31 | Bt. Thomas Mt. cum Pallavaram . 7 [
32 | Wellington [ 5
23 | Allahabad . 7 ]
4 | Jhansi | . [ [
35 | Ranikhet . 4 1 4
30 | Kamptee 5 4
27 | Pachmarhi . 5 &
28 | Rasauli . 5 1 6,
28 | Benares . 5 +
30 | Landour. 5 ¢
31 Dehra Dun - b - [
32 | Fatohgarh ] ¢
33 | Fyzabad . L] 4
84 | Lansdowne 5 &
35 | Shahjahanpore . 5 2
36 | Shillong " . 5 4
37 Ahmedabad . . 2 1
L] Amritsar 2 1
39 | Dagshai . 2 1
40 | Jutogh . . 1 1 1
41 | Bakloh . ' . 2 1
41 | Deaihousie . 2 1
43 | Almora . . 2 1
44 | Clement Town 2 1
45 | Jalapahar 1 1 1
48 | Lsbong . . . . . 1 1 1
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Rtrength | Strength
. of of non- Strength
!;Tm Name of Cantonments ex-officio | officials of Total .
o. . | A 1. 4 acl
members | memburs | members
({Official)

_ - —
47 Muttra . . 2 1 3
48 Naifnih] . 1 1 1 3
49 | Roorkes . 2 1 3
50 | Chakrats 1 | 1 1 s
51 | Cannanore . 1 1 1 ¥
52 | Ehas Yol . 2 1 [No elected J

member
53 Subathu . . . 1 1 3

Mr. B. K. Bidhva: Since that answer was given have Government con-
sidered the question of revising the Cantonments Act?

The Honourable Shri N. V., @Gadgil: As stated in that answer, the matter is
under active consideration. i

Shri H, V. Kamath: With reference to part (c) of the quest'on, have any
health and child welfare centres been organised by these Cantonment [Boards?

The Honourable Shri N, V. Gadgil: Part (c) of the question iz whethar
there is any lady member in any of the Cantonment Boards to look after the

education and medical relief of women and children and the answer has been
given in the affirmative. ) .

Shri H. V. KEamath: Medical relief for women and children would include
health and child welfare centres. - o

The Honourable Shri N, V. Gadgil: The question is whether there are any
lady members on these Boards. The emphasis is on the personnel and not on
the work.

Mr. Speaker: It is clear that the Honourable Minister has nob got the in-
formatior. )

PERSONS EXILED FROM VARIOUS CANTONMENT AREAS IN INDIA APTER 15TH AvausT
1947

931. *Mr. B. K. Sidhva: (a) Will the Honourable Minister of Defence be
pleased to state whether any persons have been exiled from Cantonment areas
in India under section 239 of the Cantonment Act?

(b) Have Government issued any orders granting amnesty to these exiled
persons after 15th August 19477

(¢) Is it & fact that most of these exiles are from the Gant.opments of Meerus,
Poona, Ambala, Jubbulpore, Ferozepore, Kanpur and Bareilly? e

(d) On what offence are these persons exiled?
(e) Do Government propose to amend section 239 of the Cantonment Act?

The Honourable Shri N. V. Gadgil: (a) and (c). Four persons had been
exiled from Cantonment Areas under Bect'on 239 of the Cantonments Act—one
trom Deolsl’, two from Poona and one from Bareilly.



- 2564 CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) [23RD Mamce 1948

(b) No, since they had ceased to be in exile long befors August, 1947,
_(d) ¥ lay a statement on the table of the House.
(e) No.

Statement

The four persons mentioned in answer to pn.m. (a) were exiled from Cantonment Areas
for the following offences:

Giving ill advice to young recruita ... Ome person.
Undesirable contact with British Troops . two persons
Causing indiscipli g the = s employed in the Cantonment

Mr. R. K. Sidhva: For what offences were _they exiled?

The Honourable Shri N, V. Gadgil: One for giving ill advice to young
recruits, two for undesirable contact with British troops and one for ecausing in-
d'scipline among the sweepers employed in the Cantonment Board.

Mr. R. K, Sidhva: Since then have these orders been withdrawn?

The Honourable Shri N. V. Gadgil: Out of these four persons one died and
orders against the other three have been cancelled. There is no one in exile
now, ol 16 D
CuLtivaTiON OF LaNDS BY MILITARY ESTATES DEPARTMENT IN CANTONMENT

AREAS

932, *Mr. R. K, Sidhva: (a) Will the Honourable Minister of Defence be
pleased to state whether the Miitary Estates Department has any agricultural
lands in the Cantonment areas?

(b) Are eny model farms run by them, and if so what are they?
(c) On what system are the agricultural lands cultivated?

" (d) Does the Military Estates Department consult the Ministry of Agri-
oulture of the Government of India?

(e) Have any measures been taken by military authorities to increase tha
produce of these lands?

The Honourable Shri N. V. Gadgil: (a) Yes, Bir.

(b) No, Bir.

(c) Agricultural lands are leased out to private persons by auction Under the
Cantonment Land Adminstration Rules, (1937).

(d) No, Bir.

(e) The orders regarding the utilisation of lands in Cantonments to the maxi-
mum extent possible issued in connection with the Grow More Food Campaiga
are still in force. :

Mr. B. K. Sidhva: Has any action been actuslly taken with regard to

‘Grow More Food’ and extension of agriculture? .

The Honourable Shri N. V. Gadgil: As a matter of fact under the instruc-
tions issued_some land ‘which was under the supervision and jurisdiction of the
military authorities was converted into agricultural land for the purpose of
growing food. :

Shri H. V., Kamath: Does the Military Estates Department propose to run
any poultry and dairy farms?

The Honourable Shri N. V. Gadgil: There is no such intention.
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QooupaTION OF KALYAN Mrurrary CameiNn BomsaY PROVINCE BY PAKISTAN
TrooPs

933, *Mr. R. K. Bidhva: (a) Will the Honourable Minister of Defence be
pleased to state whether it is a fact that the Military Camp at Kalyan in the
Provinee of Bombay, is in the occupation of the Pakistan Army?

(b) What is the total capacity of accommodation in this Camp?

() How many of the Pakistan Troops are still in the Camp?

(d) How many of them were in this Camp on 10th Januury 1948 and
when will' the troops be removed?

(e) Is it a fast that Government have set apart this camp for the use' of
refugees coming from Sind?

(f) If so, when will the said camp be available for the use of refugees?

The Honourable Shri N, V. Gadgil: (a) A part of the camp, (camps 1 snd
£ there are 5 camps in all) is at present being used as & transit camp for per-
sonnel who have opted for Pakistan.

(b) 2,000.

(c) None. Approximately 400 Military and Ordnance Civilian personnel were
at the Camp on the 19th March 1948 waiting to go.to Pakistan. .

(d) 1,283, all of whom were evacuated by the middle of January. The pre-
sent occupants are subsequent arrivals.

() Camps 3, 4 and 5 have so far been set apart for refugees from Sind.

(f) Campe 1 and 2 are expected to be available for refugees by the 1st April
1948.

Mr. R. K. Sidhva: Is 2,000 the accommodation for one camp or for all the
camps ?

The Honourable Shri N. V. Gadgil: The total eapacity of all the camps is
about 80,000,

Mr, B, K. Sidhva: May I know if all the camps will be available for
refugees by 1st April next?

‘The Honourable Shri N. V. Gadgil: Yes, Sir. Three have already been
made available and camps 1 and 2 will be made available by 1st April, 1948.

INTERIM ADMINISTRATION OF CHATTISGARH STATES BY (. P. axD BRrAR
GOVERNMENT

934. *Shri Kishorl Mohan Tripathi: (a) Will the Honourable Minister of
Btates be pleased to state as to what arrangements the Government of the Uen-
tral Provinces and Berar have made for carrying on the administration of the
Chhattisgarh States during the interim period?

(b) Have the people of the Chhatt'sgarh States been associated with the
yunning of the administration during the inter'm period? )

The Honourable Pandit Jawaharlal Nehru: (a) For admin’strative purposes
the States of Nandgaon, Khairagarh, Kawardhs and Chhuikhadan have beex
grouped with the Drug District of the Central Provinces and Berar. ol 3 i
remaining ten States, Bastar and Kanker constitute the District of Bastai
Burguja, Korea and Changbhakar, the District of Surguja; and Raigarh, Jas-
pur, Udaipur, Sakti and Sarangarh, the Distriet of Raigarh. All these States
form a part of the Chhattisgarh Division and the Commissioner, Chhattisgarh
Division is the Commissioner for these States also. The High Court of Judi-
eature at Nagpur is the High Court for the Central Provinces States® The
following laws in force in Central Provinees and Berar have been extended to
the States:—

1. The Indian Penal Code.

2 The Code.of Criminal Procedure, 1908.

3. The Police Act. 1861.

4 The Central Provinces snd Berar Courts Aet, 1917.

6. Central Provinces and Berar Motor Vehicles Tust_wn,Act. 1047.

L
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6. The General Clauses Act, 1897.

7. The Central Provinces and Berar General Clauses Act, 1916.

8. Motor Vehicles Act, 1939.

9. Epidemic Diseases Act, 1807,

10. Central Provinces and Berar Pol'ce Safety Act, 1047.

11. Indian Criminal Law Amendment Act, 1908.

12. The Criminal Law Amendment Act, 1932.

All other Acts, Notifications, Orders, Byelaws, Rules and Regulations, ss in:
force in the States immediately before 1st January 1948 have been allowed to
operate. .

(b) No, but steps are under active consideration to sssociate the people of
the Btates with the administration. A Bill for establishing local popular admi-
nistrations in these unite is at present before the Provincial Legislature. 1In
the meantime the Government of Central Provinces and Berar are taking steps
to constitute )

(i) A joint States Advisory Council for the integrated Btates:

(ii) An Advisory Council for every Btate.

Shri Yudhisthir Misra: Do Government propose to give representation to
the .ﬂ::ple of the States in the provincial Cabinet?

Honourable Pandit Jawaharlal Nehru: No, Sir; representation in the
provincial Cabinets is not given in that way.

Shri H. V. Kamath: At present what portion of the administrative staff
for the newly forined distriets has been recruited locally and how much has been
imported from the adjoining districts of the pre-merger Central Provinces?

The Honourable Pandit Jawaharlal Nehru: I have not the faintest notion.

Shri H. V. Kamath: Will Government please sscertain the facts in con-
nection with this?

The Honourable Pandit Jawaharlal Nehru: If the Honourable « Member
wants it; it is not particularly important.

Bhri B. Das: Is the Honourable the Prime Minister aware that the Orisss
Ministry associated three Executive Councillors from the States which are now
merged in Orissa? Why should- not the same practice . . . . .

Mr. Speaker: Order, order; that is an argument.

Shri B. Das: The Prime Minister said that it is not the practice to take
Btates people in the Ministry . . . . .

Mr, Speaker: That is part of an argument; the Honourable Member wants:
to point out something which is contrary to what the Prime Minister said..
The Honourable Member may ask a question but not- argue. :

The Honourable Pandit Jawaharlal Nehru: And that is not what I said; T
said that Cabinet Ministers are not appointed territorially.

Shri B. Das: Did the Ministry of the Central Provinces approach the
"Honourable the State Minister here to appoint Executive Councillors for the
Btates included in the Central Provinces?

The Honourable Pandit Jawaharlal Nehru: I do not know who an Executive
Counaillor is!

Shri Yudhisthir Misra: Will the Honoursble the Prime Minister atate
whether_the Advisory Beard will be formed by election or nominatien ?

The Honourable Pandit Jawaharlal Nehrn: I understand that there is &
scheme being proposed by the Central Provinces Government for these States,
called the Janapadi administration, where there will be one or more Councils in
the States elected on the basis of adult franchise both from.w-ban and rural
areas,

The Council will have a Government Officer as ite Chief Executive Officer,

. and for the present with the exeeption of Police, Law, Justice and Revenue, th
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will be practically in full charge of the administration of the unit for which it
is constituted. A Bill for th's purpese is now before the Provincial Legislative
Council.

As regards the Btates Advisory Council, it is proposed that one member will
be nominated on the Council by the Provincial Government for every one lakh
of population. Bix seats on this Council will be sllotted to the representatives
of the Princes. The Council will be summoned twice a year, or oftenecr if neces-
sary. Details of rules concerning allowances, etc., of the members of the States
Advisory Council and*the method of nomination of members are expected to be
notified shortly.

Shri Yudhisthir Misra: Will the Chief Executive Officer be responsible #o-
the . Advisory Board? )

The Honourable Pandit Jawaharlal Nehru: The Advisory Board by ite very
nature is an Advisory Board. Nobody is responsible to it.

Seth Govinddas: Is there any proposal to have a bye-election of .these
territories to be represented in the Central Provinces Assembly? Or is it thab
the representatives of these States will come into the Central Provinces and
Berar Assembly in the next elections?

The Honourable Pandit Jawaharlal Nehrn: May I point out that all these
attachments are temporary. The future constitutions have to be worked out.
‘One does not know what the final shape will be. I cannot definitely answer the
Honourable Member's question.

Shri Kishori Mohan Tripathi: Will the Honourable the Prime Minister bw
pleased to state if members nominated to the Joint Advisory Board from tha
States will be able to participate in the deliberafions of the Central Provinces
Assembly during the interim period?

The Honourable Pandit Jawaharlal Nehru: I do not think so. -
PusLioATION OoF NEWS IN Bharat Jyoti re Agms Faorory IN HYDERABAD BtaThn

935. *Pandit Mukut Bihari Lal Bhargava: (a) Will the Honouarble Ministeg
of States be pleased to state whether the attention of Government has been
drawn to & news published in the Bharat Jyoti, dated the 29th February,
1948, under the caption “'Arms Fuctory in Hyderabad''?

(b) Have Government made anv enquiries regarding the allegations made
in that report? TIf so, with what result?

The Honourable Pandit Jawaharlal Nehru: () I have seen the Press report
referred to.

(b) Government have received reports that certsin firms in Hyderabad have
with the assistance of His Exalted Highness the Nizam's Government been for
some time engaged in the manufacture of pistols, rifles and connected ammuni-
tion. Our Agent-General at Hyderabad has been asked to take up this matter
with the Nizam's Government and his report is awaited.

BURaLARIES, ROBBERIES AND MUERDERS IN DELHT AND NEW DELHI DURING LAST
POUER MoNTHS )

936. *Pandit Mukut Bihari Lal Bhargava: Will the Honourable Minister
of Home Affairs be pleased to state: ‘

(a) the number of burglaries, daylight robberies, and murders in Delhi and
New Delhi during the iast four months;

(b) the number of cases in which the culprits were caught red-handed or
were subsequently traced; N o

{c) the extent of the property looted or stolen and the extent of the recoveries
made; and

(@) what special security measure, if any, Government have taken to elimi-
nate the chances of repetition of such inc'dents in future?

The Honourable Pandit Jawaharlal Wehrn: (a), (b) and (c). A statement
eontaining the information is laid on the table. .

() T would refer the Honourable Member to the reply given on the . Bt
March, 1948 to part (b) of Question No. 837 by Shri Peshbandhu Gupta.
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8hri Deshbandhu Gupta: Recently some young men have been arrested
in connection with the Lloyds Bank ducoity hold-up and some of them belong
to very respectable families,

The Honourabls Pandit Jawaharlal Nehru: Yes, Bir, some people have
been arrested. T am not acquainted with their ages. 1 understand they are
refugees who have come to Delhi from the N.-W. F. P. and Rawalpindi area.
T further understand that one of them has confessed.

/ Shri H. V. Kamath: TIs there any proposal before the Government to
appoint mobile police or vigilance squads to patrol these dangerous and distur-
hed localities by day as well as by night?

The Honourable Pandit Jawaharlal Nehru: There is always some kind of
mobile police moving about: whether it is to be extended or not is another
matter, - .

Shri M. Ananthasayanam -Ayyangar: Will the Honoursble ths Prime
Minister consider the advisability of extending this force so as to work during
the day in New Delhi as the officers then go to work in their offices and the
womenfolk are left alone in the houses?

The Homourable Pandit Jawaharlal Nehru: I ghall certainly enquire into
the matter.

Shri Deshbandhu Gupta: Are Government satisfied with the feourity
anessures taken in this matter?

Mr. Speaker: Order, order. That is s matter of opinion.

Law re GrviNe aND TakiNe or BriBes BY PUBLIc SERVANTS

937. *Shri P. Kunhiraman (on behalf of Shri V, 0. Kesava Rao0): W'l the
Honourable Minister of Home Affairs be plessed to state whether there is any
proposal before the Government to change the existing law regarding giving
bribes to and taking bribes by public servants?

The Honourable Pandit Jawaharlal Nehru: There is no such proposal before
the Government.

Shri H. V. Kamath: Is there any law regarding the giving of bribes and
taking of bribes, or is it only about the punishment for them ?

Mr. Speaker: Order, order. It is not & matter within the special cognizanoe
of the Minister. Anyone who cares to know the law on the subject may study
it for himself.

' ParrrTiON OF AssETs OF PUNJAB PuBLio LiBRARY, LAHORE

938. *Shri Lakshminarayan Sahu: (a) Will the Honourable l?[inister of
Education be pleased to state whether it is a fact that the Punjab Publie
Library at Lahore was run and maintained by the Government of Punjab?

(b) If so, has it been partitioned like other assets of other institutions of
that Provincial Government?

() If not, do Government propose to arrange for the transfer of the Sanskrit,
Hindi, and Gurmukhi sections to East Punjab?
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The Homoursble Maulanas Abul Kalam Azad: With your permission, Sir, 1
propose to answer Starred Question Nos, 938—40 together. The Honourable

L4 -
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Member's questions pertain to a sub.

 que ject with which the Government of the
Eastl Punjab is concerned, to whom the questions have been forwarded.

¥ Mia=am : a1 a7t § 791 s fadar ?
Beth Govinddas: Wil any reply be received from there in this connastion?
Womt ool Uy S ale U s ol Ay Wy fauyf

- koly
The Eononrlble Maulana Abul Ealam Azad: Tt is hoped that this would
rvoeive consideration there.

Eolle o & (o e 5 ity e W okl gealy ans 2
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Shri Deshbandhu Gupta: May I enquire whether these questions do no#
relate to the Ministry of Relief and Rehabilitation ¢
_ M. Bpealer: That is an argument and not a question asking for informa-
tion,

Shri Deshbandhu Gupta: I am drawing his attention to the matter and
finding out whether he has considered this aspect. ’

Mr, Speaker: That means argument again. What is the information that
he wants?

Shri Deshbandhu Gupta: That is no information.
Mr. Speaker: That is argnment.

TRANSFER OF PROVIDENT AND GRATUITY Furps or Non-Musuim EMPLoYEES O
Pu¥sae PuBLiO LiBRARY, LAHORE.

1839. *Bhri Lakshminarayan Sahu: (8) W1l the Honourable Minister of
Education be pleased 10 stute whether the provident funa and grasuty fund

of the Non-Muslim emplovees of the Punjab Public Library at Lahore have _
been transferred to India or East Punjab?

(b) If not, 8o Government oropose to arrange with the Government of
Pakistan on this matter?

(c) Have the Non-Muslim staff of that Librarv been absorbed in the
libraries of the Governmerit of India or of the East Puniab Government?

(d) If not, do Government propose to absorb them soon?

TrANSFER 0F DAYAL SINGH AND DwaRAKA Das LIBRARTES T0 INDIA AND PARTITION
oF UNIvErsITY AND HiGE COURT LIBRARIES AT LAHORE

1040, *8hri Lakshminarayan Sahu: {a) Wil the Honourable Minister of
Education be pleased to state whether it is a fact that the Dayal Singh Library
and Dwaraka Das Librgry are still in Lahore?

(b) Why were they mnot transferred to India?
(¢) Do Government propose to arrange for their transfer soon?

(d) Have the University and High Court TLihearies of the old Punjab beem
partitioned ?

te) If not, what are the reasonr?
(f) Do Government now propose to have these ‘ibraries partitioned?
+For anawer to this question, see starred qmn'ion No. 938.
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AFPLIOATIONS POR SCHEDULED (astg ScHOLARSHTPS ¥OR 19478

8¢1. *Shri P. Kunhiraman (on behalf of Shri v, 0. Eatava Ra): () Wil
ini of Education be plessed to state the total number of
applications received by the Scheduled Castes Sch ip Board for scholar.
lgips from the Bcheduled Caste students during the Year 1047.487
(b) How many of them were granted scholarships?
() Were the funds placed at the disposal of the Board adequate to meet
the needs of all the applicants ?

(d) Tf not, what steps were taken to sugment the amounty

2561
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The Honourable Maulans Abul Kalam Azad: (a) 1,225.
(b) 590 so far.

(c) Yes, Sir. The funds available have so far been sufficient for awarding
scholarship to all the eligible candidates,

(d) The question does not arige.

REPRESENTATION RE DECLARATION oF Brtr AFNIVERSARY OF SHRI GURU Ravipas
- a8 PuBLic Honmay

942. *Shri P. Kunhiraman (on behalf of SBhri V. 0, Eesava Rao): {a) Wil
the Honourable Minister of Home Affairs be pleased o state whether any
representation for declaring the Birth Anniversary of Shri Gury Ravidas as o
public holiday has been received by the Government of India; and, if 80, what
action was taken on the representation p

(b) Are Government aware that the Government of East Punjab has already
declared this as g public holiday »

The Honourable Pandit Jawaharlal Nehra: (a) and (). Govgm.ml are
j 2 declared the birth-Jay of Guru
Ravidas as a Public holiday. Representationsg i

were received from some loga!
scheduled caste organisations for si.mi]ar' action

No. 65/47-Public (B)
GOVERNMENT OF INDIA
MINISTRY OF HOME AFFAIRS
New Delhi, the 18tk December, 1047
OFFICE MEMORANDUM \
Bumiect :—Revision of the existing orders regarding Holidays and Casual Leave

is Ministry have had under iderstion the question of the revision of the
ord::“nﬂgm holidars and csenal leave observed in the Central _offices wi
particolar reference to the recommendations made by the Central Pay Commission and the
Constitutional chinges which have new taken plaoce. e

—
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2. On the question of holidays, this Ministry consider that some recognised principles in
welocting them should be followed. Buch principles might be the genergln signi na.ncg of &
festival and birthdays of world figures of importance to India. It is obviousl desirable
that such occasions should be observed us closed holidays not only to allow roment
servanta opportunity for i g them but also to relieve the public of the necessity
of having to transacl any business with Government offices on these occasions. On the othes
band, thero is hardly any justification for having closed holidays on such oceasions as are
devoid of general interest and are of significance only to persons belonging to s particular
rommunity.

3 As nprdneuul leave, this Ministry feel that the 20 days' casual leave at present
sdmissible is quite appropriate but the scope of such leave should be extended to cover
hl:?lmm_putpmo!edcbntinglwﬁmhrfuuvdwhich is not observed as a closed

iday.

4, Tt has secordingly been decided—

' (s) that the closed holidays should be observed in the Central Government offices
located in Delhi and Simla only on the occasions and to the extent indicated
in the attached list. Central t offices elsewh hould continue to
follow the present practice in the matter.

{b) that a holiday on the 1st January should be observed in 1948 and thereatter
di!mtinu'd?

(n}thtmmnnmlwmﬁomlhnﬁdopnhwld be abolished but Government servants
should be permitted to take casual leave on such communal festivals as they
wish to celebrate.

(d) that 20 days’ casual leave should be granted to hoth officers and staff smgll‘oyul in
Central Government offices all over India subject to the condition that more
than 10 days’ casaul leave should not be allowed at s time.

(o) that these decisions should take effect from 1st January, 1948

(BA) ...cceremmesnssssnansssanes
Secretary to the Government of Indis.

.

“ .

< nigtries of the Government of India; Director, Intelligence Rurean; Federal Public
Sersil;e%?:;?ﬁsio?; the Registrar, Federal Court: All Tndia Administrative Service Train
ing Bchool; Military Secretary to the Governor General; Private Secretary to the Governow
General; Ministry of Finance {Defence) ; Minintry‘?f Finance (States anduExternal Affairs
& Commonwealth Relations); Constituent A y; Legislative A y Department}
Cabinst Becretarist and the Prime Minister's Secretariat.

—

OF GOVERNMENT OF INDIA CLOSED HOLIDAYS
LISt During 1943 for Delhi & Simla.

Mew Year's Day* . . . lst January 1 day.
1d-e-Milad . . . . . . 24th January 1 day.
ghiveratsi # . . - - - oth March 1 day.
Holi . f . . . . 24th & 25th March 2 days.
Good Frids; . . . . . 26th March 1 day.
King's Birthday . . . . 10th June 1 day.
IdwlFitr . - - - - ~-T August 1 day.
Independence Day . . . . 15th Angust 1 day.
Janamashtami . . . . . 27th Angust 1 day.
Mahatayns Gandhi's Birthday . . 2and October. 1 day.
Dusehra . . . . . . 10th to the 12th October 3 daye.
Tdul.Zubs ' . .. . 15th October 1 day.
Diwali . . .+ - . 30th & 31at October 2 days.
Muharram . . . . . . 12th November 1 day.
Guru Nanak's Birthday . . . 16th November 1 day.
Ohrigtmas . . . . 25th December 3 day.

* For 1948 only.
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INSTITUTIONS IMPARTING EDUCATION IN MARINE ENGINEERING

943. *Shri Basanta Kumar Das: Will the Honourbale M nister of Educa-
tion be pleased to state:

(a) what institutions are there in India for imparting education in Marine

Engineering; and

(b) what steps Government nropose to take for inereasing the number of
such institutions?
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The Homourable Maulana Abul Kalam Azad: (8) The IM.M.T.S.
+'Dufferin’* at Bombay is the only institution in India which imparts instruction
in Marine Engineering at present.

(b) The Government of India have set up & committee to enquire into the
existing facilities for the training of Mercantile Marine Officers iu India and o
make recommendations for their expansion. The Committee's final report is
still awaited but the Committee in its interim report have recently recommend-
ed that the Government of India should set up as socn as possible a Nautical

and Engineering College. The recommendation of the Committee is under the
active consideration of the Government of India.

v

Naval Architecture and Marine Engineering is one of the subjects instruo-
tion in which up to the degree standard will be imparted at the propoged
Western Higher Technical Institution to be located near Bombay,

Ehri Basanta Kumar Das: How many students generally come out of that
institution ? *

ottt =Py ol e @ @yd (S 5 B s Sl 0l Uy Sl
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The Homourahle Maulana Abul Kalam Asad: I would require notice for

this. I eannot answer at the moment.
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Bhri Satis Chandra Samanta: When was the Committee formed?

R o RO 7 RSN S oU S T W AT A |
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m mombl‘ mm ‘m m m: I cannot Bay axﬂoﬂf the time
and date when the Committee WaE 8 omted. but prohabl it was Mﬂﬂtlt\lbd

!Dnuns SPECIFIED BY ADJUTANT GENERAL TO Mmatary Uxits roR PumrcHASE
) or SporTs MaTgRIALS
944, *Shri Deshbandhu Gupta: (a) Will the Honourable Minister of
Defence be pleused to state whether it is a fact that there is any Army Order
prohibiting Military units purchasing sports materials from dealers other than
those specified by the Adjutant General?

(b) If so, what are the names of the concerns specified in the order?

fed Do Government propose to consider the advisability of giving discretion
to Military Units to purchase sports materiale from the competitive markes
by invit'ng tenders instead of from a few specified firms?

The Honourable Shri N. V. Gadgil: (a) Yes, Bir. The Army order gave a
Yiat of names of firms with which the Department of Industries and Supplies
hed entered into rate contracts for such articles for the year 1947 for the
‘banefit of the military units.

(b) I lay o statement on the table of the House.

(¢) Tt is not generally advisable to allow individual units to make local
purchases. Experience has proved that the quality of the goods and economy in
prices can be ensured either by bulk purchase when possible or by a system of
rate contracts as adopted in this case. The system to be adopted for the current
-year is under consideration. w

Statement

1. Messrs. Uberoi, Ltd., Bialkot.

2. Messrs. Pioneer Sporta Lid., Sialket

3. Messrs. Channan Sports Warks, Sialkot City.

4, Messra, B. T. Shuttlecock House, Bisalkot.

5. Messrs. Abdul Karim & Bros., Sialkot City.

6. Messrs, Vital Sports Works, Bialkot,

7. Messrs. Henry and Wedersons, Sialkot City.

8. Messrs. Darleys Lid., Bialkot City.

9. Messrs. Punjab Cotton Bports Nets Manufactory, Bialkot City.

10. Messrs. Goodwill & Co., Sialket City.

‘PomrElGN ExXPERT J&STRUCTORS TO COACH INDIAN COMPETITORS FOR OLYMPIO
GAMES

945, *Shri P. Kunhiraman (on behslf of Shri V. O. Kesava): Will
the Honourable Minister of Education be pleased to state whether any repre-
.sentations regerding the necessity of engaging foreign expert instructors to eoach
the intending competitors for the Olympic games have been rece ved by Gov-
erntnent from the participants in the Olympic games held at Lucknow; and, if
eo. what action Government have taken in the matter?
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The Honourable Maulana Abul Kalam Azad: No. The Government has not
received any such representation. The second part of tﬁe question t:herefore
does not arise.

NATIONAL SavING CERTIFICATES AXD C0-0PERATION AMONGST CONGRESS
Commrrrees, Kisan CoNGeESS, ETC.

1946. *Prof. N. G. Ranga: Will the Honourable Minister of Finance be
pleased to state:

sa) whether Nabiona: Suvings Certificaies arp still being sold: aud

(b) whether any effort is being muade to invite the co-operation of Congress
Comnnittees, Kisan Congress, the I. N. T, U. C. and other popular organisa-
tions in order to make them more popular ¥

The Honourable Dr. Syama Prasad Mookerjee: (a) Yes, 8ir.
(b) The suggestion will be considered in connection with the reorganisation
of the small savings mpvement which is under consideration.

ProGRESS BY RESERVE BaNE v FrvaNcine AGRICULTURE THROUGH CO-OPERATIVE
Bangs

1947. *Prof. N, @, Ranga: Will the Honourable Minister of F nance bo
pleased to state:

ta) What progrese has been uchieved by the Reserve Bank of India in ite
efforts to finance agricuiture through the " Co-operat ve Banks S

(b) how much money has been advanced by it so far year by year, to the
Provineial Co-operative Banks and at what rates of interest; and

(e) what its relations are with the Provineial Co-operative Banks?

The Honourable Dr. Syama Prasad Mookerjee: (a), (b) and (¢). T lay on

the table of the House a statement giving the information required by the
Honourable Member, '

[}
Statement showing the efforts made by the Reserve Bank of India to Y ta
e L supply finamce

The financial " dation which the Reserve Bank is suthorised to give to -agrical
turists th gh the P "'C‘Jr ti Bmk.ilufdlﬂ'lt—

17 (4) (a)).

{ii) Loans and advances for a maximum period not excseding 90 daym ?;am st pro-
missory notes of co-operative institutions endorsed by Provincial Jo-operative
Banks and drawn for the purpose of financing seasonal agricoltural operations
or the marketing of crons or rediscounting of such promissor- notes and that
of bills of exchange maturing within nine months [Section 17 (2) (b)mnd (4)
(0)1- .

(iii) Loans and advances for Periods not exceeding 90 days on the security of pre
missory notes of Provincial Co-operative Banks supported by documents of title
tq goods which have been assigned or pledged a8 security for cash credits or
overdrafts granted by the Provincial -uperative Banks for the purpese of
financing seasonal agricultural operations or the marketing of crops.

—

tAnswer {o this question laid on the table, the questioner being a‘hleni..
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8. The sbove provisiona incidentally show the limitati to the int that the
Bank can render to agriculturists. In the first ;)la.oe, the Bank cannot make
advances to agriculturists direct and can extend ti only through
banks or the Provincial Co-operative Banks, Secondly, it is not suthorised to supply the
long-term needs of culture and the kinds of agricaltural bills which it may rriseonnt
are limited to those wn_for 1 agricultural operati or the marketing of crops.
Laatly, the maximum period for which it can make advance is limited to nine months so
that it is anthorised to lend only for short periods.

3. Bubject to the limitations imposed~on the Reserve Bank by the Btatute they have
since their establishment been anxious that the largest posaible mrshould be made of these

visions to finance agriculture. The first important effort in this direction was made

_Jan':z 1938 when a scheme was forlnulated for providing finance for marketing of
agricultur prodmth:vghtheu o!tbemomr‘-"- It was lised that the
Co-operative t h touched only a very small percentage of the population and
that the money-lender was still the largest supplier of agricultural finance. %‘l was, there
fore, thought that if agricultural finance was to be made available to the agriculturist on
a substantial scale the %:)u.lb!llbv of utilising the agency of the money-lenders should be
explored. Under this scheme, the Bank offered to redi t at ion rates, through
scheduled banks, the bills of approved money-lenders drawn for making advances to agri-
culturists against the security of produce on the condition that the benefit of the low rates
was passed on to agriculturists. ong the difficulties pointed out by the scheduled banks
in adopting the scheme were :

(i) The smaller agricalturist did not usually borrow against the security of his
doce. He required finance more for crop production than for i{u Mth';
He generally obtained it by keeping a running sccount with & money-lender
3& would not, therefore, agree to commit himself to bills payable on a fixed

{ii) The scﬁoduled banks wers not in & ition to gauge the money-lender’s credit
readily, nor would it be possible fof‘mem to dictate the rate of interest which
the latter should charge to the cultivators against produce bills.

(i) First olass bills were at present discounted at very fine rates owing to keen
' competition and there would therefore~be little scope for scheduled banks to
rediscount such bills with the Reserve Bank,

+ hadnled

(iv) The debt relief measures passed during the period of d sion had introduced
an element of uncertainty into the sphere of agricultural credit.
The ach was therefore not p ded with.

4. Efforts were simultaneously made to utilise the Co-operative movement for the supply
of sgricultural finance and a circular was -issued hﬁnﬁ down the procedure to be followed
by co-operative banks in obtaining such finance from the bank.

§. In order, however, to encourage Provincial Co-operative Banks to make ater use
of the finance available from the Reserve Bank, they prepared a scheme in 1 in terms
of which they offered to grant dation under Sect 17 (2) (b) and 17 (4) (¢) for
marketing of crops at a concesion rate {i-e., at 1 per cent, below the Bank Rate) on the
conditivns that the benefit of the low rate was passed on to the ultimate -borrower.

w nxious that the provisions of the Reserve Bank of India Act should be
!ﬁ}?;dhh‘;y l.h:nf,uflut exmh; by thz Co-operative movement for financi the agricultarista
st ch rates they extended the scheme of rebate to cover bills an _pmm:;mg nou;
drawn for the purpose of fi ing 1 agr al tions also an cmn:'
the rebate from 1 per cent. to 13 per cent. Their present Bank Rate being 3 per cent.
the Provincial Co-operative Banks under this arrsngement are able to get finance from

ghem at 1} per cent.
6. Section 17 (4) (d)

of the Reserve Bank of India Act which presupposes the esi?blinh-
1 ] i A warehouses and creation of negotiable warehouse receipis has so far Te-
mé‘};egf iE:: ;:itiva. It can only be made use of after licensed warehouses have been
e drafted a Warehousing Bill and circulated . it to Provin-

i Rank therefore ) | i
3taaib1&,g‘:etnmg‘:a a;?i important Indian States for it adoption. Three provinces and one

Tndian State have so far taken appropriate measures in that direction.

7. The Bank have now" decided to extend the period of advances under Bection 17 (2)
(b} from © months to 12 menths and would be promoting an amendment to be effect aa
early “as possible. They have also decided to accept the debentures of land m nrtflge banks
whigh are declared as trustee securities as security for advances under Section 17 {4) (a);

have agreed, in a recent case, (the Madras Central Co-operative d

and forther, they take up 10 per cent. of the new issme of debentures as a token of their

Mortgage Bank) to
mpporl.,



Showing the amounts

‘STARRED QUESTIONS AND» ANBWERS

Statemend

of loans applied for, sanctioned and drawn in the tase of
Provincial L o-operative Banks.
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Amount Amount Amount Rate
Year applied sanotioned drawn In:efrm
Ra. Ra. Re,
1938 . - 5,00,000 5,00,000 5,00,000 | - 8 9%
1940 . .. 24,00,000 24,00,000 24,00,000 | 3%
1941, . . . 5,00,000 5,00,000 500,000 3%
1942. . . . 20,00,000 20,00,000 20,00,000 | 3%
1943 . . . . 4,00,000 3,00,000 50,000 | . 2%
1944 . . . . 20,00,080 20,00,000 20,00,000 | 3%
1945 . .. 5,60,000 4,30,000 11%
1946 . ) { 30,21,000 30,21,000 80,21,000 | 3%
10,60,000 9,30,000 2,75,000 | 13 %
1947 . Ce 7,15,000 6,65,000 1,80,000 | 1} %
1948 (Upto 15-3-48) . 1,00,35,000 *62,70,000 . 1} %
Toraw 2,31,91,000 1,90,16,000 1,09,26,000

*Application for Rs. 30 lakhs still under consideration.

Note to Statement B

The statement attached wonld show that what dation was ght for by
the Provincial banks has been granted more or less to the fu:l exicnt. ln a few instances
enly the demand was met on @ slightly reduced scale. The reasons may be easily guessed:
Thofmia,Mthmhasnotbemmncho!udmdfrom%Pmﬁucijblnklforhmcitl

Beserve Bank. The Reserve Bank believe that thie iz so, because the
lves are having a pethora of funds. The Bank have found by an
their balance sheeta that only a small portion of their large working funds

eould be utilised for co-operative purpbses and much of the working capital to be
imwested in Government securities or otherwise. Indeed, they have also noticed latterly
o trend in some of the provincial banks to seek investments in ial ti
- with a view fo earn better on their surplus funds. *

This view would be further sapported by the fact that particolarly of late, the hanks
have even drawn less than the sanctioned amount. Tt mav be added sthat all #commodation
under ‘Section 17 (2) (b) for purposes of seasonal agricultnral operations or marketing of
crops are made at & concession rate of 1} per cent, on a clean basis.

THE RELATIONSHIP BETWEEN RESERVE BANK OF INDIA AND PROVINUCIAL
CO-OPERATIVE BANKS .

The relationship of Reserve Bank of India with provincial co-operative hanks is governed
by sections 17 nmf&ll of the Reserve Bank of India Act. The role of the BanE under sectiop
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17 has alreay been described. As regards section 54 it resds as under :

.Tl;.: Bank shall create & special Agricultural Crsdit Department, the functions of whick
shall be = .

(a) 4o maintain an expert staff to study all questions of agricultural credit and be
a“ﬂ.g.hl_e for consultation by the Central Government, Provincial Governments,
Provincial Co-operative Buin, and other Banking Organizations;

(b) to co.ordinate the operations of the Bank in connexion with agricultural credit
and its relation with Provincial Co-operstive. Banks, and any other banks or
organisations engaged in the business of agricultural credit.””

It would be seen from the above that the role of the Bank is purely of an advisory
character and in the case of ‘Iprovi.ncinl banks the guestion of their consulting the Bank
doea mnot arise very often. There were some instances when provincial banks and co-
operative associations referred to the Reserve Bank for advice on mattars regarding financial
policy o be followed, such as the pursuit of commercial banking activities by_co-operative
institutions, etc. However, the Bank always studies their woriing as revealed in their

' returns under section 42 and also their balance sheets and mwm If any comment
is called for such comments are uwal:ga addressed to the Provincial banks in an advisory

capacity. It may alsc be mentioned t consultalion with the Reserve Bank is generally

made by Provincial Governments and not by the Provincial co-operative banks directly.

In this connexion mention may also be made of the special facililies granted to provin-
cial co-operative banks under the Reserve Bank scheme of remittance facilities introduced in
1940.. Apart from enjoying all concessions allowed to scheduled banks, provincial co-operative
banks joining the scheme of the Reserve Bank drawn up in 1840 are allowed the additional
facility of ing even inter-provincial transfer of funds between the offices of the Reserve
Bank free of charge even though they do not bave their own branches in any provincial capital
other than their own province; for this purppse the provincial co-operative banks of the
sther provinces are considered as branches of the one remitting the money, provided they
maintain accounts with the Bank's Office.

The co-ordination of the operstions of the Bank in connexion with agricultural credit
and its relation with provincial co-operstive banks is end d to be brought about by
the issue of circulars on all matters relating to agricultural eredit. The provincial banks
are fres to exprese their opmions on any soggestion made by the Bank and soch
opinions are slways carefully considered before any scheme of relief to the agriculturists
is drawn up by the Reserve Bank of Indis

The Reserve Bank have been consulted by land morl.gnaga banks on matters pertaining
to the issne of debentures, viz., the period for which the debentures are to be issued, the
rates of interest and similar matlers. In fact the Bank had issued circulars on the techniqae
of issuing debentures, and building vwp of sinking funds as early as 1037, and as & token
of their support to the land mortgssa bank debentures which are declared as trustee securi-
ties, tho Reserve Bank have recently decided to accept them as securities for accommo-
datfon under ssction 17 (4) and also to make token purchases of new issues of debentares,
if considered necessary.

) Laxp CusToMs FRONTIERS BETWEEN INDIA AND PARISTAN,

1948, *Prof. N. G. Ranga: Will the Honourable Minister of Finance i, >
pleaged to state:

(a) what steps are being taken to safeguard the land custons frontiers ba-
tween Pakistan and India:

(b) at how many places thesc offices are being opened;

(¢) whether they are being supplied with adequate police assistance:

(dy whether any agreement has been reached between India and Pakistan
in regard tn ‘the prover regulation of Customs Traffic at these Custnms“gtm
tions on both sides of the border; and )

{e) whit s the estimated cost of Frontier Customs-.Offices on our s'de?

The Honourable Dr. Syama Prasad Mookerjee: (a) to (c). 93 land customs
stations staffed by officers working under the respective Collectors of Central
Excfse have been opened on the routes which alone have been authorised for the
passage of goods between the two Dominions. Steps bave been taken to orga-
nise patrols to see that goods do not pass through unauthorised routes an:}i
police protection wherever necessary is being provided with the co-operation o
the Provincial Governments concerned. .

+Answer to this question laid on the table, the qun&iolm:_ being absent.
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(d) No. Bub an inter-dominion conference is going to be held tn Calcutta
soon when these questions might also be ootmderef

(e) The cosb is estimated at Re. 10 lakhs per annum, bub the estimates will
bave to be revised in the light of actual experience, :

ORGANTSATIONS BANNED SINCE ATTACK ON Mamarama Gawpm

1949. *Prof, N. G. Ranga: Will the Honourable Minister of Home Affairs
be pleased to state how many and what organisations have been banned since
the attack on Mahatma Gandhi?

The Honourahle Pandit Jawaharial Nehru: Three Organisations have been
declared unlawful in the Chief Commissioners’ Provinces in India. These aré
the Rashtriya Swayam Sewak Sangh, the Muslim League Nationpl Guards and
the Khaksars. The Government of India also recommended to Provineial
Governments that they should take similar action in their own areas. As far
as Government are aware, gome Provincial Governments have taken wider
acti‘iinbin accordance with their respective requirements bub full details are not
available, —

ResearcH 1N Sorexce or Eveanics 1w INDra

. shir 8, V. Krishnamurthy Rao: (a) Will the Honourable Minister
950. _Shir R. R. Diwakar:
of Hesalth be pleased to state whether Governiment ars aware of the importance
of the science of eugenies in modern days? .

(b) If so, is there any research on this subject being done in India on behalf
of the Department? If not, what are the reasons?

The Honourable Rajkumari Amrit Kaur: (a) Yes.

(b) No research has so far been carried out but any proposals put forward vy
research workers competent to carry out such research will receive due con-
sideration by Government as well as by the Indian Resedrch Fund Association.

TraNsexE oF Evacunzs Derosits IN CENTRAL Co-oPBEATIVE Badms v Easy
s

AND Wast Powian c

951. *Beth Govinddas: (s) Will the Honoursble Minister of Finance be
pleased to state whether it is a fact that those Central Co-operative Banks, who
had deposited their surplus funds and their Government securities with the
Punjab Co-operative Banks are being treated as evacuees by the Government
of West Punjab and that their deposits and Government securities are not
being returned?

(b) Is it a fact that the banks are not making payments to the'r constituents?

(¢) Is it a fact that in the case of Central Co-operative Banks, no amounts
are being paid or transferred to India while Muslim refugees from Easth
Punjab are being paid out of the aceounts of the Central Co-operative Banks
in the East Punjab with the Punjab Provincial Co-operative Bank, Lahore,
which until partition was functioning as a financing instifution for Central
Co-operative Banks?

The Honourable Dr. Syama Prasad Mookerjes: (a), (b) snd (¢). Com-
plaints have been teceived from certain Co-operative Banks thaé they have not
been nble to withdraw the balances in their current and fixed deposit accounts
and Government securities kept with the Punjab Provineial Co-opersive Banlk
Limited, Lahore. The Registrars of Co-operative Societies of the East and
West Punjab Governments have, however, evolved an agreed scheme as
regards funds of Co-operative Banks in East and West Punjab Provinces, a8
announced in a Press Communique which- was published on the 17th March,
1048,

+Answer to this question laid on the table, the questioner being ahsent. .
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PoL10¥ r¢ RETRENCHMANT, RECBUTTMENT RTC., IN ORDRANCE FACTORY, MUBADNA-
GAR, MEERUT ™™ 1945-46:

952, *Beth Goyinddu_: (a) Will the Honourable Minister of Defence be
pleased to state the policy of Govesnment with respect to the reeruitment

gtrf;fsh.?sp;t and reversion in the Ordnance Factory, Muradnagar, Meerut,

(b) What is the number of persons dismissed and re'nstated in the vear

1945-46 and what are the reusons, if auy, for such a large number of dismissat
and reinstation ? - g ismissa

The Honourable Shri N, V. Gadgil: (a) The methods of recruitment
jretrenchment and reversion in the Ordnance Factory at Muradnagar are the
sawe as those obtaining in other Ordnance Factories. wiz.: (i) Non-gazetteo
employees are recruited through the National Service Labour Tribunal, (iit
Bldilled employees are recruited through transfer from other factories, (iii) Un
skilled employees are recruited locally, and a Ghorakpuri Labour Unit recruited
by the Labour Ministry is also employed, and (iv) Retrenchment and rever
sion are made on the basis of merit-cum-seniority.

{b) The number of persons dismissed is 175, none of whom was re-instated
They were all dismissed for disciplinary reasons. = .

Seth Govinddas: Out of those Who were dismissed, were there some whe
were techmieally competent?

The Honourable Shri N. V. Gadgil: Yes, soms wers 50 but they were dis
missed for ressons of discipline.

Inp1a¥ A¥Dp Formioxw OrricEes v ORDXaNCE FaicTtory, MURADNAGAR, MEERUT

953. *Seth Govinddas: (a) Will the Honourable Minister of Defence be
pleased to state the tota’ nwmbher of foreign and Indian officers respectively
in the Ordngnee Factory, Muradnagar, Meerut?

{b) Do Govermment propose to replice the foreign officers, if suitable Indian
hands are aviilable? _

The Honourable Shri N, V. Gadgil: (a) There are five officers of whom
four are Europeans and one Indian. Of the four European Officers two are du
iw leave very soon.

(b) It is the policy of Government to fill all vacancies by Indian Officers
iwherever possible,

Seth va‘i.ndda!: Besides the two Europeans who are to leave soon, ma:.
: know when will the other two Europesns leave?

The Honourable Bhri N. V. QGadgil: As soon as theif period of emp_loymeni
® OVEr. .
—  Seih Govinddas: How much of that period is still left?
The Honourable Shri N, V. @adgil: I require notice of that.

Shri H: V. Kamath: Do not Government propose to sliminate sll foreigner:
from key positions in our serviees at the earliest possible date? .

The Honourable Shri N. V. @adgil: This is & matter of which cognisance i
taken by the Government.

Shri H, V. Eamath: Cannot the Honourable Minister speak on behalf o
the Government?

- Mr, Speaker: Therefore he {8 saying it,
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MILITARY ATTACHES OF INDIA AND PARISTAN IN Empasstas a7 KaRACHI AND
New DzrLmI.

954. *Dr. V. Subramaniam: (a) Will the Honourable Minister of Defence
be pleased to state whether there is any Indian Military Attache, attached to
our Embassy at Karachi?

q {b?} If the answer to part (a) above be in the negative; why ﬁm it nok
one :

(c) Are there any Pak'stan Military Attaches, attached to the Pakistan Fm-
bsssy at Delhi, and if so, how many?

(d) If the answer to part (c) above be in the affirmative; ‘s it n fact that
those Military officers were employed in Delhi before they opted out . to~
Pakistan ?

The Honourable Shri N. V. Gadgil: (a) and (c). No.

(b} The matter is under considerstion.

(d) Does not arise, .

- BRRORGANISATION OF EDUCATION SPECIALLY IN ARTS AND TECHNOLOGY AND
* DEPUTATION TO RUssia

955. *Shri P, Kunhiraman (on behalf &' Shri V. . Kesava Rao): (a) Will
the Honourable Minister of Education be pleased to state whether it is proposed
to re-organise education, especially the Arts and Technical sides of it?

(b) Do Government propose to consider the question of sending a deputation
of educationists to Russis to study the Russian model? )

3 ptaSymd T By ghdd W - (a) : olidipl Wae iyl
2ol ol Sy et ) - (o (8 oty 9> e gt S bl )y ey
ol S a I oy Wl s pae ] AL yale gy pbopls G TRy

—da &S organise w ey X -2 Uaf @ ‘_,..E,T",aﬂ £

W 8ol 8 Sl e e e g D pRedke Sl

My Pl S 515 oS ik yl = e Sy S ol oS gae ol S Oy

wl @ 2y 55 3 Sl 52 ey o ealind - e (Fhedd e e S

— 2l dgp gyl (¥ o Khad Kol g
K u&{-"ﬂi fps &5 2 & fg B ody ol e glams £ @aludys (b)

D pRede - agla W e Jerals wob o -2k s o

(¥ ) w’:ﬁr st Lt dele £ il JisSymd pale .__s\:’.I Ui 2l

oS adein pablie ol S8 e @ -2 o0 Wl e

Sl o e S el S LG e Sy e S 2 Sla S el - Faman

wl (ol prd @daiygd - e Jos &alpe LG o 5 WEO augpit phe o5 i

Sapt Syl Uagadn e gl c gy ]y gy & R e g

— oS e Byl CEadT o8 y@3 S paf ousles S oy 3y &S 2ot
The Honourable Maulana Abul Kalam Azad: (a) Yes. . The Report of the

Central Advisory Board of Education on the Post-War Educational Develop

ment in India, which has been generally sccepted by the Central und -Provin-

cial Governments, subject to the limitations of Finance and the peculiar needs

of each srea. envisages reorganigation- of education, including Arts and Techni-
cal Education.
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The modifications recommended by the Edusation Conference recently called

by the Ministry of Education, in the above plan and the question of speeding
up the execution of this plan are, however, still under the consideration of my
Ministry,

(b) In Government's opinion the first thing. is that the plan aboubt basic
education, which is ready, should be implemented as early as possible. The
Ministry has already placed the scheme before the Educational' Conference and
a sub-committee was constituted to go into the financial aspect of the problem’
and to submit its recommendations. It is hoped that its report will be ready
by June 1948. The Honourable Member may rest assured that Government
will certainly consider at the appropriate time the question of sending a deputa-

tion of educationsts to Russia .and to other countries to study their educational
schemes. IR I
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Shri H. V. Kamath: Is the Honourable Minister for Education aware of
the fact that Russia has made remarkable progress in this sphere ?

CoMPERSATION FOR LANDS FOR 1946-47 1o PEOPLY OF UHARBATIA NRAR CUTTACE
ORI88A. -

956. *Shri Iakshnimnaym Sahu: Will the Honourable Minister of Defence
be pleased to state ®

(&) whether the people of Charbatia near Cuttack (Orissa Province) have
been pa‘d compensation for the year 1946-47 for their lands that were taken over
by the Military;

(b) what is the cause of delay, if any, in payment;

(c) whether their cultivated and homestead lands have been surrendered
in April 1947; ’

{d) whether terminal compensation for making their lands fit for cultivation
sgain has been paid;

(e) if not, the reasons for fhe delay; and

(f) whether it is n fact that homestead lands of five or six people at Char-
batia have not yet been surrendered?

The Honourable Shri N. V. @adgil: (a) Yes,

(b) I am ascertaining from the local authorities wheiher there has been any
delay in payment and, if so, the reasons therefor. ] )

(¢) Yes, except a few which were a part of the airfields and which were
required by Government till recently. Government assets on these lands were
declared available for disposal a short time ago, and these are now heing used
for accommodating refugees.

(d; Terminal cempensation has been paid in respect of all lands that have
heen returned to their owners.

(e) Does not arise. .

(f} Tkis way be so. Enquiries are being made of the local authorities.

RerorT oF COoMMITTEE ON AYURVEDIC SYSTEM oF MEDICINE,

957. *Bhri Biswanath Das: Will the Honourable Minister of Health be
pleased to state: .

“f8) when the report of the comm thee on the Ayurvedic svstem of trestmens
is expeeted to be submnitted to Government:
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(b) whether any interim.report has been submitted;

(c) whether any preliminary work is being undertaken through the agenocy
of the Provincial Governments in this regard;

(d) if so, whether GGovernment propose to lay a statement showing the de-
tails on the table of the House; .

(e) why a medical muan, outside the fold versed in Ayurved was apoointed
to pres'de over the deliberations of this committee? .

(f) What was the composition of the Committee on the basis of Ayurvedic,
Allopathic and other practitioners?

The Honourable Rajkumari Amrit Kaur: (a) Tbhe Report of the Committee
on Indigenous Systems of Medicine is expected to be ready by the end of May
1948. '

(b) No.
{(¢) No. The Questionnaires issued by the Commitiee were sent; dmong
others, to Provincial GGovernments.

(d) Does not arise.

(e) The present Chairman‘was selected in view of his great experience in the
field of research in drugs.

(f) The Committee consists of 4 practitioners of Ayurveds, 4 practitioners
of Unani and 3 Allopaths.

Shrt Biswanath Das: May I know the reason why provincial governments
were not consulted in this regard ?

The Honourable Rajkumari Amrit Kaur: I have already said that question-
paires were sent to provincial governments. - . ‘

Shri Biswanath Das: Before the appointment of the personnel of the Com-
mittee I should like to know whether provincial governments were consulted
and whether they suggested any names? .

The Honourable Rajkumari Amrit Eaur: Since , this Committee was
appointed before I took over, I would like to have notice of that question. As
far as T know provineial governments were consulted at the time of the appoint-
ment of the Committes,

Shri Biswanath Das: May know whether any preliminary work in this
regard is being undertaken?

The Honourable Rajkumari Amrit Eaur: No. The report is awaited beforc
any further action is taken. :

Seth Govinddas: May I know whether as far as the representatives of
Avurveda on this committee are concerned there have been a lot of representa-
tions to the Honourable Minister that they did not represent Ayurveda?

The Honourzble Rajkumari Amrit Eaur: I have already answered “this
question many times. The fact that some complaints were received is  true but
all prom'nent Ayurvedic practitioners were consulted when the Committee
toured the provinces. '

Shri Biswanath Das: May I know why three Allopathis practitioners were
found necessary to be taken on the Committee?

The Honrourable Rajkumari Amrit Kaur: In the opinion of the Government
it was necessary to have three Allopaths. -

H. V. Eamath: Copsidering that the Honourable Minister informed
thef House during the Ias‘a‘sessinn that the report of the Committee was to be
submitted by the end of February, what has the delay in the submission of the
report been due to?

The Honourable Rajkumari Amrit Kaur: It has been due to the serious
illness of the Chairman.
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TREATMENT A8 NON-INDIANS OF APPLICANTS PFROM ACGCEDING INDIAN STATES
BY F.P.8.C.

958, *Shri B. N, Munavalli (on behalf of Shri K. Hanumanthaiys): (a) Will
the Honourable Minister of Home Affairs be pleased to state whether it is a fact
that the Federal Public Service Commission is treating applicants for appoint-
ments from Indian States, which have acceded to India, as non-Indians? -

(b) If so, why? =

The Honourable Pandit Jawaharial Nehru: -Candidates for appointments
from Indian States formerly required a declaration of eligibility for appointment
to Centrel Bervices. As this practice was inconsistent with Section 262(1) of
the Government of India Act, 1935, as adapted, revised instructions have since
been issued. Declarations of eligibility will no longer be necessary in respect of
candidates from acceding-States for appointmefit to the Central Services.

ORGANISATIONS DECLARED ILLEGAL BY GOVERNMENT OF INDIA

1059. *Prof. Shibban Lal Saksena: (a) Will the Honourable Minister of
Home Affairs be pleased to state:

(i) the names of the orgunisations which have been deciared i].leglal by
the Government of India:

(ii) the dates on which they were declared illegal; ana
1iii) the dates on which action under these orders was initiated ?

(b) Do Government propose to lay on the table of the House copies of the
orders declaring these various organisations illegal?

The Honourable Pandit Jawaharlal Nehru: (a) (i). Rashtriya Swayam
Sewak Sangh, Muslim National Guards and the Khaksars were declared unlaw-

ful by the Chief Commissioners in Centrally Administered Areas under instrue-
tions from the Government of India.

(ii) and (iii). RRashtriya Swayam Sewak Bangh was declared unlawiful in
Delhi and Ajmer on the 4th February and in Coorg on the 9th February. Ajmer
declared_Muslim National Guards and Khaksars as unlawful on the 8th Feb-
ruary and Coorg on the 9th February. Delhi declared the Muslim ILeague
Guards unlawful on the 9th February and the Khaksars organisation had alresdy
been declared unlawful on the 9th August 1947. Action was taken immediately
to enforce these orders.

(b) The Honourable Member's attention is invited to the Gazelte of India
Extraordinary, dated the 9th August, 1947, the 4th and 10th February, 1948,
Gazette of India, dated the 21st February, 1948, and Coorg Gazette Eztraordi-
nary, dated the 1lth February, 1948, copies of which are available in the
Library. .

Rembvar or ResTricTIONS ON MOVEMENTS OF AMERICAN CITIZENS IN INDIA

580, *Shri Lakshminarayan Sabu: Wil the Ionourable Minister of Home
Affuirs be pleased to state:

(a) whethér it is a fact that American citizens while ‘n India have to report
their movemesnts {0 the voi ol ol s Ind i+ owhide in the Un ted
States of Aroerica gro not oo to the police: and

v if =0, whether i 1s vl Ty s diseran nation ?

The Honourable Pandit Jawaharlal Nehru: (a) All foreigmers, -unless thay
have been specifieally exempted, have to send written reports of their .maye-
ments to the appropriate registration authority in certain circumstances. Gov-
ernment. yuderstand that periodical reports of place of residence are required
of tempopary foreign residents in the United States of Americe and that even
permanent residents have to send intighation of the.change of their residence.

“ Answer to this guestion laid on the lable, the quystioner being absent.
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The Honourable Member also probably knows that the lmmigration Laws of
the United States of America are much more stringent than ours and that very
;gctvformahtjes have to be undergone at the time of entry to United States of
Erica, T
‘(b) No discrimination is involved and sherefore the question does not arise,

DISAPPEARANCE AND DETENTION OF AN EUROPEAN OFFICEE OF ORDNANCE FacTOEY
AT CALCUTTA ) ’

261, ‘S'I:_I.rl Mihir Lal Ohattopadhyay (on behalf of Shri Arun Chandra
Guha): Will the Honourable Minister of Defence be pleased to state:
(8) whether it is a faet that, as reported in the Amrita Bazar Patrika of

the 27th February, 1948, a responsible European officer of the Ordnance
vactory at Calcutta has recently disappeared frem his post:

(b) whether it is a fact that some Buropean officer of the Caleutta Ordnance
Factory was suspected of some illegal deeds and was put under detention or
surveillance :

fe) if so. whether it is the same officer who is now reported to have dis-
appeared ; and
(d) whether Government have any information as to whether the officer now

alleged to have disappeared has been put in a responsible post by the Govern-
s of Pak'stan? i -

The Honourable Shri N. V. @adgdl: (a) and (b). .No, Sir.
(¢) and (d). Does not urise. :

CoPiEs oF GOVERNMENT NOTIFIOATIONS re MERGING WITH PROVINCES FOBMING
DEPENDENT ADMINISTEATIVE  UNITs.

962. *Shri L, S. Bhatkar (on behalf of Dr. P. §. Deshmukh): Will the

Honourable Minister of States be pleased to lay on the table of the House copies
P ah.£

of all the notifications issued by the Government of India sinece 15th August
1947 in respect of:

(a) States that have been marged with the nrovinees: and

(b) Btates that have been formed into independent administrative units?

The Honourable Pandit Jawaharlal Nehru:' (a) and (b). Copies of the
Jotifications under the Extra Provincial Jurisdiction Act 1947 relating to merger
of certain States with Provinces are laid on the table of the House. No such
aotification was necessary for the formation of_Unions of States.

GOVERNMENT OF TNDIA
MINISTRY OF STATES
New Delhi, the 23rd December, 1047

_ NQTIFICATION -

Na. M1 7B —Whereas the Contral Goveenreent hue fol' and  exclvosive authority, joria-
diction and powers for, and in relation to, the governance of the Btates speeified in the
Achedule annexed thereto

Now, therefor, in the exercise of the powers conferred by sub-section (2) of section 3
of the Extra Provincial Jurisdiction Act, 1847 (No. XLVII of 1947) and of all other powers
mabling it in this behalf, the Central Government is pleased to delegate to the Provincial
Government of Orisea, the power conferred by section 4 of the said Act to enake orders
for, or in relation to, the g of the said States as respects any of the matters
enumerated in List IT or List III of the Seventh Schedule to the Go t of
Act, 1935 :

Provided that—

(i) the exercise of the power hereby dglegaled shall be subject tr the control of the
Central Government; and ’

(if) the dolnﬁ:n shall not preclude the Central G t from ising the
power by delegated. . . -
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Schedule

Athgarh Gangpur ' Pallahara
Athmalik Hindol Patns
Bemra Kalahandi Rairakhol
Baramba Keonjhar Ranpar
Seaih - Kbapdpara Seraikells
Bonai ) Kharsawan Sonepur
Despalls Narsinghpur Talcher

Navagarh ’
Dhenkanal Nilgiri Tigiria.

C. C. DESAI, Addl. Secy.

GOVERNMENT OF INDIA
MINISTRY OF STATES

NOTIFICATION
New Delhi, the Z3rd December 1947

Vo, 112.1B.—Whereas the Central Government has full Qm:l exclusive suthority, juris-
diction and powers for, and in relation to, the governsnce of the States specified in the
Bchedule annexed hereto;

Now, therefore, in exercise of the powers conferred by sub-section (2) of section 3
of the Extra-Provincial Juriediction Act, 1947 (No. XLVII of 1947), and of all other powera
enabling it in this behalf, the Central Government is pleased to delegate to the Provincial
Government of the Central Provinces and Berar, the power conferred by section 4 of the said
Act to make orders for, or in relation to, the governance of the said States aa respects any of
the matters enumerated in List IT or List III of the Beventh Schedule to the Government of
India Act, 10351

Provided that—

(i) the exercise of the power hereby delegated shall be subject fo the eontrol of the
Central Government; and

(ii) the d tion shall not preclude the Central Government from exercising the
power hereby delegated.

Schedule
Bastar Kanker Nandgaon
Chapgbhakar Kawardha ° Raigarh
Chhuikhadan " Ehairagarh Balkti
Jashpar Korea Sarangarh
Surguja
Udaipur

C. C. DESAIL Addl. Secy.

GOVERNMENT OF INDIA
MINISTRY OF STATES

NOTIFICATION
New Delhi, the 28th Janwary 1948

No, 174 7B —Whereas the Bulew of AMnlwni State has ceded to the Central Government
full and exclusive autherity, jurisdiction and powers for, and in relation to the go
of the Makrai State;

Now, tirefore, in cxercise of the powers conferred by sub-section (2) of section 3
of the Extra-Provincial Jurisdiction Act. 1947 (No. XLVTI of 1947), and of all other powers
enabling it in this behalf, the Uentral Government is pleased to direct that the following
amendment shall be made in the notification of the Government of India in the Ministry
of Hrafes No, 112-IB, dated the 23rd December 1847, namely — '

.~ In the schedule attached to the said notjfcation after the word 'Udaipur’ the word
“AMakrai’ shall be added.

{8d.) M. K. ETRPALANI, Joint Secy.
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GOVERNMENT OF INDIA
MINISTRY OF STATES
NOTIFICATION
New Delki, the 13th January 1948
No. 125-78# —Whereas the Indian States specilied in the Schedule hereto annexed have
ceded full md ualnuﬁ ]unld.lcuon to the Central Government;

. And it is to abolish the land customs barriers between such Btates
r:;r 2 nnd the md States and the Provinces of Orissa, Bihar and the Central Provinces

Now, thntm, in_exercise of “the powiérs conferred by lnbled.lon (1) of section 3
and secticn 4 of the Extra-Provincial Jurisdiction Act, 1847 {I.L‘VII 1947), and
other powers enabling it in thaj behalf, the Central i
ao mu(,.h of any axlstmg law, rlllc order or notification in Lha leld Sl.a.tes as imposes
ibition or restrict p adutyofcultoml,omthmpmintomnrpm
iﬂmm mchﬂhh!mnrtomthwmcbﬂht.e,ormthlmpurtmtoor Tom
any ln.ch State from or to any of the Provinces of Orissa, Bihar and the Central' Provinces
and m& vice una. goods of any class or descriptiéon shall be deemed to have
been

with effect from the 1st January 1948.
Schedule

Athgarh Ealahandi Ranpur Kawardha
Athmalik Keonjhar Seraikella Khairagarh
Bamra Ehandpara . Bonepur Eorea
Baramba Eharsawan Talcher Nandgaon
Baudh Narringhpur Tigiria Raigerh
Bonai Nayagarh Bastar Bakti
Daspalla Nilgiri Changbhakar Baranzarh
Dhezlar al Pallahara Chhuikhadan Burguja =~
Gangpur Patna Jashpur Udaipur
‘Hindol . Rairakhol Kanker

. M. K. KIRPALANI, Joint Secy.

GOVERNMENT OF INDIA
MINISTRY OF SBTATEE
NOTIFICATION
New Delhi, the 23rd February 1948
No. 144.]1B.—Whereas the Btates specified in the Schedule hereto anhexed have u:d.ad
fall and exclusive jurisdiction to the Central Government;

And whereas it is necessary to abolish the land cnstoms barriers between the States
tater se and the maid States and o}he province of t.bo Central Provinces md Bersr,

ow, thesefore, in wers of section 3
and section 4 of the Ext.rn-Pm\nncml Junsdlctlon Act, 194? (XLVII of 193?) and of all
other powers enabling it 1 that behalf, the Centra 1G(:-\-re:-m.marltr is pleased to direct as
follows namely :—

(1) that so much of any law, rule, order or notification in the said States as imposes—

(i) any duty of customs on the import into or export from any snch State from or
to any province of India or any Indian Btate, and

(i) any prohibition or restriction on the import into or export frop any such
State from nr to another sach Stale sr on the import into or xport
from any such Btate from or to the Central Provinces and Berar, and wvice
versa, of goods of any class or deseription shall be deemed to have been
cancelled with effect from the 1st January - 1848, and

{2) that the notification of the Government of India in the Ministry of States
No. 125-1B, dated 13th January 1948, shall be deemed to be cancelled so
far as it relates to sach g the Btates ss are specified in the said Schednle.
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Schedule
1. Bastar 7. Khairagarh 13, Burgujs
2. Changbhakar 8. Korea 14, ‘Udaipur
3. Chhuikhadan 4. Nundgaon 15. Makrai
4. Jashpur 10. Raigarh
5. Kanker 11. Bakti
6. KEawardha 17. Sarangarh -

M. K. KIRPALANI, Joint Secy.

GOVERNMENT OF INDIA

- MINISTRY OF STATES
NOTIFICATION
-,_f\-’ew Deilhi, the 25th February 1948
A

Né. 150-1B.—Whereas the Central Government has full and exclusive authority, juris-
diction and powers for, and in rel to, the g of the States specified in the
Bchedule annexed hereto;

Now, therefore, in the excriro of the powers conferred by sub-section gi of section 3
of the Extra-Provincial Jurisdiction Act. 1847 (No. XLVII of 1947), and of other powers
enabling it in this behalf, the Central Government is pleased to delegate to the Government
of Bombay, the power conferred by section 4 of the said Act to make orders for, or in
relation to, the governance of the said States as respects any of the matters enumerated
in List IT or List IIT of the Beventh Schedule to the Government of India Act, 1935:

i) the exercise of the power hereby delegated shall be subject to the control of the
o Central ; and

(ii) the delegation shall mot preclude the Central G t from ising the
™. power hereby delegated.
Schedule
Akalkot Kurundwad (Junior) San%
Aundh Miraj (Senior) Savattil
Bhor Miraj (Junior) Sawantwadi
Jamkhandj Mudhol Wadi Jagir.
Jath ~ . Phaltan
Kurundwad (Senior) Ramdurg

M, K KIRPALANI, Joint Secy.

GOVERNMENT OF INDIA
MINISTRY OF STATES

NOTIFICATION
New Delhi, the 25th February 1948

No. 151-1B.—Whereas the Central Government has full and exclusive authority, juris-
diction and powers for, and in relation to, the governance of Banganapalle State;

Now. therefore, in exercise of the powers conferred by sub-section {2) of section 3
of the Extra-Provincial Jurisdiction Act, 19487 (No. XLVIT of 1847), and of all other powers
enabling it in this behalf, the Central Government is pleased to delegate to the Government
of Madras, the power conferred by section 4 of the said Act to make orders for, or in
relation to. the governance of the said State- as respécts any of the matters enumerated
in List IT or List IT[ of the Seventh Schedule to the Government of India Act, 1835 -

Provided that— .
" (i) the exercise of the power hereby delegated shall be subject to the control of the
Central Government; and - )
ii) the delegation shall not preclude the Central Gover t from s
@ - power hereby delegated. g the
N M. E. EIRPALANI, Joint Secy.
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GOVERNMENT OF INDIA
MINISTRY OF STATES
NOTIFICATION
New Delhi, the 25th February 1948
XNa. 152-1B.—Whereas the Central Government has full snd exclusive authority, juris-
diction and powers for, and in relation to, the governance of Loharu State;

Now, therefore, in the exercise of the powers conferred by sub-section (2) of section 3
of the Extra-Provincial Jurisdiction Act. 1847 (No. XLVII of 1947), and of all other powers
enabling it in this behalf, the Central Government is pleased to delegate to the Government
of East Punjab, the power conferred by section 4 of t?ae said Act 4o make orders for, or in
relation to, the wovernance of the said Stafe as respects any of the matters enumerated
in List IT or List III of the Beventh Schedule to the Government of India Act,. 1835 :

Provided that—
th ercise of the power hereby dele, shall be subject to the coutrol of t
@ aG::tnl Gummmpo; and by gated ! of the
(i) the jon shall not preclude the Central Govermment from exercising the
Sower horoby ‘delegated. rerene
M, E. KIRPALANI, Joint Secy.
. GOVERNMENT OF INDIA
MINISTRY OF STATES
NOTIFICATION
New Delhi, the 10th March 1048

No. 156-/B.—Whereas the Central Government has full and exclusive authority, juris-
diction and powers for, and in relation to, the go of Pudukk i Btate;

Now, therefore. in the exercise of the powers conferred by sub-section (2) of section 3
of the Extra-Provincial Jurisdiction Aect, 1847 (No, XLVIT of 1047), and of all other powers
enabling it in this behalt, the Central Government is pleased to delegate to the Government
of Madras, the power conferred by section 4 of the said Act to make ordera for, or in
relation to, the governance of the said State as respects any of the matters enumerated
in List II or List IIT of the Seventh Schedule to the Government of India Act, 1035:

Provided thaf— .

(i) the exercise of the power hersby delogated shall be sub; to the control of the
Central Government; and Y gate ject

tiurkbﬁ:m shall not preclade the Central Go from ising the
@ power by delsgated. °

M. K. KIRPALANI, Joint Secy.

GOVEENMENT OF INDIA
MINISTRY OF STATES
NOTIFICATION -
. New Delki, the 19th January 1848 .
No. 127-P.—The following Order of the Governor-General is published for general
information :— ’
THE BOMBAY (ENLARGEMENT OF AREA AND ALTERATION OF
BOUNDARIES) ORDER, 1947.

Whereas by section 290 of the Government of Tndia Act, 1935, as adapted by the
India (Provisional Constitation) Order, 1M7, it is provided that -the Governor-General
may by order increase the area, and alter the boundaries, of any Province and make
such provisions as the Governor-General may deem necessary or proper for any sapple
mentary, incidental or Juential matters;

And whereas it is expedient that certain areas outside the Dominion of India should
be included therein and made part of the Province of Bombay;

And whereas in accordance with the provisions of the said section 290 the Governor-
General has ascertzined the views of the Government of the Province of Bombay both
with respect of the proposal to make the order and with respect to the provisions to
he inserted therein;

»
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Now, tkerefore in exercise of the powers conferred on him by the said section and
of all other powers enabling him in that behalf, the Governor-General is pleased to
make the following Order :—

1. (1) This Order may be cited as the Bombay (Enlargement of Area and Alteration
of Boundaries) Order, 1947,

i2) It shall come into force at once. .

2. (1) The areas specified in the pucceeding paragraph sre hereby included in the
territories of the Dominion of India.

(2) The areas referred to in the preceding paragraph, are:

(a) the areas comprised in the Estates which on the first day of July, 1947, were
included in-the Vatrak. Kantha thana of the Barods, Western India and
Gujarat States Agency and were known by the following names i—

(i) Ged, (ii) Polajpur, (iii) Morvad, (iv) Eoprupur, (v) Mahisa, (vi) Porda and
(vii) Dana; and -

(b) the ares known as Dangs.

3. The said areas shall form part of the Province of Bombay and the boundaries of
‘that Province shall be-so- altered as to comprise within them the said areas.

4. (1) The areas comprised in fHe Fstates of Ged, Polajpur and Morvad shall form

art of the district of Ahmedabad, the areas comprised in the Estates of Koprupur,

shisa, Porda and Dana shall form part of the district of Kaira, and the said areas
shall be administered accordingly.

(2) All enactments in force in any of the aforesaid districts, and all notifications,
orders, schemes, rules, forms and bye-laws issued, made or prescribed under such enact-
ments arid in force in any of the aforesaid districts, shall extend to and be in force im
the areas included in that district by the preceding paragraph. .

5, ll{’ The area known as the Dangs shall for the time being form = separate district
of the Province of Bombay and be administered accordingly. .

(2) The Governor may, by order notified in the official gazette of the Province, make
such provision a8 appears to him to be ry or expedient,

{a) for extending to the said area the application of any laws for the time being
in force in the Province or any part thereof;

(b) for removing difficulties arising in conmection with the absorption of the said
area .in Provines; and

(c) generally for the proper administration of the said. area.

(3) Any order made under this Article may be made so as to be retrospective to
any date not earlier than the date of the commencement of this Order.

{4) Any order made under this Article shall be subject to the same powers of repeal
and amendment as laws of the Provincial Legislature,

(5) No order shall be made by the Governor under this Ariicle after the expiration
of six months from the date of the commencement of this 3

MOUNTBATTEN OF BURMA,
Governor General of India.

. . C. C. DESAI, Additional Secretary.

Shri H. V. Kamath: How many States are there still which have neither
merged with the Provinces nor integrated smong themselves?

The Honourable Pandit Jawaharlal Nehru: It is a simple matbematical,
question which the Honourable Member can do after looking at the statement.

Shri H. V. Kamath: 1 am asking whether the Honourable Minister can
throw some light here at this stage.

Mr. Speaker: The statement it laid on the table.
EOHOLARSHIPS BY MINISTRY OF LABOUR FOB SCEEDULED CASTE CANDIDATES FOR

StupiEs ABROAD i

963, *Shrimati Dakshayani Velayudhan: (1) Will the Honourable Minister
of Education be pleasel to state whether there was a scheme for giving scholar-
ships_ by the Ministrs of Labour for sending scheduled caste candidates for
higher studies abroad? '
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(b) If the answer to part (a) above be in the affirmative, is that schems still
eontinued ? . )
(c) If not, when and why was it stopped?
{d) Have Government any idea of renewing that scheme?

st 18 U L gy 245 ) i S (8) : 05T (1005 U Juiy
o ke it 55 6 pakad ) o) B gEe g 0 ] ety e
- B o pRede ptaSymdl & gyl
= 2 byt bnae g o TS gl iy S ST € sae (B)-
815 Sl Pla iy el e £t o Sl ol (0)
DM g il w05 638 axeS K Wl 5 B im e e S Al
bl gy e ey gl - 3 )5 ol Umser gl B Syt et enek 303
-t B s S 0l et e S e e K8 50
Pt paa] ] ek Jydad &5 S0 Jms g (el ggps ekinS (d)
S AUt 5 b Sy e amk s e bol L) o b b
- Ayl & Kle b pila S0 A4S dman ol oetyisal
The HMonourable Maulana Abul Kalam Azad: (a) Yes, Sir. Presumably
the question relers to the Scheduled- Castes Scholarships Schewe, under the
~Ministry of Education and not M.nistry of Labour.

(b) No, Sir. No students are being sent abroad under this Scheme. -

(¢) The policy of sending Scheduled Caste students for higher studies abroud
under this scheme was’ discontinued in 1946 by ‘the Scheduled Castes Scholar-
ships Board. In 1945 twenty-two students were sent for studies abroad, but in
later years, in view of the rather unsatisfactory results achieved by this batch
the Board dbcided not to send any further students for advanced training

abroad under this Scheme.
(d) Government will certainly consider the continuance of the Scheduled

Castes Scholarships Scheme, but whether any students will be sent abroad
under this scheme, if it is continued, it will be for the Board to decide.

Shrimati Dakshayani Velayudhan: When was the scheme started?
ot EIIP 1 &he  OLT (20 Ulye | fauy]
The Honourable Maulana Abul Ealam Asad: [p 1944,
B;u‘h:uﬂ Dakshayani Velsyudhan: How many students were sent each
Jyear )
ey ol g aonnd S iy 8l ol (Wl Uy | Jauy
. s U By gay alan
The Honourable Manlana Abul Kalam Azad: I would require a not'ee for
this. I cannot tell the exact number at present.

Shri T. A, Ramalingam Chettiar: In the case of candidates who wen
selected, but were not able to go on account of want of shipping accommoda
tion or other ressons, wil they be sent the next year, or will the scholurship

y

lapse?
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The Honourable Manlana Abul Kalam Azad: 22 students were sent ahroad

“during the year 1945, afterwards, no more students were sent. This question
therefore does not arise at all,

a3 Mfa=z zrar @y qaerT 3 S FW A w1 oA @ R Iy

fasaY 7 forandt ifge 4% onF s fawa fergmam & 73 oo ond §)
™ Seth Govnddas: Wil the Honourable Minister please keep this _in view
that the students should be sent abroad for study in those subjects only for
which no training facilities exist in India?
& B maw e 1T ot £19M0 de t ol (Bl Wae fui
W ey ) dp Gl el X gy S kel ]
ol 2Tl o i e llgals gy el S ke ol O
' caUa ) Jui & & Jsaap i pee il Gl S ol

The Honourable Mau'ana Abul Kalam Azad: The twenty-two candidates
who were sent abroad in 1945 did not show good results. Seven of them were
unsucoessful and one returned. Under the provisions of this scheme, training
Ia heing given in India and the point to which the H ble Member bas
drawn attention is always kept in view.

Shrimati Dakshayani Velayudhan: May I know the reasons that led to ths
abolition of this scheme?

p] 2 B S JP ealhS S KigrS @ak Y3ad 10l (00 e JagyT
T S
The Zonourable Maulana Abul EKalam Azad: This scheme was started for
the educational advancement of the Scheduled Caste Community.
Mr. Bpell-!er: It is stated in the reply given by the Honourable Minister,

Shrimat! Dakshayani Velayudhan: May I know why it was thought un«
satisfactory ? .

Mr. Speaker: That will be a matter for the Board to reply, and not for the
Honourable Minister,

ATOMIC ENERGY BILL

Honourable Pandit Jawaharlal Nehru (Prime Minister and Leader of
l!n?i;tlaek 8ir, 1 beg to move for leave to introduce a Bill to provide for the
development and control of atom’e energy and for purposes connected therewith.

Mr. Speaker: The question is:
"Tht!uwhmMﬁMhtmﬂmsBﬂltomlﬂlMW-l'
aoptrol of atomic enerzy and for purnoses cennected 1herewith *

The Honourab’e Pandit Jawaharlal Nehru: I introduce the Bill;
The motion was adepted.



JUNAGADH ADMINISTRATION (PROPERTY) BILL

The Honourable Shri N. V. Gadgil (Minister for Works, Mines and Power):
Bir, 1 beg to move for leave to introduce a Bill to provide for the vesting of
eertan property belonging to the State of Junagadh in the Administrator
appoinied by the Central Government.

_ Mr, Speaker: The question is:

“That” leave be grunted to introduce a Bill

unagadh

ty belonging to the State of J
ral Government."

The motion was adopted.
The Honourable Shri N. V. Gadgil: I introduce the Bill.

to provide for the vesting of certsiz
in the Administrator appointed by the

_DELHI AND AJTMER-MERWARA RENT CONTROL (AMENDMENT) BILL

The Honourable Shri N. V. Gadgil (Mifuister for Works, Mines and Power):
Bir, I beg to move for leave to introduce a Bill further to ameud the Delhi and
Ajmer-Merwara Rent Control Act, 1947,

Mr. Speaker: The question is: _

“That leave be granted to introdace » Bill further to amend the Delhi and Ajmes
Marwara Rent Control Act, 1947.""

The motion was adopted.

The Honourable Shri N. V. Gadgil: 1 introduce the Bill.

PROTECTIVE DUTIES CONTINUATION BILL

The Honourable Shrl N. V. Gadgil (Minister for Works, Mines and Power):
8ir, I beg to move: .

*“That the Bill to extend the date which duties characterised as ive In
te First Bchedule to the Indian Tariff Act, 1834, shall have effect a further o
smend the Bugar Industry (Protection) Act, 1032, be taken into consideration.”

This Bill is merely intended to continue the protection on certain industries
which have been already established and certain other industries which have
been established during war-time. Advantage is also taken of this opportunity
to continue all the provisions of the SBugar Industry (Protection) Act for a
period of one year more. The industries concerned are Magnesium chloride,
Calcium chloride, Bichromates, Silk and rilk manufactures, Artificial silk and
sotton and artificial silk mixed fabrics, Bilver thread and wire including so-
ealled gold thread. 4

. Bo far ae the sugar industry is concerned, it is a long history and if the
House permits I shall brieflv state the facta. The claim of this industry for pro-
fection was originally investignted in the year 1930-81 and the measure of pro-
fection recommended by the Tariff Board was Rs. 7-4-0 per cwt, for the first
seven years and Rs. 6-4-0 per cwt. for the remnining period. Later on in the
year 1048 the duty of Rs. 7-4-0 per cwt. wan imposed only for a year, It was
alearly stated that it was the intention of the Government to make full investi-
gation and to come to a final conclusion. But it was not possible to complete
the consideration in time and the result haa heen that thiz Bill is introduced
with a vierw to enntinuine the duty for annther vear, The House iz aware tha
the Tariff Roard-i= alrendv eonctituted. But thers are co0 manvy matters pend-
ing before the Tariff Board that it is not possible before the end of this financiat

7533
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'gear to have anything like a report or even a thorough investigation and en-
quiry into this. It bus therefore been decided, as 1 said, to continue protection
tiil the Slss March 1949. Whle it is proposed to continue the protective duty
on sugar it is also considered necessary to keep in force, as I stated, the whole
of the Sugar Industry V'rotectiou) Act, 1932, particularly becuuse tnere are
iwo very important sections, namely Bections 5-aud 6 which empower the
Government of India and the Provincial Governments to 1miake rules requiring
the owners of factories to submit returns reluting to production of sugar and
the factories to post notices specifyiug rates being paid for sugarcane. 1 think
the House will ugree that the times have not yet been steady and other econo-
mic factors Lave not yet stabilised which will justiiy all of a sudden the dis-
continuance of this protective dusy. As au undertaking hus been given by the
Government lnst year, namely to refer the whole question to the Tariff Board,
that will be done. 1t is expected that before the end of the next financial year
the Government will be in & position in terms of the recommendation that may
be made by the Tarifi Board, 1o come before the House if it is advised that the
protective duty should continue or if there is any variatiou in the rate of the
rotective duty. I the recommendation is not to give further proteetion there
will in that case be no necessity to' come before the House. ’

The other industrics have more or less the same tale to tell. The magne-
sium chloride industry was given protection in the year 1929 after a thorough
enquiry was made by the Tariff Board. I8 fuct the period actually was due to
expire on the 31st March 1946, but it was coutinued from time to time by the
Protective Duties Continustion Act. Pending Tarif Board euqivy based on
relinble data the stotus quo was maintained under the Indian Ta%ff Act of
1934, The actual reasons which weighed with the Government for the eonti-
-nuation of protection still hold good. T do mot warit to repeat them, It may be
axpected that during the course of the next financial year the enquiry will _be
sompleted and the House will have an opportunity of ‘expressing itself on the
recommendations of the Tariff Board,

As regards Silk and silk manufactures and Artificial ilk the position is the
aame. All these industries which have been snumerated in the Bill have been
given protection from time to time.

Shri M. Ananthasayanam Ayyangsr (Madras: General): When was pro-
section given for the sitk industry? )

The Honourable Shri N. V., Gadgil: Protection to the sericulture industry
was given by the Indian Tarift Textile Protection Amendment Act of 1884 for »
period of five years. It has been continued since then.

As regards Artificinl silk and cotton and aritificial silk mixed fabrice, ib was
in 1934 that the protective duty wad first imposed and it continues. We want
o continiie it for one more year for the reasons which I have already given. As
vegards Gold and Silver thread it is the same thing.

Now there is one matter namely slloy, tool, or snerial steel and electrical
steel sheete and hich carbon or spring steel wire. The Tariff Toard werih
through all matters relevnnt to these and they have recommended that protec-
,tsipn should continue. The exact recommendation of the Tariff Board is this,

ir:

o In view of the existence of the government surplus stocks and the prevaling prices
‘e non.ferrous metals, we have recommended the iw msition of the protectve duty and
the operation of the import control to be in force mntil the 3lst March 1948, In view
of the importunce of this industry we have thought a period of about three years should
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be given to the industry o establish itself. We therefore recommend .thet the

1 QML I¥[f Y1 IWpus pousd Jyi 4of UoHuad jo SdUNILERE UN UIALY 3q pluoys

[ our expectauions prove coriect, the government surplus stocks should have been dis-

e Joj paunbas uonpdond jo poylaw puE S Y|, E[RAW N0} UOU JO wapd ayy
BUIPIERIL A|QEIEAE & pIUOYS EIEP SUUYSP SIW PUE Gpn| Yorkp W[ 944 310j3q jo pasod
period Ist Aprdl 1949 1o the 3lst March 1850 will huve 10 be decided later on. llh‘w‘u
end in view we have already recommended thai there should be a review towards™ the
suu of s’

Government will review the whole position as desired in the report of the
Tarig Loard. ‘Lhis, as L said, Sir, is & Bill merely to continue the prowecuon
hat is wready 1o existence und 1 do not think there are uny big questons in-
voived 1 tuis ut this stuge, 1 ind, Sir, from the Order Puper that notice of
two smendments hus been gwen by my Honourable friend.- Mr. Ananthe-
sayanum Ayyangar. Une 1 that the Bill shoud be referred to a Select
Cowmnitee; aid another refers 1o the somewhat important queston o. pre-
ference being still continued to British gouds.  Bo far aus reference to a Belest
Comuuittee 18 concerned, | understand that it is pot going to be moved for
the simple reason that there is no time left and this Bill must be passed be-
fore the 31st Ma:ch 1948, As regards the other, Sir, I will say whatever 1
want to say later on, but I still want to tell my Honoursble friend that ne
important question to the extent to wh.ch he thinks is involved in this. 8ir,
having said this, I move that the Bill be taken into consideration.

Mr. Speaker: Motion moved:

*“That the Bill to extend the date which duaties characterised as jve &
fhe First Bchedule to the Indian Tariff Act, 1834, shall have effect further
smend the Bugar Industry (Protection) Act, 1832, Le takes o0 counsiderstion.’

Sar, M. Ananinasayanam ayyaogar: bur, In a casual way the Governnent
have brought this Bill to coutiuue protection to ag many as i8 industri:s, In
elause 2, which 18 the matenal clause of this Bill, sub-clause (1) relates to 15
jtems for which Goverument wants continuation of protection for a further
period of # year: the stcond vee 8 500t steey durs ana  dther shings wnich
were inves'izated by the Tariff Board: the third one 1s regarding sugar. Now,
8ir, the Honourable Minister evidently thinks that us svon us he makes up his
mind that certain duties should be continued, automatically the Assembly
must say ditto. I am really surprised at this. not that in so many words he
azidl so. This is a very important matter. He himself read out to us that pro-
tection was given to some of these industries so esrly as 1929 and for a period
of five years: in 1934 for a period of five yeurs: in 1939 for a period of five
years, Taking the ear'i-st date. 1929, right to this date, s number of vears
have already elapsed. What is the need to continue to protect these industries?
It was the Fiscal Commission that was appointed to go into the matter of taxa-
tion nolizy and alsn advise as to what ought to be dore regarding the steps to
be taken for nrotecting our industries. I do want the industries in this country
-to flourish. Tndustries in this country should flourish and shonld be prevented
from being interfered with by the dumping of foreign goods of similar variety
which can be produced in this country. To the extent that any industry in thix
eountry is protected, to that extent the consumer puts an additional burden on
himself by way of tax. He pays it for what purpose? He pays so that the in-
dustries in this country and the wealth of this country as a whole may increase.
On the other hand, far from doine so, industry even to this day is still crawling
and hae not established itself. The original object with which the industry
was given protection has not been carried out by the industrialists. The main
points that we should take into concideration before an industry is given pro-
fection are these: firstly, whether there are raw materials in this country-
secondlv, whether there is sufficient skilled and unskilled labour in this coun-
try; thirdly, whether machinery and other things are available; fourthly, whe- -
ther there is a reasonable chance of this industry standing on its own legs aad
establishine itself firmlv, so that at the end of a particular period or even twice
that period the protection may be removed and it will stand world rompetition.
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{Bhri M. Ananthasayanam Ayyangar] :
Bir, thesa industries for which protcction wus given ocould have established
themselves tirmly. On the other band the industriulists huve not sarried oud
the origiual object for which the iudustries were given protection. They have
been only anxious to take advantage of the protective duties und try to increass
ss much as possible the profits that would go to them, I expected that the
Honourable Minister would ut least lay betore the House or would have eircu-
luted to members of the House a statement showing under whut conditions and
why the industries have uot estublished themselves till now; why such a long

has been given; and why he wants to continue protection for one year.
do agree that no protection ought to be withdrawn even without investiga-
tion, but what is it that the industry says? Hus it given an accouut of itself,
and for what term does the industry want protection to be continued? What
are the steps it has taken to estublish itself? We have not that material before
us. Each one of the items here requires sufficient datu so that the Assembly
may come to a certain conclusion as to what is to be done. What is the reason
for the Government not circulating the Tariff Board report regarding steel
alloys and tools? If it was the bureaucrutic government that existed before the
present government that wae responsible for this, we would have torn this te
pieces. It is not at all right. As a matter of fact the Honourable Minister may
bave had no time to look into this. How did the Cubinet decide? What are
the difficulties? We have abrolutely no such data, and it is only later on, at
my request, that I got this volume two days ago. Why should it not be printed
and circulated to members, or at any rate make this copy available to all mem-
bers? Now this is not doing the right thing by the meinbers of this Houre. Let
us take one instance: let us address ourselves to the sugar industry. Tt has re-
ceived protection right from the venr 1934. The other dav decontrol of sugar
was insisted upon. We d=controlled sugnr; the prfices soared up to even Rs. 40,
whereas Cuba sugar for the same unit was selling ot Rs. 20 in Caleutta. Why
should the industrinlists make enormous profits nt the expense of the consumer?
I would sav that these industries do not deserve auv further protection. They
have not justified themselves. Thev are trvine—T ought not to use a strong
word—to have practizally a loot of the poor consumer,

-We are not having a sufficient quantity of suear; sugar is not available fn
the market. The Suear Syndieate hns got nracticallv a monopolv; it controls
everrthing and wonld not yield to prices. That is the way in which this in-
dustry, an essential article, has behaved with us.

There is a large acreage under sugar cultivation but in spite of it they do
not produce a suffic'ent guantity and whatever auantity is p-oduced, it i
cornered, it is kept in particu'ar shops and released lo the public at enne
mous prices. The other day T suggested on the floor of the Tlouse that with
respect to sugar and other essent’al commodities, even cereals, a kind of &
reserve bank nucht to he establiched in thiz anuintry an that in times of rear’
city lage quantitier of suenr cr other essential enmmadities may be released
from thiz bank: and when theve is a surp'us production. such snrnlis may
be withdrnwn from the market so as to keep up the prices. Something like
that should be done for suenr.

" One onght not to be h'indly following the poliey of protection; it will
become nét a policy of discriminatory protection but a policy of indiscriminate
protection. That is what it has come to. We have no control over this indus-
try. There are other things also. The industry has been asked to limit its pro-
fite; what is the dividend this industry has declared during the previous  vear?
Let it have protection; we are prepared not to purchase Cuba sugar which is
cheap, but purchase this snear even at a higher price so that the industrv may
estnblish itse. But if in this country the sugar industry cannot establish itself, -
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# cannot establish itself in any other country. No doubt the Java sugar is
cheap; we can make our sugur also cheap—a new vuricty of:cane wus discover
ed und it is that variety thut is grown all.over lndia.

The Government hus not hesitated to give all the Iucilities required for this
industry. But this industry baus not reduced its price. The next point is that
even now it wants protection. Then how hus- it dealt with labour? What faci-
lities bus it giveu—aut least any bonuses—ior the lubour? This is the second
lurgest industry in this country—first comes the textile industry and then steel
and sugar.

I would say, Sir, that this industry has not behaved quite well so far as
this Assembly is concerned, and so fur ns the people of this country are -con-
eerned. 1f felt to myself 1 would tell them that they shall not bave any pro-
tection this year; let them staud by themselves or [alter. But we cannot
any risk; so, with a sad heart 1 would suppo~t this motion for continuing this
protection for a year so far ns this industry is concerned. :

Next we come to steel. At page 83 of the Report the Tarif Board says—

"Our lusi and lati are ised as ander:

(i) The present inquiry is confined to three categories of alloy, tnol and special

{ii) The manufacture of alloy, tool snd special stee's was taken wp doring the war,
at the instance of Government, by the Tata Iron and Steel Co. Ltd., to mest
urgent defence requirements.””

Iron and steel is one of the key industries. Therefore this industry requires
protection. They have made an experiment duriug the war; the experiment
is so far successful, it must be made more successful. 1 entirely agree with
the recommendations of the Turiff Board; those recommendutions ought to be
adopted. That is the most sulient feature of this Bill.

But even with respect to this industry I would say that they dre not pro-
dueing to the full. During the war their output was muech larger; they have
reduced it by pructically 30 per cent. or even 40 per cent. now. Why should they
not go up? There is n tendency nowadays for these industrialists to coerce
this Government to yisld to any extent by way of reduction of taxation. The
Assembly heard the Honourable the Finance Minister very anxiously placate
the industry. I agree with him that it is only upon the industry that we ought
to depend and make the wealth of this nation grow—without them we cannot
get on. But there is a tendency on the part of industrialists to coerce the Gov-
emment in every shape or form. If any loan is floated in the country, the
loan is not subscribed; but there is a constant agitation the* eates ought to te
reduced, that income tax ought to go down, that other facili‘i»s ought to be
given. When we are giving protection to this industry, which is practically a
monopoly of Tatas Iron & Steel Company, I would uree upon them to put forth
greater effort to produce larger quantjties of iron and steel, and manufactured
goods, which ure necessary and of which we are in short evpply. Let not the
facility, let not the approrch, be nbsolutelv one-sided. The Government is
doing its hest to nrotect this industry; the industry must a'so equally realine ite
responsibility both to the consumer and to the country and also to the labowr
to which better cond'tions nnd better facilitios' oneht to be siven. Labaur's.
wages ought to be increased: they must alan be made sharers in profita. Diffi-
culty is experienced in the matter of produetion hecause lnhour is not kept in
good humour. The other dav in the Tndustrier Cnnference 5  reanlution was
rassed which was acgreed to bv hoth the in'nstr'a'ists and the labour. Tt said
that labour must be made a partner in the industry, that it mmst he given a
share of the profits in addition to falr wager: Inbour must alan he eiven a shars:
in the mansgement—some persons from labowr must be appointed ss directom'
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in the management; and according to increase in production labour must also
be entitled to a share in the profits. That was the principle adopted, and is
being adopted, in the United Kingdom. Cripps who is every week broadcast
ing that the country must put forth greater and greater effort says that the fur-
ther increase of labour wages will depend largely upon the increase In produc-
fion. A share in the profits to labour will certainly encourage them to pub
forth more and more efforts to increase production.

These are the things which the industry must also take into account and
that is the only way in which the industry could establish itself. The mere
erection of a particular duty to avoid competition from foreign products will not
alone help the industry to stand on its legs. I hope that the protection that is
‘sought to be given to these alloys ete.—which will certainly be taken advantags
of by Tata Iron & Stéeel—would not come up again after the period of tl:!-u
yrars—we are giving it for one year though ] was willing to give it for a period
of three years as recommended by the Tariff Board. I do not know why Gov-
ernment wanted one year only up to 31st March 1849; evidently Governmen$
wants time for considering before they implement the decision or recommends-
tion of the Tariff Board completely.

Then the other articles are artificial silk and silk manufactures. As food i
necessary 8o also clothing is equally necesso~y. Textiles have not come up
before us because there is no particular protection there—revenue duty alone is
imposed on texti'e goods. But silk and artificial silk are other pieces of cloth-
fng. What is the account that they give to us® In 1934 protection was settled
for this industry. What is the production rate now? How far have they sup-
plemented the clothing in this country? What is the neea for protection to
continue? 1 expect a little greater detsil regarding the need for continuing
protection for this industry.

8ir, during the war there was an opportunity for every industry in this
eountry te put itself on a sound basis, to stand on its own legs and establish
ftsell within the five yeurs of war. Then we were not getting most of thess
articles from abroad partly on account of political rensons and partly due to
economic consileratinus or the difficulty of shipping. Now, under those cir
cumstances, during that windfall when an industry was practically avle to pro-
duce darger quantities and also uequire .arger prosits, if they were not able to
establish themselves, I do not know if, after the war, they will be able to
establish themselves and how long we nave to impose this additional burden
upon ourselves. Japan is now switching over from wartime to peacetime eco-
nomy and may produce silk und artificial sik. Tanan and other countries
might enter the field. Hew ‘cng have we to impose tnfs adidinional burden on
ourselver? Certainly this should be one of the considerations which the Tariff
Board will enquire into. ' -

Though individually I have no objection to these industries being given
some more help, so that thev may esteblish themselves, there must be a
reasonable period—and sufficient time has been riven—within which they
should establish themselves and if they do not estabich themselves, they ought
not to come again to us for any kind of protection. That is all that I would
submit. 8o far as the procedure adopted by the Government is concerned,
there is one thine. No doubt, we are hera to supnort the Government, but our
support must be based on facts. It ought not to be a blind sunnort of Whatever .
the Government savs, though it is our own Government. The Government
mugt be more considerate to the House and place before it all the materials,
This one dsy’s notice i not sufficient. If the Report is in our hands for o
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eouple of days that is absolutely inadequate. (An Honourable Member **You
are the only member fortunate to get it.”") I asked for it and so I got it. This
was not distributed to' me. With these remarks, I do support the motion for
consideration. I am not pressing for a reference to the Select Committee in-
asmuch as without much of material. there is no purpose in making a motion
for relerence to Select Committee. | do not think with the meagre material
that is placed before us, we will be sble tc do anything more in the Belech

Committee,

Shri T. T. Krishnamacharl /Madras: General): &ir, T must confess thab
this has become a sort cf hardy aunual coming up year alter year in continua-
tion, apparently because just lik~ the Governmegs in the past the Government
of today is not able to make up its mind as to its policy. in this matter. There
has been admittedly enouch justiGeation, because other preoccunations make
it very difficult for the Government to make up its mind. My Honourable
friend Mr. Ananthasayanam Ayyangar gave an idea of wWhat is happening
behind the screens. It is quite presible that hefare long the Government will
have gome definite po'icy in regard to indnatries in this country and the nature’
of the protection that is to be afforded to them, B

But, Bir, speaking on this pa-ticular motion made by my Honourable friend
the Minister for Works. Mines and Power, I find that the articles covered fall
into two categories. Sugar and silk fabrics nre undoubtedly articles that affect
the common man whn is the eonsumer directlv. On the oth~r hand. chemicals
of specialised variety and snecivl tvpe of steel do not touch this class of con-
sumers. Thev only touch the industrialists, the neonle who want these sonds
for manufacturing purnoses.  Well. my friend is richt in reenrd to his insistence
that the Government should act in sneh a manner as to redure the consumer
price in regard to such of those articles which affect the common man, but he
is uot quite op the same firm ground in regard to the second class of articles.
1 have a little experience in regard to the treatment afforded to the chemical
industry in the past by the previous Government and I had vprotested times
without number in this very House that the Government was treating them ‘b
s stepmotherly foshion. It is true that many of these industries came into
being beeause of the support that was given to them by Government and nlso
of the adventitious circumstances that were in Lperation during the war. Dub
such speciaiised industries 'i%e ealeium chloride or bichromates wi'l ordinarily
be verv dificult tn start. Thev have been start.i by a numher of peonle in
varing narts of the emntry, They mav even be uneconnmic indvetricg ' ag
they eannot produce cheaply. It may be profitable for the industrialists to
import these articles direct from other countrizs, but surely, are we to uilow
them to die merely because various other factors like the transport bogtleneck,
12 Noow —coal beiwg high priced and other raw muterials not being available tor

one thing or being high priced for another—are in operatiou and they are

ot able to produce at un economie price? That is a policy which we Liad 1n tha -
past observed the previous Goverumeut favouring and we had protested very
vehemently and 1 am sure my Honourable friend Mr. Apanthasayanam Ayyan-
gar had also done it. So, it means that either the Government gives them pro-
Section or operates its import policy in such a manner as would give them pro-
$ection—namely, by prohibitiug goods which are of s competitive nature—, or
allows them to go under. Surely, my Honcu:able friend the Mover and his
eolleague the Commerce Minister have in their hunds esough power” to regu-
::0 imports in such a o 88 no protection need at all be given, out they
ve chosen the more obvious method and utilised the precedent established in
$he past of coming before the House every year for protection for a temporary
period of one year. In fact, i regard to sugsr, censidering the price that has
mbemﬁudutmultnfth.undermingarhingom of she incressed
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price for the growers of sugur cane, it may be that unless we give this proteo-
tiou, or uuless the Government regulates fte umport policy in such a manner—
it has to, because of the scarcity of nurd currency—we will probably have a lo$
of foreign sugar dumped iuto this eountry. Iv 18 quite conceivable that our
sister Dominion next door might import sugar from Java and Cuba and even
sinuggle it ncross the froutier. (An Honourable Member: *‘They have already
done it".) So I do not think that we can afford to allow an industry of this kind
to go under. notwithstanding the fact that by this protection and by other re-
medies that thg Government might provide prices will hot come down, because
sure enouch, some time or other™Government might take up these industries on
ha.ad as thoy have taken up some mills in the U. P. I understand, and pro-
due sugar at an economic rate. So we huve to keep the industries we have
going and not let them be destroyed. I think the House will remember that
even though we usk the consumer to make a sacnifice—a temporary sacnfice—
we are doing it in the best mnterests of the economy of this country and not
because of a particular circumstance which 18 now prevaling.

Sir, in regard to ei'k and si'k fabrics, my Honourable friend felt a little tm-
patient. I might put it to him: ‘‘Nothing has been done in the pnst; some-
th ug might be done in the future. Why do not you wait?"' Otherwise, the.
other factor is also there. Supposing you take away this protcetion. It is not
quite easy for you to allow Japanese silk to come m, although certainly 1t will
be quoted at a much less price than our own silk, because it wi'l mean so much
of our foreign exchange expended. My own feelinf is that by _this gesture
Government is merely giving a token of their view that they are prepared to do
the best for the industry on their side and that the industry must pull up in the
meanwhile.  On the question of the past bzhavious of the industrinlists 1 agree
with practically every word that has fallen from the mouth of my Honourable
friend Mr. Ananthasavannm Avyangar. 1t is not that the industry is behaving
well. It iz not that the industry apprecintes the realities of the situation. All
that is true. But at a time when defeatism overwhelms every hope in the
horizon, by any act of Government. why shonld we raka tho citnation worse?
The nsvehologieal factor requires that even though this particular object mir
be a~hieved by GGovernment control'ing its import poliey, tius Liil is necessary
to tell the people: *‘we are no doubt continuing the protection for one year,
but for one year only, subject to review later on. But in the meantime, you
must do your best.”” Therefore, 8ir, we in thit House should do nothing or
say nothing which would detract from the gesture that the Government is
making to the industry. We will certainly wait and see for a year. When the
industry ‘)mm back again, with a request for partition to be continued we shall
know what to do. In the meantime, I feel that nothing that we say bere should
be such as which will make the industry feel more frustruted than what they are
feeling now. I do not say that they are justitied in it. I do not say that they
have been appreciative of all the circnmstances that make up. for this considera-
tion to be showu to them but the facts are there and we have to help many a
lame dog over the stile because it is in the best interests of this country.

8ir, I support the motion made by my Honourable frend the Minister for
Works, Mines and Power.

Mr. B-K. Sidwva (C. P. and B-rar: General): 8ir, when this Bill wae
resented to the sHouse—this half sheet of paper—it looked s if it was a simple
ill. But if you read the Bill, it contains many figures and it relers to another

main Bill or Bills to enable a member to study it. In the Library I wag able te

get the respective Bi'ls—the Indian Tariff Act and the Sugar Industry Proteo-
tion Act. T wanted further information and I was not able to get anything,
from the Library.
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My Honourable friend, Mr. Ananthasayanam Ayyangar was able at least to
get sumething whereby he was abie to express his views lreely, but 1 am noé
in a position, Bir, to get anythiug from the library or from the Ministry, which
should have really supplied to all the members the relevant information. We
buve been receiving s number of circulars relutiug to various bills and opinious
which bave been received from the Provinces todasy also we received three
batches which relate to Hindu Family Code Bill! Then in regard to the Iusur
ance Bill we have been receiving the opinions from various Provinces and from
various institutions—all these give us au idea as to what the country leels about
these matters. But in this very important matter—it is not a simple bill as it
seems to be—which affects really the average consumer and the policy of the
Governmens, it is most unfair that the House should be kept absolutely dark
and therefore, I shall not be able to do justice to this subject fully. What I
have been able to gather is that this protective duty is being given to indus-
tries, which, as iy Honourable friend rightly stated, ultimately falls on the
consumer aud is an indirect taxation upon the average consumer who is asked to
]d)uy for protecting these industries. We are out for supporting our Indian in-

ustry. 1 and many of my friends were preaching from various platforms to
support the Indian industry under the British rule and even when the prices of
textile, cemeut and mauny articles whick were imported from foreign countries '
::: up, we advocated the Indian industry to be supported until we became

Now, Sir, nobody can question our bm’ﬁds as far as the support of the
Indian industries are concerned. I do not think my Honourable friend Mr. T.
T. Krishnamuehari can say that we ure not out for supporting the Indiun indus-
try; we are as patriotic us any body else. In facs, ler me tell you, Bir, men
like us have given a great deal of impetus for the expansion of Indian industry
by our propaganda. I must tell you, Sir, plainly, we never took into considera-
tion any high prices at that time and whatever the increase might have been,
we said that they must be protected. Without giving an opportunity = to this
House as to what the condition of each industry is, we are asked to support the
protection.. It is unfair to the House; we have not the data before us. With
regard to euear industry in the conference of the Indian Chambers of Commerce
and Industry, which I attended, many of the industria’ists themselves com-
plained that in the verv first year & this industry when it was established, they
mnade 110 per cent. profit. Some of the industrialists had to complain that they
frittered away the money and they did not conserve it and after about three
years, there was a setback. Our induitrialists have a policy that whatever
the hirh profit they get, they swallow up, without keeping anvthing in reserve
for bad davs or for improvement of machine~v. The Japanese industry has
prospered for the reasen that thev actually mnintain the most modern machi-
mery they have heen able to compete with the vrices in all other countries, In
Indin our industrialists, cf course,—I do not know at the present juncture—
durine wor made much monev, but thev did not put it in the Reserve fund for
me=ting bad times or imnroving their old machinery. In the texti'e mnckinery
in Japan and other countries, one operator conducts 6 looms at one time, because
$he looms are worked automatically, whereas in our country one operator has to
"-:'01‘ after each loom and that alto under extraofdinarily bad and most unconge-
wial weather conditions. Therefore, my pomnt is what steps Governmgept have
-hl:en_ to enquire fror.n this sugar industry which we really wish to flourish. In-
dustries such as textile. sugar, cement and steel, we want to be fully protected;
if any foreign Government wants to kill our industries, then I shall certaigly
say the Government must help them.

- Then, take the case of Japan. In spite of having inereased the iraport duty -
by 40 per cent on Japan textils which was imported st a cheaper price Japan
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was competing with Lancashire piecegoods. Still Japan with all this heavy
duty was uble to compete with the Indian manulacturer. Why? It was not
because of low puid labour but because their Govermmeut have so sr‘mnggd
matters as to give an impetus to their industry; they guve them concessions in
freight; in iusurunce aud in other wuys; they had shew own comipames, the
Government bave their own stestuship companies and Lusurance companies und
the main purpuse wus to send all their goods outside their vountry und for this
they gave various cuncessions aud in this way they were able to compete. ot
eourse, the labour there is cheap. Our labour has not got even Provilent Fund
today. A labourer in our country who works for 55 years and when he is old.
s thrown on the road; it is no concern of the State or the industrialists to look
after him after he had faithfully, loyally and honestly served the concern. That
is the condition and still to suy that labour prices have increased and therefors
protection is needed is not correct. I admit wages have increased; everywhers
they have increased—I should say proportionately increased. But on that
ground alone protection to these industries is not justified. I must admit, Sir.
most of the profit from protection go to the industrialists and because we
lavour Indian industries, we are esked to give them this kind of latitude at all
times. Therefore, my contention is that the House should be fully informed as
o what is the position of ench one of this industry. Tf there was nc ‘Objects
and Reasons’ given in this Bill, Sir, T am sure, no Honourable Member would
bave understood the\ meaning of this Bill. 1t says that protective duty will be
coutinued on certain articles, but the material is not there. At least Mr
Ananthm;nm}m Ayyangur was able to get a copy; there are not many copie;
o get at. It is the Government who has got the mnohinery and it is the duty
of the Government to supply the Honourable Members all materials, If they
eannothg;hve copies to evervbrdy, they must at least  inform the members
through the Assembly office that such a copy is available.

An Honoursble Member: Such an information is ava’lab'e ‘n the Assembly
Offico that they are exclusive to members who want to see them. -

i

Mr. R. K. Sidhva:. As rezards a tificial ik also there are mary silk looms
in Bombay and I know some of them are making very heavy profit on them.
Therefore, 1 do not know whether this additional protection duty is justified
from the point of view ef In?ian industries or from the point of view of indivi-
dual industrialists. If it is in the interests of India to give protection to the
industry and for the expansion of the industry, then we shall certainly see that-
they should be given help, but if it is intended to continue for the benefit of the
industrialist or the manufacturer on'y, then we should say there must be s
tullstop; we do not want any kind of protection. If these industries had nal
prepared themselves after 8o many years protection, they must be wound up.
It the Government feel that these industries must be maintained for good nl
the country, then they must send for scrutiny to the Tar'T Board™ or they
must take upon themselves to run the industries. Otherwise the connt=y
would certainly prefer the imnorted articles at a cheaper price which will not
fall upon tne consumers. In the name of protecting Indinn industrv we shenld
not give off these individnal industries some kind of relaxatinn at all timee by
which nobody is benefited. The Government's policy ought to be that in all the
indiistries where we give nrotection, they must find ont whether these indus-
tries which have been working for so many years, are shla to stand on their own
lege; if they are not sble to stand the competition against foreien imports, them
& is to nobody's good o protect them. But if the industries themselves fosl
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our aid. Bus when the prolec-
v miid feally consider whether thess m-
dustries must be supported cr not and until they can, let the imported gooda
“etome in. There is uothing wrong in that. How is the avirage ludmn benenwd
by this protection being given? In spite of all its faults 1 will not say - thas
‘sugar protection should be stopped because it is an industry which has come 30
gluy and we must protect it. 1 kuow shipments of Mauritius and Java sugar
bavs come to Karachi but the prices are exorbitant and therefore our prives
are still very much cheaper. Similarly in the case of steel the imported price
is 200 p. c. more than the local price; so why should there be protection ior
Indian steel? That has not been expluined. It does not need any protection;
'the_ imported price being so heavy 1t can stand on 1ts owmsegs and stand a com-
- petitive market. In fuct the steel prices should be put up.  As [ said the otuer
day, you cen levy a duty on Indinn steel so thut the price may be nearer to
foreign steel, and thut will give you about 10 crores which you can spend om
the bet.l:fzrmen‘t oI‘_villagers and village iudustries. Bug that is not the ssue juss
now. My point is that while we support this motion the Honourable Minster
must know that we desire that before this messure is brought up next time the
industrialists must mailge out a cuse for further protection and Government
must make #n exhaustive survey and eee whether the justification exists. Tf
:{na_ll lfmust_nes have not been able to atand by themseives in spite >f proteg-
tion being given for ten years, they should be clused down. } C '

1

' An Honourable Memver: Including the war period?

Mr. B. K. Sidhva: That is & matter of detail; 1 do not mind excluding thab
period if it is necessary in the interest of the couutry'e industries. 1 am for e3-
‘panding our industries as much as possible; but.in the name of industrice, Iup
not want to waste public money so that while some people make money ~ otbesp
are asked to pay through the back door. The .consumers pail at one time
because it was our duty to patronise Indian industries. Therefore I hape that
the views expressed by ane and by my Honourable friend Mr. Ayyangar will be
borne in mind. While giving protection they must be mude to understand thub
4hey must improve themselvea in 12 months and make out a real case; pther-
wise the House will not be prepared to consider their case favourably " 'mext
time. Bir, T support the motion. :
" ghrl'T. A. Ramalingam Chettiar (Msdras: General): Sir I cannot eoo-
m:a‘l.:lte Government on the way in which they have been dealing with ~this
matter. They have not at all been fair either to this House or to the indus-
trialist in bringing 8 motion like this. Taking the industrialist first, he does
not know where he stands; if year after year the period is extended he does nok
really know whether he can make improvements at great. cost to h_:mself a'nd
develop the industry or not. He should be-asimred that the protection is going
$o last for some time so that he may make alf efforts to see that the industay
is properly established in the country. This sort of spoon-feeding from year to
§ear makes things very difficult for the industrialist., On the other side we da
not kiiow what we let ourselves in for, whether the industries have been mak-
ing'any progress, How long the consumer is going to pay for establisking thedd
{actories on a proper fpoting and that i3 not known. Government should havi
% proper policy; they thould have s proper examination of everv protective dut;
they impoese and then impose it.for-just the period that may be required, ius-
tead of this sort of haphnzard business in which they extend the protective
duty from yenr to year. In any ease the Houseshould have an apportunity to
gee whether the duty that has been imposed. has ‘ed to the development of the .
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has been made and whether there is any advan-
dustry, e e Aty in future years. We do not know all thiz. The

fage in continuing the duty in .
Honourable Minister said just now we &re on the eve of the expiry of the
period for which the duty was imposed and told us that unless we pass it here

and now the whole thing will nollapse. That is not the way in which we expect
Government o deal with this House. I suggest that they should deal with this
more as an industrial measure than as a fiscal or a merely commercial matter.
With reference to commerce, it may be that with reference to exchange and
other difficulties or djfficulties of cetting shipping and getting goods from out-
side we may have to impose ~ertain duties to help the industrialists of our own
country. That will have to he taken separutcly. Then *here is the ather cluss
of cuses where we want to levy a duty ns a matter of fiscal necessity. Such
enses again have to Le treated separately. When you think of giving protec-
tion to industries there should be a proper examination as regards the commodi-
ties to be protected and also the period for which protection Will be necessary;
and there should be a review made of nny measures that we take once in three
or five years, as the cese mav he. Then. befcre Government tome to this
House thev ought to be in a position to tell us what the effect of the protection
that they have given has been and what protection is necessary and for what
period, whether there is any object in continuing the protection or not. It may
h_ that the protective policy has not succeeded; in such cases it is not at all
!alr_ that the consumers should be made to pay more for the goods manufactur-
ed in thie country. 8o I.requeat Government that during the coming year they
lhol.llt? make it their busm{_ass to examine all the protective duties that they
have imposed and want to impose hereafter, and then some to & conclusion as
vegards the list of_ drticles for which they want protection, the period for which
they want protection for each of those articles to be given and also arrange for
;l mr:louu:mw; 80 “:i“ v;ne.n they come for an extension of the period they
a case and a i 5 .
should be_ continued o m's us to consider on the merits whether protection

With reference to the particular articles mentioned I do not want to make
any remarks bgcauao. a8 I said, the Honourable Minister said we must pass this
todoy and he is not prepared to go into an examination of the result of prutec-
tion given with reference to these articles. There are matters relating to
several articles t.l:!out. which examination will be necessary. I am told Sig b
sn Honourable friend here that the Tariff Board have already gone into tl:en:r
1f o, it is only fair that Government shcuid huve given u& information as r&.
gards the recommendations made by the Tariff Board,

Bhri M, Ananthasayamam Ayyangar: Out of the eighteen i
#em was considered by the Tariff Board, “ Htems. only one

#hri T. A. Ramalingam Obettiar: It is very unfair thai the recommends-
tions of the Tariff Board were not communieated to the members of this Assem-
bly wo that they may consider those recommendations and consider also whe-
ther the recommendations ought to be accepted or not. Now, in the presené
state of our knowledge we have to accept the Bill ‘as brought without any
ehange or any remarks. It may be that even if we agreed to the articles being

ected, the actual protection given mny be sufficient or insufficient, or if
mav be too hish. All these things will have to be considered every times »
mensure like this is brought before this Honse. That is why T said the Gov-
ernment has not been fair to this House. T do hope that in the year to eoma
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Wiey will make the proper enquiries, make up their minde as regards the arti-
sles which are to be protected and the period for which protection will be

, and inform the House sufficiently in advance of all the information
available. 1 would even say that with reference to the protection being given,
they need not bring the whole list before the House at one time. They inay
deat with each article at different times as the examination is over. 'That
would be better for this House and for the industrialist, because in the case of
the iudustrialist, be will be in a position to make a good case and in the case of
this House they will be better able to devote their attention and concentrats
on the merits or demerits of the particular industry that may require protec-
tion.

With these words, Sir, I ngree to this motion going forward. even though I

am not at all satistied with the way in whicn the House has been treated in
this matter.

Shri B. P. Jhunjhunwala (Bihar: General): With regard to the remark
by my Honourable friend, Mr, Ayvangur, the Government ig not at all far 1

wot letting us koow why it wans to give further protection to a purticulur
industry.

Mr, Bpeaker: I might invite the attention of Honourable Members to one
aspect of the debate. I have been noticing that the Honourable Members are
practically repeuting the same general arguments and 1 find o lurge number
of members are anxious to speak. 1 would earnestly request them nct to
repeat the genornl mspect of the question but to come to the definite point to
which they wish to invite the Honourable Minister's attention. 'The genersl
sepect hos been sufficiently discussed.

Bhri B, P, Jhunjhunwala: I was not going to repeat the generasl argu-
menb, but begnn it only as & preamble to a concrete instance I propose to-
give only in repard to sugar industry.

Mr, Bpeaker: I was not speaking with reference to what the Honourable
Member was going to talk about. ’

Ehri B, P, Jhunjhunwala: I will speak as to why the industry has not
progressad and come to the stage sc as to compete with fore'gn sugar because
of the negligence of the parties concerned. 1 will confine my remarks orly
to the sugar incustry. According to the Honourable Minister, it was in
‘U852 that protection was granted to the sugar industry. The protection
was Rs. 7/4 per ewt. and the parties affected by this protection were the
Government, the cultivators, the industrialists and the consumers. T shall
simply examine the question to see which party was the loser and which par-
ties profited at the cost of efficiency. The Government in the beginn'ng,
when it gave protection to this industry had to forego a large amount by way
of customs daty which they used to realize from the sugar which used to
soms in the country. 8o far as the Government is concerned they have
been making up all the losses which they incurred by wav of foreening the
sustoms duty, by imposing excise duties and by differemt kinds of cesses.
bave not got the figure at the moment to arcertain whether the Government
is a loser or not now. But so far as my memory pgoes, I think =the Govern.
reat s paining by way of excise dutv and other cesses. which they have
been levying from time to time and there is no loss to the Government.

The other narty orneerned iz the en'tivator. When thers  wns no nene
fection and control m'llers ured to nurchase the snenr enne at the lowesd
price and thev made tremendons nrofit ot the enet of en'tivatars, But svhse-
quently the Government came to their help and the ‘price of sugar cans Was

>
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‘fixed at @ price for giving sufticient margin of profit to be made 1y ths culli-
vators, and while levying the excise duty and the cesses n the proviuces, |
Government Lad promised that this amowmit wi.l be mnvested tor the imnnrove-
ment of cane cultivation so that the cane could be soid at such rate, leayipg.
sulficient wargin of profit to them; as to eunble-the mi.lers to produce wrd
sell sugar iu the market at the lowest competitive rate when cumpared with
foreign sugur.  So far as the levying of th: excise duty and ousses are con--
cerued, those are there, and these are being increased . from timne to t'me.
Lut so fr us the improvement of the cane cultivution is coucerued, uothing
bus been Goue in thut respect. What the Uoverument does wh.on the oulti-
“wators approuch them aud they say that it is wnot puying for them to prow
.caue ut such  price, '8 that thiey take this iato accouni and raise the price of
the cane withous takiug into cousideration that if the cane cultivation is im-
proved it wili not be wecesary w0 nereas: the price of cane,  nud consequeni-
Iy the price of sugar. As 1 have stated before, formerly the sugar cane price
was four aonse per maund aud eveu at thab rate the cwtivators used to wake
somg profil. Now the cu.sivators ure being pad Bs. 2/- p.r mwand and  even
then the margn of profit to the cultivator is not much. Wien this pro-
_dection wus g.ven, it was expected that both the eultivators and industrialisé
will work efficiently and {ake advantage of protection  in that semse aud- thas
_ after scmetim: we shall be in a position to supply sugar to the mongumers:a$
a competitive price when compared with the rate of the foreigners. When
_protection was given we used to get sughr at the rute of Rs. 10/-. In Iudia
_alsn the sugar was being produced.  The mills con'd give sugar ot Ra. 10/-
and now we fire getting sugar st the rate ' of Rs. 40/-. The cultivators ged
Rs. 2/- per maund as price of the cane bt the Government dres not curel to
_see that it is Dot the higher price of sugar cane and consequently incrense in
price of sugas that will solve the problem of the cultivators and the industry,
_but the method of produeing caue at the cheapest possible rate. Tn ore nera
.of land .now the cultivators produce about 200 maunds of came. If instead of
that they can prodiice 800 maunds of cane per acre as i3 being done in the
Goverument experimental farms the price of oane can easily be reducedito
7 to 8 annas aud the sugar can be sold to the consumers ab much below the
frice at which we are selling now. Government has taken the whole con-
_trol of sugnar industry in their own hands: they do not cure as to how to help
the, cultivators. so that they can produce more cane in the same acre of land’
snd get more return out of one acre cf land, and can meake profit even though
.‘they may geb B annas per maund of cane rather than Ts. 2 per maund of
eans. The whole snag lies in this. We have not been able to bring in effi-
eiensy in the eultivation of cane. As T said before it is not at all difficuld.
1t is quite pessible and easy if the Government left it to the cultivator and
.to the industry to take care of themselves. In that case it wonld. be pos-
" gible for the industry and the cultivators to combine to bring gbont efficiency,
. But_the Government's control is there at every stace and  because of this
eontrol people cannot move an inch. The people placed in cha'?_a of these
controls and those who administer the industry are such that thiey do nob
know muth about it. One I.C.8. gentleman did not know as to what ¥nd; of
seed theugar eanc has. _Once when the cultivators approached the' Gove
 ernment that they wauted facilties for bringing sugarcane geedlings ,“ from
another place, where they could get better scedlings, 8o that they eould grow
more gugnrcane in the same ncre of land, the reply eiven by that officer * was
+*Why don't you store the seedlings for a year and then grow the cane?” Thin
" officar was in charge of the administration of the whole province and i was
at bis dictation. thut the whole thing was being administered.” A ‘vete inary,
suctor or & price controiler can be and is o director of Agricultuce witlott shy,

knowiedge of Agriczlture,
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Shri B, Das (Orissa: General): That is Bihar, I think.

Shr; B. P. Jhunjhunwala: No, that is Orissa! I do not want to name
the province. This is the way in which administration is going on.  From
my persoral experience I can say that if the Government had not interfered
and had left the industry and the cultivators to themselves, they would have
taken better care of the industry and more efficiency would have been brought

The Honourable Shri N. V. Gadgil: That is gra

Shri B. P. Jhunjhunwala: In the Statement of Objects and Reasons they
say:

“To keep in force up to the 3lst March, 1949 the whole of the Sugar Industry (Pro-
tection) Act, 1932, which ceases to operate aft#r the 3lst March, 1048 particularly in view
of the provisions of sections 5 and 6 thereof which empower the Government of India and

e Provincial Governments to make rules requiring the owners of factories to supmit
returns relating to production of sugar.” :

de !

They have not mentioned anything as to what the snag in the industry
was which had not led to better production and more efficiency. They have
taken care only to realise their own taxes and excise duties. They place
special emphasis on that. If the Government had taken care to lmow and to
inquire as to how we have not been able to bring sbout efficiency, why we
have not been able to compete with the sugar produced in other countries,
why we have not been able to make this industry self-sufficient, they would
have rather said that with special reference to the instructions given to the,
provincial governments they have not been able to bring about efficiency in
the cultivation of sugarcane.

My Honourable friend Mr. Ayyangar said in the beginning that he would
like to oppose the Bill but subsequently he said that he did not want te
oppose it. Sir, I don’t know why he changed his views. The business of the
Government has throughout been to extract as much money out of the
Industry by way of increase in cesses as possible, and to increase the price of
cane whenever the cultivatom so demanded and consequently the price of
suger so as to keep both the parties pleased, without minding in the least as
to what the result will be and without caring to bring about efficiency in-cane
cultivation which alone is the solution. All these three parties are making
money at the cost of the consumers, Tf this is the policy of the Government
which it will follow my advice to the House is that the protection should ge
ard along with it the control of the Industry will go and in the latter case
the Industrialists and the cultivators left to themselves in free competition
will know their interest better and bring about improvement.

Shri B. Das: Sir, I did not think that this enabling measure would raise
such diverse discussions on the floor of this House. My Honourable friends
Mr, Ayyargar and Mr. Sidhva who were protectionists till now have gone
back to being freetraders. They crentod a little storm in a tea pot.  What
is the position of the Government? The Government have not entered inte
an Indo-British trade agreement. There is still the Damocles sword of lm-
perial preference hanging on our heads and therefore if Government Lave to
devise anv new measure of protection their hands must be free. They chould
not have the manacles of the British Government which they have at present
in spite of their being a free country. An Indo{Brifish trade nDegotiation
would have to be made before that the constitution act would be passed
whereby we would be a free country and there would be no preference to the

UK.
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The second point is that the Finance Minister lias already announced that
he ig going to appoint a Fiscal Commission or Comrnittee consisting of tax-
ation experts who will examine the taxation structure in India. ‘Whether
protection is necessary or not in spite of the recommnendations of the Tarift
Board that Committee should examine. From the day when the sugar in-
dustry received protection and when various industries received protection 1
have a_dvocnbed on the floor of this House,—at that time I wag sorry I advo-
cated it and at present T am happy that I advocate it—that the Government
of India must levy more and more excise duty: otherwise the Government
will not have funds for the development of the country or run the normal ad-
ministration, This Bill has not been introduced at the suggestion of the in-
dustry. This Bill is there because for one year the Finance Minister and
the Commerce Minister will get their necessary quota of taxes, Whether the
sugar indnetry deserves any protection is not the subject matter before the
House. That subject we will examine after we pass the constitution act
and after we are free from the manacles of U.K. In spite of the crv of the
industrialist for protection, India is going to have high tariff walls. The In-
dustrialist will not have to come to the House: the Government of Tndia for
its own existence will create high tariff walls and that would give enough pro-
tection to the industry and the industrialist need not be castigated. as he has
been castigated this morning, although he was mot in the pieture. T agree
with my Honourable friend Mr. Ramalingam Chettiar that industrialista and

industry should be ensured a certain period of protection. But the subjeet is
mnot before this House today. The subieet will he there when the Com-

merce Minjster brings it in mext year after going through the Fiscal Commit-
tee's recommendations—the Fiscal Committee will soon be appointed—and
after studying the Tariff Board's recommendation and also after terminatimg
the unholy United Kingdom preference. -

My Honourable friend Mr. Jhunjhunwala laid the blame on the Govern-
ment in regard to sugarcane prices.
Shri Ramparsyan 8ingh (Bihar: General): He has got experience of that

Shri B, Dss: And so have I. Bugarcane is being paid today eight times
what it was paid in 1984, when the sugarcane grower did not earn suffi-
ciently. My friend somehow thinks that the Government has to be blamed.
W» know what happened in 1934, how the big capitalists incited the masses
to grow more sugarcane and they bought it for a song, even 4 annas per
maund; to the cultivators in Bihar even 10 pice or 2 annag per maund
was paid. But the Commerce Minister cannot do anything for that.
jt was the Provincial Government that was there to see that the sugarcane
cultivator was paid the right price. If there is a lacuna in the law the Pro-
vincial Governments must stiffen their‘]s.w—nnd I_ think they _havc_stlﬂ'ened
it when it ic remembered -that eight times the price of 1934 is paid todsy.
The cost of living has gone up by three or four times and 1 think the suear-
cane erower ought to he satisfied with an eight timea rise in the price. If we
SRV -tl;n't Rs. 2 per maund is not sufficient for the‘ sugarcane grower, then what
aboftcthe price of sugar? As we all know the price of sugar has gone up after
the decontrol of prices. Tt went up and it followed the economie law.

Pandit Thakur Das Bhargava (East Punjab: General): Now, it has gove

down.

+ Tt went up immediately with the decontml,. 'I‘I_'le p‘nce musé
o0 ::r;f!v;emow s:me rational economic law. The only thing is T think the
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House should not come to sit in judgment on the capitalists or the industria-
lists seeking protection now. Tnis Bill whnich my Honourable friend Mr.
Gadgil has brought in is only with a v.ew to enuable the collection of tuxes for
one year and to allow him aud his colleagues within that time to understand
what will be the future structure of taxes.

As regards the various items that are mentioned in the slatement of
objects and reasons, 1 fully suppert the plen for extension up to the 8lst
March 1949. But whether some of the articles mentioned there—Sugar,
Magnzsium chloride, Calciurn chloride, Bichromates; Silk and silk mauuil‘w-
tures, Artificial silk and cotton and artificial s'lk mixed fabrics—will require
further piotection from the Government’s own policy of taxation and the cre.
ation of high tarifl walls, I do not know. But I can predict that the Gove-;n-
ment themselves will raise high tariff walls for the purpose of their own main-
tenance and for their cwn administration.

My Honourable friend Mr. Sidhva passed a remark that Japanese goods
were selling cheap. The Japanese Government used to give subsidies. Bu#
we were under foreigu rule. Whether our Government has to subsidise the
shipping industry or has to subsidise Indian industry for export inarkets;
Government need not subsidise cotton mills or sugar factories to sell things
cheep in ludia. We can say that our export policy should be such tha$
Indien msnufactured products will be carried in Indian national bottoms and
sold st competitive prices in foreign countries. That is a demand that [ can
understand.  But I would not like the Government to subsidise any industry
as for instance we are doing at present in the matter of food. We are subsi-
disiny, the purchase of food to the extent of Rs. 27 crores per snnum. This
year it will be Rs. 20 crores. 'We have been subsidising the purchase and
selling of food grains at a cheaper price in the countryside. That will not ba
poasible and Government will not have, I think, finasuce enough to do that.
That ccniparison of Japan and the Japanese method of expanding industry,
with Indic had no bearing on the present Bill.

With these few observations I support the Bill. Bus I do hope that who-
ever will-be the Commerce Minister in 1949 he will bring =& comprehensive
messure in line that will suit free India and her fiscal policy. .

Prof. Shibban Lal Saksena (U. P: General): Mr. Bpeaker, 8ir, I am really
surpr'ced that this [Bill seeks to extend for one year the protection granted to
the sugnr industry in the year 1932. As one who has been associated with
this industry from the beginning when the protection was granted, T may say
I was oue of thosc who welcomed it most warmly. I atn sure thas if ptoiece-
tion had not been granted we would not have had this indusery as strong as
we have it toduy. But when protection was granted it was laid down that
it would be only for a limited period, and it was said in 1937 that there would
be an Enquiry Committee to see whether further extension of the protection
would be necessary. An enquiry was held in 1937, and I myself appeared
before the Tariff Enquiry Committee. That Committee extended the period
to the tull term. Now we have come to the end of that full period
and it will expire on 31st March 1948, The Bill before us asks for a further
extension of one year. I would have understood it if the Bill sought exten-
sion of protection for another five years or for a longer period, The proposal
to evtond it culv bv one year means, I think, that the Government has noé
yet been able to chalk out any definite policy in regard to this industry. This
is not very good. especially in regari to an ‘ndustry which affects not only a
few indnstenl'sts but a verv larce number of growers. There are now about
170 or 18N mills all over the conntrv and this is an industry with which &
laree number of sugareane growers are connected. In a normal wear we

prodnes ghant 1200 000 tons of sng=r which means abhout 8.60.00 000 mrunds
of sugar. Roughly that means ahout 88 erore maunds of sugarcane. If an



2600 OONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) [28RD Mamcm 1048

[Prof. Bhibban Lal Baksena]

average sugurcan. culiivator be taken to produce, say, 300 msunds then we
have gut spout ten lskhs of growers who wil be counceted with s sugarcane
cwltivavion., 1 tberetore say that this industry needs very careful haudlug
and it should be seen that we are abie to put this industry on its owa legs so
that it can be in a position to compete with any sugar-producing couutry in
the world.

Secondly, it should be in a position to supply sugar to consumers uat &
cheap rate. I know that in 1Y82 when the protection was granted, _ sugar
used to be landed at Caleutta from Java for Ks. 3-8-0 per maund. The duty
of Rs.7-8-0 per cwt. was imposed and then the price came to about Rs.10 and
then aloue could our sugar factories compete with it. Before that there were
only 81 factories in the whole of India. Now there are about 170 fautories.

If you examine the growth of the industry, you will ind that in the very
first seven years 120 new factories were set up. That shows the urgent need
of protection because obviously this country could not compete with the highly
efficient sugar industry of Java where there are natural advantages also and
where they had specialists from the Duteh Empire who were running this in-
dustry in a most efficient manner. There was an urgent necessity. If it had
not been done, probably you-would not have had sugar industry here. Now
Java is pactically devastated and I am sure it cannot produce sugar ab the
cheap rate at which it used to produce befors. Besides there was & time ‘n
the year 1957 when sugar prices went down to as low as Rs. 5/12'0. We en-
tered int> competitivn and millérs were very much upset. Sugar could be
produced at Rs. 5/12/0 in this country in 1987. Now today sugar is sold ub
Re. 85/7/0. I think it is not proper to say that this industry now requires
protection. What has happened is this.  Sinece the year 1337 when the syn-
dicate was formed—in order to check internal competition it had reduecd
prices “#p so low a level—since then the syndieate is function-
ing as one of the worst monopolies. Its only purpose is to
mulet the consumers and I would not be in the least sorry if the syndicate
was Broken today. I think this iz a most urgent demand. 8o long as the
syndicate remains, there will not be free competition between one mill and
another, .

Shri B, Das: How can you do that?

Prof. Shibban Lal Saksena: I will tell you how we can do that. Unless
we break the syndicate, there will be no competition between one mill and
another, The result will be whatever price the syndicate think fit in their
own interests or to their own -profit, they will force it upon the narket ard
the result will he that the consumers will be mulcted and production will go
down. My friend Mr. Jhunjhunwala told you something about the cane pro-
duction and he said there had been no development. He wus perfectly
right. In Java the recovery of sugar is as high as 14 per cent. and in For-
mosa it j¢ as high as 15 per cent. whereas now after 15 or 16 years of cane
cultivation in this’ country when methods have improved we still have a
normal recovery of 10 per cent. and the h'ghest level reaches about 11.5 per
cent.  That shows that unless we give special attention to the improvement
of the cane, we cannot compete with the markets of the world, but that wiil
nevedthappen until the mills are forced to set their own house in order, unless
they are forced io improve their cane cultivation. unless they ara eompelled to
spend more money on research so that high qual'ty cane is nroduced and the
sugar eontent in the sugarcane is increased. In fact until that is done, there
is'no hope of increasing it. .

Becondly there is the question of yield. The yield has not also improved.
In Java they produce 8,000 maunds per acre whereas in this country we pro-
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ducs 800 maunds per acre, 1/10th of the production which an acre gives in
Java. 1 think it is high time we introduced those varieties of cane and those
methods of cultivation so that we can compete in cane production with other
people, 1ndia can produce it. It is not impossible. In Bombay for example, they
are doing it. But of course it will require some special effort, some special pains
so that we can do it. DBut if we go in the manner in which we are guing, I
am sure we will never be in 2 position to compete w.th foreigners in this in-
dustry. The suger industry is the second biggest industry in our country
now, and its interests are so closely interlinked with the fate of millions of
families in our country that we cannot afford to have s very superfizial treat-
ment of this industry.  Unless that is done, I think a erisis will come. ‘In
this industry there are 170 factories.

Mr. Spesaker: Order, order. The Honourzble Member need not go into the
details of all considerations for or aganst protection at this stage. I believe
he has made out a case that the sugar industry dces not stand in need of pro-
tection. There are s large number of items in the schedule and if we were
to discuss each item so thoroughly as that, we shall bave to sit for days to-
gether, for this Bill.

Prof. Shibban Lal Saksena: Sir, I shall finish in 15 minutes. .

Mr. Speaker: Then we better adjourn for the Lunch recess and re-assemble
at 2-30.

The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly re-assembled after Lunch at Half Past Two of the Clock,
Mr. Speaker (The Honourable Mr. G. V. Mavalankar) in ths Chair.

Prof. Shibban Lal Saksena: Sir, my Honoursble friend Mr. B. made
& very pertinent query. He said, “How can we abolish the Syn A |
will tell him. This present syndicate in the U.P. at least, i tha 130
dealers, is a farce Syndicate. In the Sugar Control Act one of the provisions
is that each mill shall be a Member of the Syndicate to begin with. ~Once in
1941 these millers tried to deceive the Government by suddenly reducing the
price of cape at the end of the season. The Government then removed this
condition and there was a very great embarrassment in the whole of the in-
dustry; they begged the Governmert to put in the condition because as soon
as this compulsory Syndicate was abolished and thev were left to form 4
voluntary Syndicate, there were so many internal differences and [factions
among themselves that they could not carrv on. Do not think that the Syn-
dicate today is a voluntary Syndicate. When this Syndicate works aga'nst the
:.iolvemment. it must go. I think unless it goes the Government eannot con-
rol it. -

Then, Sir, T say that this industry which eaters for millions of employers
as well as labourers and the shareholders of the industry, must be taken care
of. Therefore,. T think that this is an industry which must be natinnalized
first.  Only nationalization can ensure that we can guarantee profits to the
cane-growers, to the labourers and to the Government also—whatever it esn
have. I therefore hope that next vear we shall not be confronted with a Rill
for further giving protection to this industrv but with a Rill which will gation.
alize the industry. 1 hope the Minister in charge will see to it.

Now, Sir. we are called to give protection for nne vear. Well if the Gov
ernment—our own Government—wants it, we w'll give it, but onlv rn ni+
eondition that they will see that the profits of the industry this vesr ara not
monopolised by the mills themselves. T will tell vou that the Tariff Board,
after an enquiry in 1937, said that in the preceding years the mills had made
profits which had enabled one factory to become three factories. Almost al
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iactories had made huge pronw—70 per cent. dividends were distributed—and
every faciory had becuine aumost wuree tactories. When she Board referred
% ibe coudinion of labourers, they said:

“In a protected industry it is to be expected that the labourer in the factory should
also share 1n the benefita of protection, but we find that the interzsts of labour have not
received the consideration they deserve.'

And they again said:

“(ur attention has been drawn to the fact that many mills employ the greater part
of thewr statf only temporarily for the working season and that the saiaries paid are
uot such as to attract the best nen. In Juva and other countries and in some
“in India, the stafi is mainly permanent and the employment of a per t staiil app
to be justiied by the results, We are told that a suofficient number of fully qualitied
Indians are now avsilable and in our opinion the Mills which enjoy the benents of pro-
tection should be under an obligation to employ fully qualified men on adequate salaries.”

I therefore think that if the Honourabie Minister wanis us to g.ve further
protection, he will also insist that the mullers—see that the profité are distri-
vuted evenly among the cane-growers as well a6 the labourers.

This year on 8th December 1947 the sugar industry itself was in a crisis
and the Goverwment made a deal with it; it purchased all the sugar which they
had for Ks. 262 and they then fixed the price at Rs. 35 when the control was
removed. I was really surprised st that because last year the Bugar Conirol
Board in the U.P. and Bibar fixed the pr.ce at Rs. 20/14; in that they aliowed
a ten pec cent. profit on the blocked capital which amounted io Re. 1/4. The
sctual profit which the millers reaped was not less than rupees four per
muund last year. But now we must see whether the price which has been
mused goes entirely to the mill-owner or is distributed evenly. Qut of this,
Rs. 7/8 have gone to the cane-growers because the price has been raised from
Re. 1/4 gaRs. 2—say ten maunds of cane being necessary for one maund of
sugar. s eight is given to the labourer. Of the remaining amouat, Re.
1/4 has gone to the Government by way of taxes. So, Rs. 0/4 go this way.
Uf the remsinder—nearly Rs. 6—the whole goes to the mill-owner. This
year the mills are making a profit of Rs. 10 per maund of sugar. I think this
is an unconscionable profit; it will work out to about 60 per cent. on blocked
capital and 80 per cent. on the worked capital. I think this is an nnconscion-
sbly bigh profit and I think the popular Government has no right to give such
profits when the poor people will have to purchase sugar.

I therefora suggest that first of all they must give proper wages to the
workers. Workers kave been clamouring for at least a living wage. Even
the Pay Commission recommended Rs. 55 as the minimum wage which every
worker should get. But the worker in the sugar industry does not get that
much. 8o I say that he must get Rs. 556. Aund the sugar factory worker gete
paid only for four menths. I therefore suggest that he must get enough
money so that he may have at least Rs. 55 per month for
the whole year. I therefore want that if vou want us to step up production,
yqnl:! sh]tlmgdins:stbthﬁ.lthedmiil-ownera will give to the workers a fair deal. The
mills should not be allowed a very high fit. If [ out the pro
sals I have made. then the |:u1'ir:?::Y of lgbou‘r)r:er.mauggu of saul;zr will not Prl;z;
more than rupees two; it will not be very much.

Thet T think it is high time that the consumer also got some benefit.
Rs. 35 is too high a price. It must be reduced and brought down by at least
rupess five. Even then the price will be quite high. Besides, an extraordi-
nary thing has happened recently. When sugar price was reised, the yrice of
sugarcane was also raised to Rs. 2 per maund. But now suddenly an order
has been issued that the factories shall pay rupee one per maund to the cane-
grower and keep the remaining ruriee one out of the cane price in reserve which
they will give the cene-growers afterwards. Bub the growers have a very bad
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experience of refund of deducted cane price. For the lust four years there was
deduction from cane prices of As. -/2/- per maund for War-Loan and this money
huu oven sccumulssing.  Lhe other day a cut mowvion was moved by one of
our w.ends who showed how difficult 1t is to get back this deducted money
sud how much corruption there i 1 post otfices when kisans corue to get buck
thewr woney 1 am atraid the money which is now being deducted will nob ba
gived to the cune-growers and will go to people who shouid not get it.  This
cut 1n the pr.ce is very bud. It must uot be tolerated. Government mnust see
that the cane-growers sre paid the full cane price.

1 also hope Sir that when next time the Governuent comes with another
Bilj for tne sugar industry in 1949 they will be abie to report that the condi-
ticus which we have prescribed have been followed.

Auother very bad symptom in the industry is that they are not trying to
‘set up Unions umong the factories. They are trying to see that the labour is
Dot &ble to organise their own organisations.  They are saying that only those
Umons affitiated 1o such and such Associstions or persons will be recogn.sed. 1
think this is most shameful. Even in our Trade Disputes Act we have laid
down that the Union which has the highest membersh.p shculd be recognised.
1 think the present practice of saying that only those Unious affiliated to cer-
tain Associations will be recognised is against the laws passed by this Assem-
bly. 1 therefore hope that when we pass this Bill the Honourable Minister
will see and will write to the U.P, and Bihar Governments and also to the
Bugar Byndicate that this protection is given to them on the understanding
that the profite of the industry shall be shared beiween the labourers, the
growers and the consumers and the profit of the millowners is cut down to s
minimum. I am sorry to waste the time of the House, but this is a ve
important Bill dealing with the second important industry in the country.
do not want to oppose this Bill but only want that next time when the Gov-
ernment comes to us, the Honourable Minister will see that the industry is
natioualised and that we have got a really great industry which observes all the

eonditions laid down by us. 4
Shri Satyanarayan Sinha (Bihar: General): Sir, I move that the question
be puk.

Mr, Speaker: The question is:

“That the question be uow put.”

The motion was adopted.

The Homourable Shri N. V, Gadgil: Sir, | said in the morning that there
was really no principle involved in the Bill, because it sought merely the con-
tinuance of existing protective duties and 1 thought inasmuch as 1 was able to-
add sugar to it, the sugar-coated business would make matters easy, but i¥
seems that most of the members sare rather bitter over sugar. The wider
question which has been discussed by the Honourable Members is a question
diseussed in this House for many long years in the past and is likely to con-
tinue to be discussed hereafter, namely, the interests of the consumer tversus
the interests of the community in so far as industrialisation is concerned. In
this perticular Bill, there has been no departure from the policy in this con-
.nection which has been laid down long ago by the Government. It is very
difficult {o balance very accurately or very equitably the interests of the con-
sumers and the interests of the industrialiste. The policy of the Govarnment
hag been that of discriminating protertion and the considerations which ough#
to weich with the Tariff Board in granting any measure of protection have
been very well detailed by my Honourable friend Mr. Ananthasayanam Ayyan-

r. Ha agreed that protection must be given for a reasonable period within
which the industry ought to be able to stand on its own legs.

Now, so far as the industries that are concerned and for which the present
Bill has been brought, most of them were given protection just a few years

w
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before the war started. SBome were given protection for five years, some for
seven yems and the period in each case ended wh.le the war was on or while
the war was on the horizon. The six years of war were years of abnormal
economy and so were the years which followed the war and it is ditficuit and
everybody will agree that a fair and impartial consideration is not wossible
when the econcmic - circumstances are not as favourable aud the whaole econo-
niy is not in a stabilised position. In this context, the members of the House
will agrze that it is only the path of wisdom that industries which have found
their teet a year or two before the war and industries which have come into
existenge during the war period must be given suffic.ent protection and no hasty
action ought to be taken. 1 think this is something with which all the
merbers are in agreement. As far as I am able to see, on the main prine ple
there is no disagreement; nobody wants to oppose this Bill; but everybody is
anxious that protection should not be given a moment more than what is abso-
Iutely necessury. All I can say is, this is exactly the policy of the Government.
‘I'hose considerations which have been urged with vehemence and vigour by
most of the members wil] certainly be taken into consideration by the Tarif
Board., If it was possible for the Government to bring even today something
after a thgrough secrutiny of the various industries and their prospects, Gov-
ernment ¥ould have done it with gladness. But the hands of the Jndian Tariff
Loard are so full —as a matter of fact, there are 11 cases pendiug enquiry with
the Tariff Bourd in addition to the enquiry relating to the prices of textiles and
steel—that it is impossible to do anything and the Government has had no
option but to come before the House and request the House for the eontinu-
ance of protection for a period of one year.

- Now, Sir, I was surprised to hear from my Honourable friend Mr. Jhun-
jhunwals, who is closely associated, I understand, with the sugar industry,
that instead of doing any good to the industry the policy of the Government
.bas done harm. I do not kmow what he exactly meant, but just as in polities
there is no gratitude I now undgrstand that in economics also there is no gra-
titude. As a matter of fact, as a result of protective duty being levied, as was
pointed out by Prof. Saksena, over 100 factories (Prof. Shibbanlal Saksena-
150 factories) came into existence, employment was found for hundréds of
thousunds of people and the industry has as a matter of faet pregressed.
Suppose, if Government today were to remove this dutv, what will happen? 1
have no doubt that there are enough stocks in Java and they will be released
here in India. Probably, my friend Mr. Jhunjhunwala is not aware of the
fact that a representation has been made by the Indian SBugar Mills’ Asscei-
ation to the effect that protection should be continued for a period of additional
two years. Government has not accepted that proposition. What the Gov-
ernment has agreed to is to refer the whole question to the Tarff Board and to
abide by the rccommendations as far as they are consistent with the discrimi-
nating protection policy of the Government. I am one with those members
who say that the industrialiste ghould not be given preferent'al treatnent and
that the interests of consumers should not suffer. As I sa’d, it is very difficult
to balance these two. But the policy that has been followed so far has re-
sulted. I should say, in giving sufficient protection to the industries and also
giving not very high prices for the commodities that are purchased here for
the conssmer. Now th's is a matter, Sir which is also closelv associated with
the poliey of industrialization. Do -we want industrialivation or nt? Do we
want to be self-sufficient economically or do we want to be still active believers
in the policy of free trade? Shall we be followers of the principle of enmpara-
tive cost and buv wherever cheapest or shall we in the laresr inferast of onr
comgnunity and of our country say  that  industrialization  ghonld
proceed even if it  means some sacrifice on the npart of the
eonsumer, When industrialization  takes . place the henefit  tha¢
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for the time being to the industria-
tem of progressive taxation or by levy-
case of sugar industry, or by some
.d that without industrialization,
ved, and if for that purpose
that sacrifice is worth

may directly scerue from it may go
lists. ‘Uhat can be neutralised by & sys
ing an excise duty, as has been done in the
other method. But let us clearly understa:
the fundumental problem of poverty cannot be sol
the consumers have to pay a little more for something;
‘having. .

Sir, T do not want to go further into this question, but I shall only touch
on one more point which has been made out by some of our friends that the
Government has not been fair in giving the necesssry information. 1 agree,
Sir, that it has been somewhat difficult for some members to be well-equipped
in the matter of their speeches and arguments, but to that extent T have been
greatly relieved because I had a little less to answer. But I wmay respect-
fully point out to the Honourable Members that whenever any report is sub-
mitted by the Tariff Board. if it is not published in full imrued ately, a sum-
mary and a resolution of the Goverument on that are usually published in the
Gazette of India and its issues are supplied to the Honoursble Members. I just
made enquiries and 1 find that all these resolutions have been so published
and have been supplied to the Honourable Members,

An Honourable Member: They are not being supplied.

The Honourable Shri N. V. @adgil: Now, so Tar as the publishing of some
of these 'L'ariff Board reports is concerned. T respectfully wish to state that
owing to difficulties over which it was very d'fficult to exercise any control, it
had been delayed but now all efforts are being made and the reports will be-
published and copies as usual will be made available to the members of this
House. I em grateful to the members of this House for giving general
support and offering no opposition whatsoever to this motion. 8ir, I move.

Babu Ramnarayan Singh: What is the rate of dividend of profit which
ought to be allowed?

The Homourable Shri N. V. Gadgil: It is too general a guestion to be
answered on the floor of the House at & moment’s notice, but if my Honour-
able friend wants further information, I shall give him later on.

Mr. Speaker: The question is:

“That the Bill to extend the date upto which duties characterised as protective in the
First Schedn'e to the Indian Tariff Act, 1934, shall have effect and further to amend
the Suzar Industry (Protection) Act, 1932, be taken into consideration.”

The motion was adopted.

Shri M. Ananthasayanam Ayyangar: Sir, I move:

““That in part (iii) of clause 2 of the Bill, in the proposed item No. 63(30) of the
First Schedu'e to the Indian Tarifi Act, 1934, entries (a) and (b) be omitted and in

eolumns 2 and 3, the following be added, namely :
‘Protective 42 per cent. ad val. March 3lst, 1949°."

~ You will see, Sir, that towards the end of clause 2 a number of items are
given: .

“4i') 1000 per cent. or more of manganese.

_(a) of Pritish Manufacture Protective 80 per cent. ad valorem Mirch
31st, 1049 )

{b) not of Britich Manufacture Protective 49 per cent. ed palorsen March
1st, 1049. )

The obiect of mv :_imenﬂment is to do awav with the difference hetween the
dutv immosed on Britich manufacture as against thase not of Rritish Manufac-
ture. Thoere is a nreference shown in favonr of Rritich Mannfacture cf 12 per
eent. ad 1r:1fn_rem. Thn other nortions of mv amendmeant are merely  eonsegueil-
t)al_. T]'n:: is 1:11:: obiect which T have in view. What are these articles for
which a difierential treatment is given in favour of Pritish Manufacture?”
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These arv suoys, 1005 sna specisl swel which was originully included in  steel
and iron atvcles i the Lan Act.  Later on iv was lound thab these three
iteius ought to be separated and spec.al treatment ought to pe meted oud
duriug wer.  The ‘lata lron and Sieel works undertuke the manutacture of
specini  kinds ot alloys, wols and special steels. It 18 necessary to nuprove
touat wdustry sud provect 1t aga.nst unnealthy competition from foreign scun-
ries. Une of our worst compeutors 16 Ureat Brita.n. 1t is oue of tne biggess
colairizs I the world which manuiaciures steel uud iron to the largest degree.
Stesl, wron end coal are the essential commodities of Great Britain sud 1t 15 on
accouut of that that country has become one of the biggest indusunalized
country iu the world. Now the object af this will be frusurated if we show
preferential treatnent to Great Britain. I do not see any need. Secondly
things have moved in such & way in Ottaws in 1932 that the Uuited Kiwgdom
is uot the centre of industry in the worid. The centre has sh.fted from the
United Kingdom to Washiugton snd the United States of America. We wanb
only some grain during the critical period here and even that we get from the
sterling ares countries, for exampie, Australia and other countrics. 'We would
also get equal quantities from the Umited Btates of America. Barring that our
essuntial capital goods have to come from the U.B.A. Now the time hss come
for us to divert our trade from the United Kingdom to America. We must in-
creasa the favourable trade balarce with America so that we may incresss our
dollar position in that country and purchase the capital goods that we want.
‘Therefore, we must do away with this preterence in favour of Great Britein.
The wwmimuin that we could do hitherto after the last war with a view to in-
crense the export of Great Britain and its trade within the steriing area coun-
tries was to have a kind of cordon put by way of tariffs and the Ottawa agree-
ment was brought in to have a kind of sterling bloc created and thus a
special market for the U.K. goods. That was the result of the Ottawa agree-
ment.  Now we have changed over from that. We are trying to get into mul-
tilateral arrangements, That was the object of our last ineeting in Geneva
and in Havana where the trade agreements are being cntered iuto.  There,
multilateral trade agreements is the policy followed. Bilateral agreements
with respect to some essential commo(}ﬁias are allowed to be entered into.
Now the time has come for us to cut ourselves away from the United King-
dom. We are to be no longer dragged by the ear by the Umted King-
dom. The sooner we get rid of it, the better for us. e U.8.A. is not able
to freely negotiate with us for the reason that whatever she might do, how-
aver much she may encourage to industrialize ourselves, the United Kiigdom
ultimately will capture our market. Are we to continue to create that im-
pression in the world that we are constantly at the mercy of or somehow we
are being dragged by the United Kinedom? Therefore, Sir, I accepted this
new itemn which is added to the tariff. Whatever might be said with respect
to the preferential duties that have hitherto been in existence there is no jus-
tification for & new itern which we want to protect. We might casily take
advantage of this position that we are trying to protect this_ industry and
therefore, we are not prepared to show any preference in favour of any country
and if any preference is to be shown, il must be the U.S.A. because we have
to depeud upon the U.B.A. for much of our capital goods. England has gof
this advagtage over us and even without protection England exports 8.1 per
oent. of har industry to this country. And our country is the largest imvor-
ter, next only to some other country, of United Xingdom goods. Therefore

32 T want to dn awav with these preferences. On a previous occasion

e mv Honourable friend Mr. S8anthanam gave an amendment to some
other Bill where we objected to preference being given to goods of Er'tish
manufacture; we accepted an amendment doing away with that preference.

~ An HonOurable Member: No we accepted the preference.
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Shri M. Ananthasayanam Ayyangar: 1 thought otherwise; anyway if we
made that mistake then let us nut conwnue iv auy more. We should now de-
clars unequivocauy that esther in the matter of exchange or of iudusttisl poicy
we will not be guided by she Umted Kiugdom. Crores of our money are block-
ed up in thav country, and they have the cheek to say that they have been let
down and they have to rehabiutate themseives, as if we have industrialised
ourselves and they alone have sutiered. That is the step-motherly treatment
thas we are having; aud, as the Finance Minisier said, the present pustion is
that the crediter hus to go and beg of the debtor. I do not see any good in our
supporting the United Kingdom through thick and thin, Let us at lcast be
fair to the rest of the worid and fair to ourseives. Let us take a definite stand
that we shall no longer give any preferential treatment to the United K_ngdom
goods. This is our first opportuwty; if we hesitate now the result will be that
though we have attained political freedom it w.ll be only nominal and we will
ever he condemned to slavery in the economic fieid; we will be slaves of the
United hingdon. Let us mark our protest aud let us todasy start a new era in
the industr.al life of our country. Let us suy ourselves with others who can
support us hereafter. The direction of our trade must be in favour of the
United States of America which alone can help us. 1f necessary I would
advise that this preference should be shown to United States goods. Let us
now do away with this preference; Let us watch and see which is the best
country with which wa can negotiate. I therefore request this House to do
away with this preferential treatment.

There is another advantage. On British manufactured goods we have 30
per cent. as aguinst 42 per cent. on others. So if we increase thav by another
12 per cent. it will help our country's revenues. It will be 42 per cent. all round
and the industry also will be gprotected. I am in favour of industry gett'ng 43
per cent. because it is & ncw industry, Soeme of my friends misundarstood me
when I spoke in another connection. I am absolutely for industrialisation of th's
country. This morning I referred to the industries not behaving properly
with us, because 1 want reciprocation from industry. If the industries do nof
behave properly in spite of protection I would suggest, not that the protection
shauld be withdrawn, bug that the industries should be taken up by the State
and nationalised. I do mot believe in agricultural economy; it is not as if thaf
has improvel the wealth of the country or given anything fo the pessant. In-
dustrialisation alone can save this country and make us richer.

I am sorry I do'not find here another Honourable friend who comes from
Bombay. On a proper oceas'on he wanted to say, “‘Look at the way in which
private industry has managed as against State-managed industry.”’ The in-
sistence is upon the State taking over the industries. But have these 18 and
odd industries proved worthy of the protection thst we have given? Sir, this
measure should have been piloted by the Industries Minister and not by the
Uommerze Minister because he only knows what industries have developed
snd how. 1t is more in the interest of the improvement and growth of ‘ndus-
tries in this country.  Therefore T am for total industrialisation. The rmend-
ment that 1 have moved is a right step towards that d'rection. Let us not be
tied down to the chariot-wheels of Great Pritain, and the sooner we get rid of
it the better. If we raise it from 80 to 42 per cent. the industries will have
greater protection and we will ' get out of the United Kingdom. T hope the
Assembly will heertily support my amendment. -

Mr, Speaker: Amendment moved:

“That in part (iii} of clanse 2 of the Rl in the pmt‘nﬁe:.l item No. 63(301 of the
First Bchedu'e to the Indian Tariff Act, 1934, entries (a) and (h) he omitied and in
columns 2 and 3, the following be added, namely:

‘Protective 42 per cent, ad val. March 3lst, 1949"." Sk
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The Honourable Shri N. V., Gadgil: Sir, I am in complete agreement with
ihe arguments and sentiments expressed by my Honourable friend Mr. Ayyan-
gar; but owing to certain circumstances it is not possible for Governinent to
accept the sruendment. As a matter of fuct this question has now assumed
considerable imiportance. There is no more preference for textle yoods and in
faet there is ro more protective duty. The same thirg "has happened with
respect to steel except the three articles which have been included in- the Bill
under congideration. Government are thinking about it, but today if I +iere
to accept the amendment it will be tantamount to putting an end to an agreed
arrangement unilaterally; and that is not open to Government under the terms
of the Ottawa Agreement. Furthermore, this question is now considerably
affected by what is being done in the luternational Trade Organ sation and the
various conferences that are being held. I want to assure my Honourable
friend Mr. Ayvangar that he will soon have what he wants. But todayv, as I
said, we cannot unilaterally put an end to this policy. I should therefore very
much like to request my Honourable friend to withdraw his amendment.

Dr. B. Pattabhi Sitaramayya (Madras: General): 8ir, is it only India that
is bound down by this Ottaws sgreement which I thought had been buried
seven fathoms deep? Have not other countries repudiated it? I cannot under-
stand why India sticks to those dead bones of the Ottawa acreement. -

The Honourable Shri N, V. @adgil: 8ir, T do not know what cther countries
have dore, whether they have reinforced it or repudiated it cr continued it.
But we believe that when word is given it should he honoured.

Shri M, Anaathasayanam Ayyangar: On a point of informat on, Bir, I should
like to know if that agreement relates to matters for future protection also.
Some items were then picked up and we gave pYeference to them ag against
some ofher prei:vential treatment which was given to us. But with regerd to
these new items we are not within the scope of that sgreement. So why

hould we do it now?

The Honourable Shri N. V. Gadgil: The position is that the whole matter
is being discussed: and if ag a result of our commitments in the Irternational
Trade Organisaiion, we find that it is no longer necessary, as we are thinking
-on those lines, the result that the Honourable member expects will happen.

Shri M. Ananthasayanam Ayyangar: Sir, T have no .ntention to press the
matter. We know that Government are equally interested in this matter. We
@nly wanted to voice the deep sense of resentment that we feel in being still
pledged to a course cf action for which we were not respousible I thought
that by some fluke we could get rid of it because this is a new entry. As the
Honourable Minister says that the whole position is being reviewed and satis-
faction will be given to us, and as I have complete faith in the integrity of
the Honourable Minister and his colleague in charge of Industry I beg leave
of the House {0 withdraw my amendment.

Dr. B. Pattabhi Sitaramayya: May I know how this is to be done once the
Act has been pasgzed? May I move that this question be ad‘jourued?

Mr. Speaker: Of course, it is competent for the Honourable Member to
move a motion for adjournment. That is a different matter. But. at present,
the proposit'on before the House is that the Honourable Member wishes to have
leave of the Flouse to withdraw his amendment. He ean if he likes oppose
the withdrawal ond then T shall have to put the original amendment to the
House.

Shri M. Ananthasayanam Ayyangar: It is also npen 1o the Doctor to express
what he fecls in this matter and urge upon the Government to take action as
«arly as possible.
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Mr. Speaker: That will be opening up arguments again after the question
has gone to the stage of voting, which I would now like to proceced with. But
it is competent for him to say that the further Jiscussion on this subject be
adjourned. it

Dr. B. Paltabhi Sitaramayya: I do propose that further discussion on this
subject be adjourned til 30th March so that in the meantime by cable they
may communicate with the British Government and maintain the high tradi-
tions of honour which they waut to preserve in celation to a country which
has ruined this land for over s hundred years. It passes my understanding how
it is that these gentlemen today are quoting the Ottawa Agreement with an
emphasis which attaches only to the Vedas and the Biblg. Duoes iv mean that
the Finance Minister also comes with those traditions afd sits «n the Treasury
Benches?

Shri M. Aranthasayanam Ayyangar: No.

[Dr. B. Pattabhi Sitaramayya: Then we must repudiata it and it must be
repudiatec w: eu early date. Thereris a tendency, which is Leginning very
unobtrusively, uf hanging on to the coat-tails of England in smne mauner ar
other. 'ihe British have made us free. We are umable to acknowledge our-
selves free. Tt is the spirit of the slave which revolts against the freedom tha#
has been obtained. I do not want a ruling on this. But I do suggest that
turther considstaticn should be adjourned till March 80th. In the meantime
L do hope the Government will put themselves in communication with the
British Government and get rid of these shackles.

Mr, Speaker: The Government have said that they would do their best
and the Honourable Member who has moved the amendment is himself satis-
fied and is prepared to withdraw his amendment.

Shri M. Auanthasayanam Ayyangar: | became weak!

Dr. B. Paltabhi Sitaramayya: That is our troubl:. Our members suddenly
become weak.

Mr. Speaker. Let us wait for twelve months more and be strong in the

. meanwhile so that, the next time that the Honourable Members meet here.

Dr. B. Pattathi Sitaramayya:.We may not be here!

Mr, Speaker: Has the Honourable Member leave of the House to withdraw
his amendment?

Some Honourable Members: No, no.

Mr, Speaker: The question is:

““That in part (iii) of clause 2 of the Bill, in the proposed item No. 63(30) of the
First Schedule to the Indian Tariff Act, 1934, entries {a) and (b) be omitted and in

columns 2 and 3, the following be added, namely :
‘Protective 42 per cent. ad wval.

The motion was negatived.

Mr. Speakar: The question .s:
“That Clanse 2 stand part of the Bill.”
The motion was adopted.

Clause 2 was added to the Bill.
Clause 3 waz added to the Bill. -
Clause 1 wae added to the Bill.

The Honourable Shri N. V. Gadgil: Sir, I move:

(i) “That in the Long title of the Bill, after the word ‘which’, the word ‘certsin”
i I"; and

March 31st, 1949"."

be inserted
‘() '"That in the Preambls to the Bill, after the word ‘which’, the word ‘certain’
be inserted.” g
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Mr. Speaker: The question is:
(i) ''That in the Long title of the Rill, after the word ‘which’, the word ‘certain’ be

inserted'’ ; ani
{iil “That in the Preamble to the Bill, after the word ‘which’, the word ‘vertain’ bs

inzerted.””
The motion was adopted.
‘Mr, Speaker: The question is:
“That the Title and the Preamble, as amended, stand part of the Bill.”
The motion was adopted.
The Title and the Presmble, as amended, were added to the Rill.

The Honourable Shri N, V. Gadgil: Sir, I move:
““That the Bill, as wmended, he passed.”

Mr. Speaker: The question is:

“That the Bill, as amended, be passed."

The motion was adopted. t

INDIAN ‘TEA CONTROL (AMENDMENT), BILL
The Honourable Shri N. V. Gadgil (Minister for Works, Mines and Power):
!

Sir, 1 move:
“That the Bill further to smend the Indian Tea Control Act, 1938, be taken hnr

vonsiderasion. " :
Bir, this Bill has become necessary on account of the fact that there has

been a conference and an interim agreemens.

{ At this wtage Mr. Speaker vocated the Chair. which was then vccupied by
Pandit Thakur Das Bhargava (one of the Panel of Chairmen)].

There is no principle involved in thise, Whet has happened is this. The
export of tea and the extension of the area for tes cultivation have been
controlled for meny long years under an Act and from time to time this Aet
was continued, and it has now become necessary to continue i further for
a period of two years. The International Tea Committee on which each of
the signatory countries is represented by nom'nees of the industry and the
QGovernment concerned, and which is responsible for udministering the agree-
ment, have, after consultation with the various Governments eoncerned,
suggested the continuance of the agreement with certain modifications for a
period of two years from the 1st April 1948, or till such time as the regular
agreement under the aegis of the proposed Internationsl Trade Organisation
ia concluded, whichever is shorter.

The main features of the interim agreement are:

(8) A standard figure has been presoribed for export =0 far as each sig-
natory country is concerned;

(b) Area umder fresh cultivation is also allowed to the extent of 4
per cent. over the perm.ssible acreage on the 31st March 1948.

(c) Replacing of worn out areas by plamting of new areas should be
psimitted up to a maximum of ten per cent. over the permissible
acreage on the 3lst March 1948;

{(d)"Export of tea to countries which are not pariies to the agreement
seould be prohibited.

So far as India is concerned, the guantity that Tndis is now permitted to
export has eamsiderably increased and it has now come to 383,240,916 Ths. This
is for Pakistan and India conjointly. Up till now Pakislan has not expressed
itself whether it is going to be a party to this arrangement or not. If Pakistan
does not agrea then the matter will he referred to tha International Commities.

If it agrees there will be no dficulty.
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Similarly, the permissible acreage so far ss India and Pakistan are con-
cerned is 8,54,240 acres. Out of this 90,000 are in Pakistan. This agreement
has got to be embodied in & Bill and this is exactly what the B.ll proposes
to do. Once it is agreed that it is necessary to coatrol the export of tea as
well as the cxtension of tea plantation, then the relevaney ard validity of
such s Bill will be apparent. The period during which this system has worked
has shown that there has been an all round improvemens and there is nothing
to justify that this control should be given up. 1t is in the interest of the
trade, it is in the interest of the planters, although it is true that quite a large
number of them are not Indians, but that is a different matter. That is the
position and I would therefore request the House {o agree to the motion that
the Bill be tauken into consideration. -

Mr, Chairman: The question is:

“That the Bill further to amend the Indian Tea (‘ontrol Act, 1938, by taken into
consideration.” -

The motion was adopted.:
Mr, Naziruddin Ahmad (West Bengal: Muslim): Bir, I move:

“That in clanse 2 of the Bill, in the proposed sub-sectivn (4) of section 1 of ube
Indian Tea Coatrol Act, 1838, the word ‘only’ be omitted "

8ir, the Bill clause says that the Act shall remain in force only upto Blsh
March, 1950. The word ‘only’ is unnecessary.

The Honourable Shri N. V. Gadgil: Sir, I acoept the ainendment.

Mr. Chairman: The question is:

“That in clause 2 of the Bill, in the d subsection (4) of ion 1 of the

Indian Tea Control Act, 1938, the word ‘only’ r\:ia omitted.”
e tion was adopted.

Mr. Chairmamn: The question is:

“ That clause 2, a8 amended, stand part of the Bill".

The motion was adopted.

Clause 2, as amended, was added to the Bill.

Mr. Nazirnddin Ahmad: Sir, I beg to point out that in clause 8, part (b)
of the Bill the word ‘‘wherever’’ has been spelt with two ‘e's, vis., ‘‘whereever’’.
With your permission, Bir, I shall move s short notice amendment.

8hri T. A. Ramalingam Chettiar (Madras: General): It has been corrected.

Mr, Chairman: The question is: N

“ That clauses 3 to 6 stand part of the Bill.”

The motion was adopted.

Clauses 3 to 6 were added to the Bill.
Mr. Naziruddin Ahmad: S.r, I move:

“That in part (a) of ‘clause 7 of the Bill, for the word ‘figures’ wherever it occurs
the word ‘fignre’ be substituted.” ¥ “' ’

The Bill clause says ‘figures’ 1943. The correct expression is ‘figure’.

The Honowrable Shri N. V. Gadgil: 8ir, I do not accept it. I am told that
as it stands it is better. :

-

Shri M, Ananthasayanam Ayyangar (Madras: General): ‘“‘Figures” is

wrong. 1943 or 1948 cannot be figures. There is no question of prestige in
this. .

The Honourable Shri N. V. Gadgil: The Law Miaister saye “Do not accepd
i*’'" what am I to do?
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l:r Ohaizman I will put it to the House. The questios is:
the w];:: l:l;lig E:S. li;] ::hc:_:':::d"r“oi the Bill, for the word ‘figures’ wherever it occurs,.
The motion was adopted.
Mr, Naziruddin Ahmad: Sir, I move:
“That in part (b) of clsuse 7 of the Bill, in the proposed i i
, proviso to section 2% of
‘t’:nm{.:iliatzuzfr Control Act, 1038, for the word ‘at’ wherever it occurs, the word ‘o?:'
Sir, this is sn important amendment. In the i i
, this . passagp in question the
expression ‘‘at the 3lst day of March, 1948™ occurs in ﬁ%r?a placjés. I shbould
say xt-."should be “‘on the 8Yst day of March”’. You can say “at the Connaught
Place™ but with regard to a date you must say ‘“‘on” a date. 1t szems to be
very obvious.
" ghri M. Ananthasayanam Ayyangar: 1 think the word ‘‘by’’ would be
tter.

Mr. Nagziruddin Ahmad: “‘By'’ may be better but ‘‘at’’ is inopportune.
shri H. V. Eamath (C. P. and Berar: Genersl): Bir, 1 would suggest ‘‘on

or before’.

Shri M. Ananthasayanam Ayyangar: Sir, if you would accept substitute
amendment I move:

«That in part (b) of clause 7 of the Bill, in the proposed proviso to section 26 of
the Indian Tea Control Act, 1038, for the wozd ¢at’ wherever it occurs, the words ‘en
or before’ be substituted.”

The intention is that the land should be planted with tea on or before the
31st day of March, 1048. Tea cannot be planted only on ore day. "'On or
pefore’” would be better.

Mr. Naziruddin Ahmad: I would accept the amendment.

The Honourahle Shri N. V. Gadgil: Sir, I do not accept it. “at'" s all
right.
Mr. Chairman: The question is:

“That in part (b) of clause 7 of the Bill, in the proposed proviso to section 26 of
the Indian Tea Control Act, 1838, for the word ‘at’ wherever it occurs, the words ‘on
or befors' be substituted.”

The motion was adopted.

Mr. Chairman: The question is:

“That clause 7, as amended, stand part of the BilL"

The motion was adoﬁt’ed.

Clause 7 as amended, was added to the Bill.

Br. Nazirnddin Ahmad: Sir, I beg to move:

(i) “That in part (1)(b) of clause B of the Bill, for the word ‘figures’ wharever it
socurs, the word ‘figure’ be substituted”; and

{ii) *“That in part {2) of clanse B of the Bill, for the word ‘figures' wherever it occurs,
the word ‘firure’ be substituted.”

Chairman: The question 1s:
art (1) (b) of clause 8 of the Bill, for the word ‘figures’ wherever

pecurs, the word “figure’ be substituted’ ; and
{ii) “That in part (21 of clanse B of the Bill, for the word ‘figures’ wherever it occurs.

the word ‘fizare’ ‘be substituted.”
The ni.otion was adopted.
Mr. Chairman: The question is:
«That cleuse B, as amended, stand part of .the Bill."

The motion was adopted. )
Clause 8, as amended, was added to the Bill.

Mr. Naziriddin Ahmad: 8ir, I beg to move:
'“Thltinchynﬂ:!theBﬂLforthawd 'ﬁm‘lmitmm.ﬂ

“Pigu e be

{i) “That in p
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Mr, Chairman: The question is:

“That in clause 9 of the Eill, for the word, ‘figures’ wherever it occurs, the word ‘Agave
be substituted.”

The motion was adopted.

Mr. Chairman: The question is:

“That clause B, as amended, siand part of the Bill.”
The motion was adopted.

Clause 9, ss amended, wus added to the Bill.
Clauses 10 to 13 were added to the Bill.

Clause 1 was added to the Bill,

The Title and the Preamble were added to the Bill

The Honourable Shri N. V. @adgil: 8ir, I move:

“That the Bill, as amended, be passed.”

Mr. Chairman: Motion moved: .

“‘That the Bill, as amended, Le passed.”

Shri M. Ananthasayanam Ayyangar: Bir, I would like to sey a few words on
this Bill. I received a copy of an agreement entered iuto in London by all com-
penies who import tea from India, Java and other countries. This agreement
lays down that such and such a country shall produce such and such u quanticy
of tea and shall export only a particular quantity. The idea underlying this stipu-
lation is ayoidance of sll unnecessary snd unhealthy competition, or cut-throat
ecompetition, as it is called. Sir, I am opposed to all sorts of cartels and ecombines.
They are something like the Bugar Syndicate which we have in India. I feel
the sonner such agreements or understandings are given up the better it is in the
interests of all concerned. It is a matter of common knowledge that just before
the war huge quantities of wheat, coffee and potatoes used to be dumped into
the Gulf of Mexico, because if they were allowed to come into the market,
that will result in & slump, with the consequent fall in prices. What I, there-
fore, suggest is that let us not allow this practice to be brought into the region
of tea trade. After all tea is a harmless beverage which every country wants.
Let us therefore encourage its production as much as we could, without im-
posing any restrictions. And the wonder of wonder is that this attempt at
restricting the quantity of production is made in Loudon which produces no
tea, but depends entirely on imports from overseas countries. Let us there-
fore set our face against all such attempts at restricting production. I am
sorry 1 did not rise up earlier, but when next vear, this agreement lapses, we
should protest against its continuance.

Dr. B. Pattabhi Sitaramayya (Madras: General): Bir, may I say » word
in support of what Mr. Ananthasayanam Ayyungar has ssid He has really
stirred up a much larger question which bristles with issues that cannot per-
haps be settled in an isolated manner. T{ is not a very good proposition that
we should always produce for consumption and not for export. 8o long as
we have to pay for iron, or machinery or for capital goods, it is necessary no
doubt for us to export certain goods. I, therefore 6 say that the point raised
by Mr. Ananthasayanam, Ayyapgar goes to the very root of the matter. Not
that T want that production should be for export only and not for internal
consumption. My Honourable friend referred to the agreement executed in
London, I may in this connection refer him to the Indo-British Trade Agree-
menb which was passed about the year 1983 in London in Whiteha'l batween
two rooms, one room on the right side occupied by Lord Staney, the son of
Lord Derby and another room on the left side occupied by Oliver Stanley. the
younger brother of Lord Stanley and the second son of Lord Derb.y.

Both of them entered into an Agreement in the common ha:l in favour of
their father Lord Derby. Tt was implemented by Lord Derby’s brother, Bir
George Btanley, who was Governor of Madras and looke:d after by .Imrﬂ
Derb's daughter's daughter’s husband, Tord Trwin. the Vicerov. This is the
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arraugement which obtawned n kingland. ‘L'wo brothers enver into an Agree-
@ent 10 IuvVour of tnewr futher to be umplemented by thew uucie aud tneir
niece 8 husband. ‘L'nese trade agreemeuws must be absowutely quashed. We
must NOW beg.n & Dew econuiuy adogetier. 1 wish thab the Muusuy wou.d
look into the ‘mauter iustead ot merey carrying forward old agreemen.s as
merchant curries forward lus account ou to the next generation. 1. is very
necessary thai we should overhaul our whole economy and therefore 1 do wisbh
that apart from-the present Bill the Mumstry would give consideration to
these important po.nts.

The Heonourable Shii N. V. Gadgil: 1 wish to say only a few words with
reference to the conteution of my iriend Mr. Ananthasayanam Ayyangar. The
figures that 1 have will show that except for the years 1933-84 up to 193849
lndia had not been able actually to export the quotn allotted to her. So there
is no question of any restriction being put on the ‘production of tea in India.
As 8 matter of fact this concession i1s further liberalised in the Interim
Agreement arrived at only a few weeks ago. An additional 25 per cent. has
been allotted. - Ten per cent. additional area and {four per cent. replacement
area has been allotted. 1In every wav the Agreement has been liberal to our

<country.

" Bhrl M. Ananthasayanam Ayyangar: Is it not one of the terms of the
Agreement that there should be only so much of acreage under tea cultiva-
tion?

The Honhourable Bhri N, V. @Gadgil: The permissible acreage is fixed in
view of what has been available and there has been addition every now and
then.

Mr, Ohalrman: The question is:
*That the Bill, as amended, be passed.”
The motion was adopted.

INDIAN POWER ALCOHOL BILL

Thas Honourable Dr. Syama Prasad Mookerjee (Minister for Industry and
Bupply): 8ir, I beg to move:

*“That the Bill to provide for the developmént of the power alcohol industry be taken
into consideration.”

8ir, the object of this Bill is to develop the production of power alcohol and
also to take power in the hands of the Central Government to direct the use
of power aleohol as motive power. The House will recall that the position of
petrol in this country is indeed critical, -and anv step that Government may
inke to eunse the situation will be doing something in the undoubted national
interest. At present we consume about 180 million gallons of motor fuel per
woer, and 18 mllion gallons of aviation oil. In addition to this we consume
abont 800,000 tons of kerosene oil, 860 thousand tons of diesal oil, 700,000 tons
of furnace oil and 70,000 tons of other minor oil products. So far as aviation
oil is concerned, India does not produce anything. So far as motor fuel is
concerned, out of 180 mil'ion ga'lons that we consume we produce only about
17 to 18 million gallons in India. For the rest we ars dependent on supnly
from fore'en countries. Previous to the war we used to get about 75 million
gallons from Burma. That supply has now stopped, and whatever we are
now fortunate enough to get comes mainly from the Middle East. The gues-
tion of mixing power aleohol with petrol hae heen a subject matter of dis-
cusgion in this country for the last ten years. But unfortunately there has
been' delay-for some reason or other and up ti'! now no directive poliey gf the
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Government of India has been indicated- Condinittees met, conferences were
held, and althuugh it was generally agreed that the mixture of power aicohol.
should be encouraged, somehow a Cental policy of (3overnment wus lac:}‘nng.
Thte object of this Bill is to give this Central direction in a way which will be
fair to ali the Provinces as also serve our purpose so far as circumstances at
present permil. Now it appears that power aleohol is being mixed with petrol
in various ccuntries. In Great Britain, France, Germany, Po}gnd, (Czecho-
elovakia, Ttaly and Australia this is done and power alcobol is obtained in those
countries mainiy from beet, potatoes, corn and from imported molasses. In
Brazil it appears that the bulk*of power uleohat 8. produced froui’ molasses
just as we propose to do in India. In fact there, nearly 20 million gallons of
power aleobol cbtained from molasses are used  with motor fuel. My friend
Mr. Masani will soon be going to Brazil and he will be -able to see
at first hand how power alcohol is being used successfully with “motor fuel.
India is one of the biggest sugar producing centres in the world. At present
we have eleven distilleries in India. Ten are situated in U.P. and one in
Mysore. Three are now under coustruction in Bihar. The power alcohol which
is now being produced cannot be usel because there is no law compeliing the
use of such power alcohol with petrol, so that although U.P. produces rmore
than what U.P. can possibly consume or even if Bihar may produce more
than what Rihar can consume, unless there is some law compelling. the use
of power alcohol this production will practicaliy remain fruitless. The ¢b-
ject of this Bill is to secure the compulsory use of power alcoho! to the extent
of 25 per cent. That is the figure which experts have certified that we can
safely and successfully use:

Mr. B. K. Sidhva (C.P. and Berar: General): With 75 per cent. petrol?

The Honourable Dr. Syama Prasad Mookerjee: Yes. lt is hoped that once
this Bill is pussed into law and the Government of India, after conference with
the Provincinl Governments, is able to develop the power aleohol inlustry we
shall have sufficient power aleohol in India which will give us some relief at
any rate in the use of petrol. But of course I should warn here and state that
the reiief ‘which. we shall get will not be adequate.” We expect to get mnot
more than sbout 20 per cent relief in all. Even that will tuke some years.

If our development schemes go abead properly, if the sugar production
reaches the target that we have laid down, then in the course of the next four
or five years we expect to get sufficient power aleohol to give us velief in the
manner that 1 havesindicated.

The Government of India has also under its consideration a big scheme
for the munufacture of synthetic oil from coal. We have not yet arrivel at
a stage when I can make any announcement in public. But 1 can assure the
House that Government is very seriously considering the possibility of the
manufucturs of synthetic oil from eoal, which is available in abundance in our
country. For that purpose we are bringing out experts from America with
whora will be associated some German experts, who will be able to give us a
full scheme for the production of one million tons of petrol or half a million
tons Pf petrol or one quarter of a million tons of petrol as circumstinces may
permit. Use of power alcohol therefore is what I may call a third line of

defence, but this is an important measure which Government proposes to
undertake. propo!

Now 8ir, the powers which the Government of India proposes to take up
are now enjoved by the provincial governments. For the last year and a half
the GGovernment of India has been in negotiation with the provineial povern-
ments and advised them to allow the Central Government to regulate this in-
dustry. . T}le_re has been some delay in the matter. When the Industries Con-
ference met in Delhi in December last the matter was discussed in detail and



2616 CONBIITUENT ABSEMBLY QF INDiA (LEGISLATIVE) [28mD Mawmcu L948.

[Dr. Syams Prasad MookerfSe].

it was genermly agreed vhat powers shouid be trausferred to the Cenwar Gov-
ernment in national interest. 1 did not ask ithe tlouse to refer the Bill to
Belect Committee because it is a short Lul, and once the principle is accepted,.
the details are not of a controversial nature. So far as the amendments pro-
posed are coucerned, 1 have discussed the smendments with most of the
movers who have given notice, and barring three or four which 1 believe we
can accept, others perhaps may not be moved, so that the Bill may be pussed
into law before the House adjourns today at 5 O’clock. Sir, I move that the
Bill be teken into consideration. -

Mr, Chairman: Motion moved:

“That the Bill to provide for the development of the power alcohol industry, be taken
into consideration.”

Mr. R. K. Bidhva: Sir, on a point of information only from the Honourable-
Minister. 1 want to know whether by the admixture if Power Alcohol with
petrol, the result will be the same for transport purposes as it is at present
with pure petrol, and will the mileage increase or femain the same with the .
admixture of power slcohol with petrol? -

L

The Honourable Dr Syama Prasad MoOkerjee: According to the expert's.
report, the result will be for the better. These are the experts words:

“Its octane value will become higher than that of petrol and comsequently it will have
better anti-knock properties; it is more volatile and the engine can be started in the
cold more easily; it 4 higher Istent Jieat snd can bear higher compression; the power
output of the mixture is for all practical purposes the same as that of petrol; it deposits
* less carbon in the combustion chamber ofplhe engine; and it does not have any more
corrosive effect than straight petrol™

Shri B. Das (Orissa: General): Sir, I congratulate my Honourable friend
Dr. Syama Prasad Mookerjee, for introducing this Bill and for taking us into
his confidence. What he said about the oils that will be disiilled from coal
and coal tar opens a vista of future when Ludis will no more have to purchase
German products produced from coal tar. I hope the Government will secure
the right type of German experts who will not only mnanufacture these oils
from coal tar but wil manufacture colours and dyes. Bir, some of us have
been cursing the Government that has gone, for not permitting the use of
power a'cohol in India. Sugar would not have been sold at such high prices
and Indie would not have purchased petrol at such high prices, but we know
the resson why. Burma which was part of India, had all its oil wells British
owned. They did not want to give the India Government, which was then
under British Control, facilities to make any experiments whereby power
alcohol could be produced. Thereby their profits would go down. Fortunately
for us and unfortunately for them the Great War camb and they smashed »ll
the Burma oil wells. Government has got the chance to introduce this mea-
sure today on the floor of the House. A few minutes ago I told my friend
Dr. Pattabhi that we are not yvet independent enough over the measure which
my Honourable friend Mr. Gadgil tabled and the House just now passed to
have a unilateral way of abolishing Tmperial preference. When we are indepen-
dent we will not send a telegram to London that we are abolishing preference
tn UK. We are going to erect this high tariff wall. We are not to consult with
' K. But in th's matter of production of Power aleohol my Honourable friend
Dr. Mookerjee is completely free. He is not to consult England. Of course he
suffers from the same feeling that I have suffered these many vears. England
hes kept us something like eunuchs, and not allowed onr scientific minds and
skill to help us and develop it. My Honourable friend Dr. Mookerjee has read
out from the Industries Committee’s report about the advice _of.certain ex-
perte—T hove he is not a U.K. expert because I have no trust in"an Englich-
man's perfidious advice—that the wear and tear on the motor cars wil' not
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be wore than it would be with the use of petro.. 1 do bope wheu power ai-
<obol 15 munutactured the Government of iudia will see that there 18 8 Cess
on power alconol and that the money so denved is utilised for exper.mental
[purposes—s0 that we can have comemical experiments and see what other pro-
ducts can be manufactured from molasses. -

My Honourabie friend, in his Statement of Objects and Ressous, says they
will manufacture food yeast. We buy at very high pr.ces foreign products, and
our aliopathuc doctors of whom my Honourable lady friend Kajkuman Amrit
Kaur is so foud of, prescribe yeast for every disease in India. My Honourable
friend Rejkumati Amnt Ksur will some day see that this couuury Les -many
substitutes, and those products—they may be Ayurvedic or indigenous—are
tar superior to food yeast that these allopsihic doctors trained in imjelgn ideas
prescribe aiwuys, so that Bayers and other chemicsl manufacturers in London
may profiteer,

1 cannot tell the House how happy 1 feel. [But 1 do hope my Honourable
friend Dr, Mookerjee will have the drive and will see that no obstruciion
PR omes from anywhere—not from the few foreigh employees that may be
tound in the archives of the Government of lndis or from unywhere else—uand
he will go ahead with the research and will see that not only this power alcohol
product—whether it is derived from molasses or from coal—but also cosl tar
produets will be developed properly in Indis and India does not buy any foreign
chemicals in future.

Shri H. V. Kamath (C. P. and Berar: General): Mr. Chairman, Sir, our
Free National Government was born only about 7{ months ago, and though
Dot in its swaddling clothes it is still in the cradle. But it is a happy sight
to see it alive and kicking—the baby is very much alive and kicking and is
doing well. )

It is a happy sugury for the future that this vital industry, the powerq
alcohol industry, will be developed by the Government of India under its own
augpices......... .

Shri Deshbandhu Gupta (Delhi): What have the bachelors to do with babies?

Shri Hy V. Eamath: They see babies all around them—they cannot ignore
them, they do not escape their notice.

It is, however, a very happy augury for the future that this power alcohol
industry will be developed by Government under its own suspices and in the
national interest.

Bir, this industry is & vital industry, is a key iudustry, in modern times
because it is vital not merely for our transport but a'so for the larger problem
of defence which is assifming greater and greater importance as days roll by.
In modern warfare, petrol or motor fuel, aviation fuel and all these nther kinds
of fuel have assumed a very great importance, and if the war at all comes to
-our doors—God forbid that it should—but if the war does come we will be hard
put to it to meet the demands that will be made on us for petrol. The Honour-
able Minister has given us the figures as regards motor fuel, aviation
fuel and other kinds of fuel. If I am not misteken., India at
present consumes only sbout B5 per cent. that is, less than one per cent.
of the total wor'd production of petrol, minus Russia. Russia does
not come in the picture at all—there is an iron curtain over Russip: Russia
does mot give figures either of produetion of oil or of consumption: whatever
the produces, she perhaps consumes. But as far as we are concerned, T think—
T am speaking subject to correct’on—we consume less than one per cens,
of the total world production—world means world minus Russis—of petrol.
And T am told that Ameriea has recently threatened us—mnot quite threatened
but dropped & broad hint—that the supply may be furthrer cut short. That

" ;
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means to.say that our supply may be cus down to 0.67 per cent. from .85 per
cent; it may go down to .65 per cent. of the, total"world production. _

Sir, it is an irony of fate that a country like Iudia with 800 milion people and
her industries going ahead should get oniy so Httle‘p?rol from the worid and
America with a population of only 160 million, that is 4 little more than half of
Indin, should consume about 80 per cent. or over of the worid's total production
of petrol. If this state of affaira continues, and if unfortunately war does break
out—we hear the drums beating already, I Lope the drums would not lead to
the marching of troops and the clashing of colours—but if the ‘war does break
out and comes to Asia too, we will have to see fhat by then we will huve ar-
ranged to gel enough petrol, enough motor fuel, for all our purposes—army
aviation and navigation. And from that point of view this Bill to develop the
power aleohol industry has not come a day too soon.

Coming to other aspects of this industry, Bir, the Minister has ussured us
that it will be developed in the national interests, that the Central Government
will take authority in its'own hands. But looking at the Biil, I find there is &
sad licuna as regards this very vital industry which Government should take in
its own hands. This is an industry, Sir, which we cannot leave to private
enterprise or even to subordinate authorities of Government; it is open to tJov-
ernment, of course, in particular cases to delegate thejr authority to subordinate
Governments or Authorities. But, S8ir, the fountain head and the source -of
authority und power so far as the manufacture of this power aleohol is concerned,
so far as this industry ié concerned, must rest proximutely and ultimately with
the Central Government. It is a vital and key industry, and complaint has al-
ready gone abroad, has been voiced here in this House, that-even when we start
vital key industries Government does not cure to own these industries. The Dill
provides for the control of this industry and for the development of this industry.

I for oue would wish that Government should own  this industry
—not merely control it.  But as the saying goes—'"One step enough for ne"’
—I um content, thou%h reluctantly content, that Government has ugreed to
control the industry. ut I hope at no distant date Government will thoroughiy

end completely own this power aleohol industry. .

. o . . [ ]

Then T wculd stress one other point in this connection, and that 1s that we
should entirely stop any import of power aleohol ‘from abroad. We have got
-enough sugar and we have got other resources too to produce what power alcohol
we need for our purposes here in our own country. We should import nothing
at all of power alcohol from abroad. If we put our shoulders to the wheel (nd all
pull togethér, I am sure that we wiil have enough power aleohol within a few
years. If Russia could implement her Five Year Plan gvith much less resources
than we have in our country. I see.no resson why, if there is the will and the
means—will, of course, depends upon ourselves and upon God partly—if we
have the will—otherwise the country will go to dogs—, and use the ineans,
there is no reason why we should not develop the power alcohol industry to

the maximum. .

The Honourable Minister has referred to the production of synthetis or
sreatz petrol which Government have already taken in hand; exports are al-
ready’ cogitating and are agitated over the matter. I hope thereby we  will
have even with short supply from the oilfields, enough synthetic petrol for
our needs. = -

If this petrol problem and power alecohol problem is satisfactorily solved,
we can face any contingency or danger of a new war with
patience, with cool confidence and fortitude. But I hope, how-
ever, that certainly we will be kept out of the war. But assuming that the war
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comes and yet we are kept out of it, even then our industries and our transport
will require so much petrol for our ordinary needs of peace 1n War time—we

will be in peace but there will be war ail round us—for oyr peace in war time,

we will have, enough petrol and encugh power alcobol if we develop this in-

dustry aud our transport will not suffer at all in war time.

Before I close I would just say oue more word and thev i this. Fower al-
eohol, as I said in the beginning, will help our transport as well as our defence.
& friend of mine asked the other day, what exactly is power alecohol? What
exactly does .: mran? He said facetiously, half in jest perhaps, ‘‘Does this real-
ly mean some aleohol that goes inside and gives power’' ? It is said that if one
tukes aleohol inside, he feels a little access of -power, though pro tempore. Bo
I said it is true in a way. This ana'ogy is not very dissimilar because powe:
alcohol, as the Honourab'e Minister has pointed out, if it is added to petrol it
adds to the. efficiency, it adds to the anti-knock, it improves the speed aud
also the efficiency of the vehicle, and also aliminates some of the faults that
might develop with only pefrol in the vehicle. So looked at from that stand
point, this power aleohol will add to the:power of the vehicle. )

Finally, Sir, I hope that this development of this industry will contribute
to the strength of our State, not merely in the field of transport but also in the
wider field of defence which has become more and more important as days roll
by and will help to make us a more powerful nation ere long.

Shri 8. V. Krishnamurthy Rao (Mysore State): Sir, I welcome this Bill
a8 & landmark in our industrial legislation. But an industry cannot be develop--
ed merely by issuing a few licences for stafting factories or by bnposing certain
restrictions for the manufacture of power alecohol and the use of the mixture of
petrol and power alecohol. Something more must be .done for the development
of this industry. In fact, there is n vast scope for the development of thig in-
dustry in our country. As it is, sbout 250,000 tons of molasses are
being wasted. During the war, Australia developed this industry to a very
great exfent. And the success of an industry depends upon two things, firstly.
the subsidiary industries that develop round sbout it and the State aid which
it gets for its development.s In fact, the Planning and Development Report of
the Panel on Sugar Aleohol and Food Yeast Industries on Page 25, in para. 98
58YE !

"“The Panel is of opinion that distillery plants ought to be fabricated in this country,

patent rights to be acquired where necessary by the Central Government from the foreign

f s. Li for the manufscture of the plants should be given only to approv-

ed- parties who should receive all necessary assistance from the licensing authorities in
receiving raw msterials for manufacture at s reasonable cost.”

That is as regards the supply of machinery. Again on page 67, they say
regarding excise duty:

"“The Government pf India have so far opposed all proposals of preferential treatment
of power alcohol used as motor fuel in respect of exemptions from excise duties.”

In fact, Mysore has been a pioneer in the development of the power alcohol
industry and when the Goveggment of India was getting 15 annas per gallon
of petrol, Mysore Government was getting only seven apnas or eight annss
from power alcohol. They showed a preferential treatment for the manufac-
ture of power alecohol and they have developed this industry with great sue-
eess. If, in our country, this industry is to develop, I want to know what aid
the State is going to give and I am sure the Honourable Minister when reply-
Ing will throw some light on this point.

Again, Sir, while this industry developed in Australia, the State subsidised
this industry and she was able to manufacture about 20 mil'ion gallons in the
year 1941, Bome such subsidy has to be given to the industry and the Stale hus
to come to ite aid in supplying machinery and seeing as far as possible the
machinery is fabricated in India. Seme protection should aleo be given ae
regords excise duty and if necessary also subsidies. Aceording to this Bill, no
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doubt the central Government is taking some powers but 1 would submib, Sir,
thet in framing the ryles they shou!d not frame the rules in such a way us
will come in the path of the industrial autonomy of the Provinces and the
States. The States also, or at least some of them, have developed this industry.
I hope therefore that the rules will not comse in their way and all that the
rules will do will be to co-ordinate the various activities and lay down
s general policy for the development of this industry. I hope by such'a method
the industry will be developed, so 8s to satisfy the fuel problem of India.

One other thing to bear in mind in developing this industry is the springivg
up of several subsidiary industrieg like the manufacture of butyl aleohol, amyl
aleohol, acelic acid, acetal-dehyde, ethel scetate, ether, chloroform and pctash. -
T hope the State will ulso come forward to help these subsidiary industries.

1 have put down certain amendments, so that in starting this industry there
may not be cut-throat competition between Provinre and Provinee und also ‘that
there can be no leakage in saleohol while in transit, that is, for being used a8
potable a'cohol. I have put down an amendment that the power aleohol should
be denatured in the manufacturing distillery itself. T hope the Honourahle
Minister will be able to accept some of these amendmenta.

With these remarks I support the Bill.

Shri Satyanarayan Binhsa (Bihar: General): Bir, I movs:

i .1 the question be now put.”

Mr. Ohairman: The question is:

“That the guestion be now put.”

The motion was adopted.

Mr. Chatrman: The question ls:

“That the Bill td provide for the development of the power alcohol industry, be takea
into considerstion.” :

The motion was adopted.

Mr. Chalrman: We shall now take up the Bill clause by clause.

Mr. Naziruddin Ahmad (West Bengal: Muslin): Sir, T beg to move:

“That Clause 2 of the Bill be omitted and the subsequent clauses bs renumbered
ascordingly.” . : . .

Sir, it seems to me that Clause 3 ‘merely declares a pious opinion, which
is normeally out of place in a Btatute. It says: = :

“It is hereby declared that it is expedient in the public interest that the Central
Government should take under its trol the development of the Power Alcohol Indusiry.”

So. ‘t is only a pious expression of opinion without any operative effect and
therefore out of the question. But it may be that the Hunourable Minister
bas something up his sleeve to justify the retention of this Clause. If there
is any, T would welcome a clarification. .

The Honourable Dr, Syama Prasad Mookerjes: Sir, T have salready explained
this matter to the Honourable Member, but he wanted a public exp'anation
from me so that he will publicly withdraw. Ttem 84 ia the Kederal List under
our present, Onnstitution Act lays down that development of only those indus-
tries where “levelopment under Domimon control ig declared by Dominion law
to be expedient in the public interest can be taken-up hy the Federal Legisla-
ture.’ For that rearson, we were advised by the Law Ministry that this Clause
was essential. Normally, it falls within the purview of the Provinaal Legisla-
ture, but only in the case of those industries whose development, in the
opinion of this House. is necessary in the public interest, will the House have
jurisdiction. T hope the Honoursble Member will now withdraw. )

Mr; Naziruddin Ahmad: T do not press my amendmand. T need not be
put to the House.

Mr. Ohalrman: The queston is:

“That clanse 2 stand part of the Bill.”

The motion was adopted.

Olause 2 was added to the Bill.
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i Jr. Nagziruddin Ahmad: I would like to know whether any ef my amend-
ments will be eccepted.

Mr. Chairman: Which amendment he is moving?

- Mr. Naziruddin Ahmad: No 6 to clause 3 which may change the meaning

The Honourable Dr. Syams Prasad Mookerjee: Here aiain I am in. the
hands of my techmcal advisers. The clause says “*Molasses means the heavy
dark-coloured residual syrup drained away in the final stage of the manufue-
ture of sugar by vacuum pans’’ and my Honoursble friend proposes that it
should be ‘in v#euum pan’. But my experts advise me that the actusl sub-
stance is obtuined not. inside the vacuum pan, but ouiside it. The process by
which it ie obtained is the vacuum pan process and therefore the word ‘by’ is
desirable.

Mr. Naziruddin Ahmad: Then why not say ‘by the vacuuin pan process'?

The Honourahle Dr. Syama Prasad Mookerjee: It is all right es it is.

Mr. Chairman: The guestion is:
“That clause 3 stand part of the RBill. "
The motion was adopted.

Clause 3 was added to the Bill.

ghri H. V. Eamath: Bir, I move:

“bat before sub-clsuse (1) of clause 4 of the Bill, the following new sub-clause be
inserted and the existing sub-clauses be renumbered sccordingly : )

‘(1) No person or association of persons shall manufacture pwar..;lcﬁ'hol sxoept
under & licence or permit from the Central Government'."

The Honourable Minister in his introductory speech has told us slready
that the Central Government has conferred with the Provincial Governments
in this connection and that the Central (overnment intends or has decided to
assume the power for the regulation of this industry.

The Honourable Dr. Syama Prasad Mookerjee: ] do not wish to interrapt
my Honourable friend, but may I point to him that I propose to accept & Bimuar
amendment under the rule-making power of Government. Therefore, this ia
not the proper place for his amendment. However, his object will ke met.

Shri H. V. Eamath: I must thank the Honourable Minister for pointing
this out, but 1 feel that this is & very vital point which joes tc the root of the
matter. As I have already said the fountain-head and the source of authority
must rest and vest in the Central Government and mere rule making does
not meet the point which I have raised. At the very root of this iatter is
this fun’damental fact: “Who is to manufacture thia?”’ Clause 4 refers as you
see, Sir, to the production of power alcohol, but the Bill ‘s absolutely
silent on the point as to who will manufacture it. The only thing men-
tioned is that you manufacture from molasses alone. That is hardly a very
vital point, but the more vital and the more fundamentul peint is this: ““Who
will manufacture?”” T feel we should not be silent on this point at this stage.
Clause 4 says nothing except production of aleohol. Rule-making is & subsi-
diary thing.

Shri M. Ananthasayanam Ayyangar (Madras: General): Sub-clause 3 of
elause 5 includes this:

“The power alcohol to be employed for sach mixture shall be obtained from such
diilleriea as may, fromn time to time, be specified by the Central Government."’

It is exactly the manufacture.

ghri H. V. Kamath: I am afraid this clauae is misplaced. This sub-clause
(8) of elause 5 is absolutely in the wrong place. . :
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- Shri M. Ananthasayanam Ayyangar: The title may not be complete.

Shri H. V, Eamath: Clause 4 as you can very well see refers to production
and clause 5 rejers to the use of power alcohol as molive pcwer. ‘I'hese are
quite differeas matters in my estimation. In clause 2 Government say that it
has been th: declared policy that Government wants to take the under its
control,—the development of this industry under its” control,—but when we
céme to this vital clause 4—production of power ulcohol, Government
are mum as to who will manufacture and produce the power alechol.
Therefore 1 press this point that it should be made clear here and
now wh le we are on this clause, and not leave it to the rule-making machinery
of the Government in such a delightfully vague manmer. Bhe amendment

, whicleehas been put forward by Mr. Krishnamurthy Rao ds ' Government shall
make rules under the rule-making power providing for the licensing .tbe manu-
facture of power alcohol”. This, Bir, is delightfully vague snd oesutifully
vague.

I want Government to say here in this  very clause that they will have
complete control over the production of power alcohol. -

Shri T. T. Krishnamachari (Madras: General): Does the Honourable Mem-
ber .think that there is no control over production of alcchol now?

Shri H, V. Eamath: We are considering a Bill now to regulate the whole
industry, and clause 4 says that any person can manufacture power alcohol,
but from molasses only or any other substance, as may be specified by the
Central Gévernment. The very important matter about it is the agency pro-
duction but it is left entrely out of consideration.

if this swendment is accepted, then the amendment of Mr. Krishnamurthy
Rao will not arise. This is more compreheusive, more fundamentpal and meets
the vital need of -this industry far more than my Honourable friend Mr.
Krishnamurthy Rao's does. ) :

Mr. Chairman: Amendment moved:

*“That before sub-clanse (1) of clause 4 of the Bill, the following new sub-clause be
inserted snd the existing sub-cl be r bergd accordingly : y

‘(1) No person or association of persons shall manufacture power alcohol except
under & licence or permit from the Central Government’.”

The Honourable Dr. Syama Prasad Mookerjee: As I just now said I propose
to meet the point of view generally expressed by the Honourable Member in
some way other than what he has suggested. The amendment will be moved
ghortly by Mr. T. T. Krishnamachari, which is to the fcllowing effect:

““The Central Gover t may regulate the production and dispossl of power slcohol
by any distillery situated in ony ares in which this section is for the time being in force.”

Under the rule-making power, it will be definitely laid down that licences
bave to ba obtained. If the object of the Honourable Mover in moving his
amendment s to provide that licencing should be grented by Government, then
the same object will be met by the other amendment which I have decided
to accept and also by the amendment which Mr. Krishnamachari will shartly
move. In view of this his amendment should be withdrawn.

Shri ¥ V. Kamath: T do not agree. _
The Honmourable Dr. Syama Prasad Mookerjee: I think the Honourable
Member may be a little less selfish. o
_ Shrl H, V. Eamath: Tt is more vitsl (n my estimation. Tt goes to the rocd
™ of the matter. .

.
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(English translation of the above speech.)

Shri Ram Sahai (Gwalior State): Mr. Chairman, I think that even at presen}
there exist certan rules for the manufacture of Power Alcohol uuder which the
licences will be issued. There does not appear to be any particular nccessity
for .ncorporating such a provision in this Act.

Mr. Chairman: The question is:

““That before sub-clause (1) of clause 4 of the Bill, the following new sub-clause be
jnserted and the existing sub-clauses be renumbered accordingly :
n or association of persons shall manufacture power alcohol exespt

‘(1) No perso
under a licenca or permit from the Central Government'."”"
The motion was negatived. ‘
Mr, Ohauwman: The question is:
“That clause 4 stand part of the Bill” -

The motion was adopted.

(lause 4 was added to the Bill

ghri T. T. Krishnamachari: Sir, I move:

“That after clause 4 of the Bill, the following mew clause be inscrted, namely :

‘4A. Power to tegulate production and dixposal of power alcohol.—The Centrak
o Government may regulat the production and disposal of. power alcohol by
. any distillery situated in any grea in which this section is for the time being

in force™.'"

This clause contemplates action under clause 1(3). Ib inny be considered
that it is not wholly necessary for the reason that provinzul Governments have
power already to control the production of aleohol of any type. Actually recti-
fied spirit which is being manufactured in various provinces is Leing ecntrolled
by the provincial Governments. But snce an over-sll control iz vicualised T
thought it better for the Central Government also to have the t.ccessary power,
though normaliy they will only act through the provincinl machinery for this
purpose. -It 1 not a question of encroachment on tha powers «f the provinces
a8 the new clause only aims at providing for dentral direction in the matter.
As T sad before, the Honoursble Minister has expressed his wilingness to

accept this. Sir. T move. .
The Homoursble Dr, Syama Prasad Mookerjee: Sir, I accept this.
Mr, Chairman: The question is:
“That after clause 4 of the Bill, the following new clause be inserted, namely : .
‘4A. Power to wcqulate production and disposal of power alcohol—The Central
Government may regulate the production and disposal of power alcohol by
any distillery situated in any ares in which this section is for the time being
in fm'ce‘.'_’ -
* The motion was adopted.”
New clauss 4A was- ndded to the Bill.
Mr. Naziruddin Ahmad: Sir, I move:
“That in dub-clause (2 of clause 5 of the Bill the words ‘from time io sime' be
‘emitbed."” - i

-
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The point, though technical, is important and requires a br.ef explauation.
The passage where the offending words occur is to the eflect that ‘she propar-
tion of petrol and power alcobol in such mixture shall be us may from time to
time be specitied by the Central Governmnent’. The words ‘‘from time to
time” ure clearly implied by wrtue of the General Clauses Act and noved not
be repeated here.

The Honourable Dr. Syama Prasad Mookerjee: The Honourable Member
beg gaid that from time to time.

Mr, Naziruddin Ahmad: This time 1 shall give some reasons. 1 shall read
a relevant passage from a classical book on Legislative Dralting by 8ir Alisson
Raussell which runs thus:

“The drafisman must make himself femiliar with the Interpretation Act locally appli-
sable.” .

In England this Act corresponds to our General Clauses Act:

“If he does mot knmow the Interpretation Act thorougbly he will certainly find himself
muaking provision for matters which are already provided for. He must bear this in
mind that the Interpretation Act, unless expressly excluded, applies to every Act passed;
and if it is intended to depart from this it must be stated in express terms.’

shri Ramnarayan Singh (Bihar: ({feneral): Sir, I iise to s point of order.
As the British Government is no longer in this country can we quote any,
British legal suthority in this House? -

Mr. Nasziruddin Ahmad: I do not cite this as & bindirg suthority; I only
ask the House to consider the reason behiud it. 1 will now read seo. 14(1) of
our own General Clauses Act. ' .

““Where by any Central Act or Regulation made sfter the commencement of this Aot

any power is conferred, then unless & different intention appears, thst power sy be
-axercised from time to time sa occasion arioel."' .

The inconvenience of using these words here and there without using them
‘thoroughly at overy possible place is obvious. It may be thought that when
#his expression is not used in every conceivable place Government eannot
.exercise power from time to time in such cases. I draw attention to clause 4&1}
‘whore it is stated that a certsin ‘power may be exercised es specified by the
‘Central Government'. According to this kind of draftsmanship there also you
should say, ‘‘power may be exercised as may from time to time be specified
by the Central Government''. In fact when power is given it is obv.ous,
even apart from the General Clauses Act, that it can be exercised from {ime
to fime as occagion arises, unless specially restricted. The General Clauses
Act again makes that quite clear. I suggest that these words should be
banished onece for all and the General Clauses Act folicwed e advised by Bir
Alisson Russell. That provision must be kept in mind and duplication - avoided.

Alternatively T would suggest that if you are so foad of this~ expression
“*from time to time’’ you should also introduce it in clavses 7 and 9. 1 svbmit
thot the words are unnecessary and inartistic. As said in this book, it e
bad dietion ‘o use one unnecessary expression in a legislative ensctment; if
you use them onee you must use them always.

Mr Chairman: The Honourable Member is repeating himself and may now,
bring his remarks to a close. ~

- Mr, Naziruddin Ahmad: Sir, as one Honourable Member said the other day.
Shammering has its uses. Sir, T move. . '

Mr. Chairman: Amendment moved:

“That in sub-clanss (2} of clause 5 of the Bill the words ‘from time to time’ be
~ omitted.” -
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The Honourable Dr. Syama Prasad Mookerjee: Sir, I am afraid I cannot
accept the learned interpretation of my Honoursble friend. This in fact is &
most vital clause -n the Bill; it is said here that Government may fix the
proportion which should not be more than 25 per cent. or less than 5 per cent.
Lest there should be any doubt that power may not vest in the Government
to change frora time to time as occasion may arise, we were advised that these
words, which seew to be-redundant to the Honourable Mover, should be put in
there and alsv ir the following clause. But obviously there are some clauses
where we thought the words to be redundant and there we have ourselves
removed them. 8o the Honourable Member need not move that they should
b: reimposed there. .

Mr. Chairman: The guestion ‘s: .

“That in sub-clause (2) of claust 5 of the Bill the words ‘from time to time' be
emitted.” . ~

The motion was negatived.

Shri T. T. Krishnamachari: Sir, 1 move:

“That in sub-clause (2) of clause 5 of the Bill, the words ‘with petrol' occurring in
line three be omitted and after the word ‘mixture’ occurring in line four, the words
‘with petrol’ be inserted.”

The words were in the wrong place and I am moving this armendment for
remedying the defect as it seems to have gscaped the eagle eyes of my Hon-
ourable friend Mr. Naziruddin Ahmad. 8ir, I move.

The Honourable Dr. Syama Prasad Mookerjee: Sir, | accept the amendment.

Mr. Ohairman: The question is:

. “'That in sub-clause (2) of clause 5 of the Bill, the words ‘with petrol’ occurring in
line three be omitted and after the word 'mixture’ occurring in line four, the words
‘with petrol' be inserted.” :

The motion was adopted.
Mr, Ohairman: The question is:
“That clause 8, an amended Sstand part of the Bill.”
The motion was adopted.
Clause 5, us amended, was added to the Bill.
Clauses 8 to 8 were added to the Bill.
Shri 5. V. Krishnamurthy Rao: Sir, T move:
“Thet in sub-clause (2) of .clanse 9 of the Bill—
(i) hefore part (a) the following new part be inserted :.
‘() provide for the licemsing of the manufact of power aleohol;';
(i) after part (e) the following new part be inserted :
‘(f) provide for denmaturing of power alcohol at the distilleries ;' and
all the parts of the sub-clause be re-lettered accordingly."’

_ I consider both thesé* amendments very important Lecause the distilleries
will have to he started with reference to the avgilability of molasses and the
cost of -transoortation of molasses from the sugar factory to the aistillery and
from the distillery to the mixing centre. So a judic’al licensing cf these
iactoneg 1s necessary; and also to prevert leakage of petrol for cther purposes
denaturing. of jwwer aleohol at the “distilleries is necessary.

The Honourable Dr. Syama Prasad Mookerjee: T accept it.
Mr, OChairman: The 'questicm is:

~+That in sub-clause (2) of clause 9 of Bill—
(i) before part (a) the following new p 'L ' o ineerted:
*(a) provide for the licenging #F the menufacture of power aleohol:’
(ii) after part (a) the following new part ba insertnd:
* (f) provide for denaturing of power sleohol at the di-tillerien;’ and
all the parta of the sub-clause be re.-lettered accordingly.”

The motion was adopted. .
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Mr. B. £, Sidhva: With your permission ] would like to inake a change
in the amendment standing in my name. 1 want to drop the lutter portion,
permitting 8 member to move an amendment. I am ouly stating that the
rules should be placed on the table of the House.

Mr. Chairman: 1 would point out that unless he passes a written amend-
ment to me I am not going to agree to his suggestion. Just now when the
previous Bill was on there was some talk between Members, as a result of
which an amendment was put and some confusion resulted.

The Honourable Dr. Syama Prasad Mookerjes: The genersl wish was ex-
pressed that the rules as framed might be placed before the Central Legisla-
ture. I am prepared to accept that. .

Shri T. T. Krishnamachari: Before the Central Legislature.

« The Honourable Dr. Syama Prasad Mookerjee: All rules »hould be placed
before the Central Legislature.

Mr. Chairman: The amendment as profosed on this paper in peneil is
correct neither in language nor in the idea behind it and therefore I cannok
allow this amendment at this stage. As the Honourable Minister ia pleased
to aceept the prinople of this amendment, he can hiwself bring up an araend-
ment to this cffect if he so chooses. ’

Shri M. Ananthasayanam Ayyangar (Madras: General): What is the cbject
of placing thein on the table of this House? The penalty is cn the person who
sells.

Mr, Chairman: The question is:

“That clause 9, as amended, stand part of the Bill."

The motion was adopted. .

Clause 9, n+ amended, was added to the Bill.

Clause 10 was added to the Bill.

Clause 1 was added to the Bill.

The Title und the Preamble were added to the Bill.

The Honourable Dr. Syama prasad Mookerjee: Sir, I beg to move:

“That the Bill, as amended, be paased.”

Mr. Naziruddin Ahmad: Sir, the Honourable Minister promised to make his
reply at this stage.

The Honourahle Dr: Syama Prasad Mookerjes: 1 prefer to give you power
aleohol and not a speech!

Mr. Chairman: The question is:

““That the Bill, as amended, be passed.”

I'he motion was adopted.

° H
INDiAN RAILWAYS (AMENDMENT) BILL
. The Honourable Dr. John Matthai (Minister for Railways and Transport):
3'r, I beg to move:

“That the Bill further to amend the Indian Railways Act, 1890, be taken inte
sonsideration.™

Sir, the object of this measure is extremely simple and is of a purely
formul character. It arises in consequence of the fact that various btates have
acceded to the Union and they have acceded-in respect cf the-entry of *‘Rail-
ways'' in the Frderal List. It becomes therefore necessary to regulerise their
"positon’in rapard to the application of the Indian Ratlways Act to them. There
are two things that this Bill seeks to do. First of all it secks to extend the

_scope of the Tiilian Railways Act to the whole of India, which means both the
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Provinces and he States. The tccond is that in regard to the States, it see
to place the acceding States in the matter of railways on exactly the same
foong as the lrovinces. This is & simple matter snd I hope the House will
accept the mcasure.

Mr., Naziruddin Ahmad (West Bengal: Muslim): Sir, 1 beg to support
the motion.

Mr. Chairman: The question is:

“That the Bil! further to smend the. Indian Railways Act, 1880, be taken into
eonsideration.” * *

The motion was adopted.

Mr. Chawrman: The question is: . -

“That clanses 2 to 5 stand part of the Bill."”

The motion was adopted.

Clauses 2 tc & were added to the Bill.

Shri T. T. Krishnamachari (Madras: Genersal): S, I beg to move:

“That in clanse & of the Bill, in the proposed section 144 of the Indian Railways
Act, 1890, for the words ‘an enactment not in force’, the words ‘an enactment in force
E" the provinces of India but not in force’, be substituted.”

Sir, this merely clarifies the position in regard to enactments which are
in force in Pruvinces but not in force in the acceding States. Otherwise the
pos tion of the enactments in the provinces will be laft vague. Tt is said that
by implicatioa it will be understood but I thought that it would be better to
make it expticit. I think the Honourable Minister might probubly be willing
to acecept the motion. :

The Honourable Dr. John Matthai: Sir, I am advised by legal advisers that
it is entirely,superfluous but if the Honourable Member wishes to have it I have
ao objection.

Mr. Chairmar: The question is:

“That in clause 6 of the Bill, in the proposed section 144 of the India Rajlways
Act, 1890 for the words ‘an ensctment not in force’, the worde ‘an  enactment
in foree in the provinces of Indis but not in foree’, be substituted.”

- The motion was adopted.

Mr. Chairman: The question is:

“That clause 6, as amended, stand part of the Bill™
The motion- was adopted.

Clause 6, as smended, was added to the Bill.

Clause 1 wae added to the Bill,

shri M. Ananthasayanam Ayyangar (Madras: ‘General): Sir, d e

yesterday we passed another amending Bill so far as tt)ze raiiwsv?nrebe{;;:
cerned.. The difficulty will be whether this is the first or the second amendin
Bill 1948 {o the Indian Railways Act. 8

The Honourable Dr. Ji : 1othi . A

at John Matthai: That has nothing to do with this Bill

Mr. Chairman: The question is:

“That the Title and- the Preamble stand part of the Bill.”

The motion was adopted.

The Title and the Preamble were add i

ed t
The Honourable Dr. John Matthai: &1 Iout,';:fm'
“That the Bill, as smended, be passed” - ‘

Mr, Chairman: The question is:

““That the Bill, as amended. be passed.”

The motion was adopted.

The Assembly then adj d ti K -
. i« Mareh. ;;ag-le till a Quarter to Elevsn of ‘thke Clock om
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